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INTRODUCTION

1. I, Ghanshyam Dass Arora, Chairperson of the Committee on Petitions
having been authorized by the Committee in this behalf, present this Twelfth
Report of the Committee on Petitions on the various Petitions/Representations
received by the Committee.

2. The Committee considered all the Petitions/ Representations as per the
details given in the Report and examined the concerned Government Officers.
The Committee made its observations and has tried its level best to redress the
grievances of the Petitioners/ Applicants to the maximum extent.

3. The Committee considered and approved this report at its sitting held
on 12 March, 2023.
4, A brief record of the proceedings of the meetings of the Committee has

been kept in the Haryana Vidhan Sabha Secretariat.

5. The Committee would like to express their thanks to the Government
Officers and other representatives of various departments who appeared for
oral evidence before them for the cooperation in giving information to the
Committee.

6. The Committee is also thankful to the Secretary, Under Secretary and
other Officer/Officials of Haryana Vidhan Sabha Secretariat for their whole
hearted cooperation and assistance given by them to the Committee.

Chandigarh (GHANSHYAM DASS ARORA)
The 12* March, 2023 CHAIRPERSON
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REPORT

The Committee on Petitions for the year 2022-23 consisting of Nine
Members were nominated by the Hon’ble Speaker, Haryana Vidhan Sabha on
22" April, 2022 under Rule 268 of the Rules of Procedure and Conduct of
Business in Haryana Legislative Assembly. Shri Ghanshyam Dass Arora, MLA
was nominated as Chairperson of the Committee by the Hon'ble Speaker. One
special invitee was also nominated by the Hon’ble Speaker to serve on this
Committee.

The Committee held 48 sittings during the year 2022-23 (till finalization
of the Report).



1. PETITION/REPRESENTATION RECEIVED FROM SHRI ANIL
KUMAR, DPE, GSSS PANIHARI, DISTRICT SIRSA, REGARDING
NOT CALLING UP FOR THE COUNSELING TO ADJUUST DPE (TGT
PHYSICAL EDUCATION) TO POST OF ASSITANT EDUCATION
OFICER (SPORTS) AT DISTRICT EDUCATION OFFICER IN ORDER
OF CWP NO 25666 OF 2013 WHICH READS AS UNDER: -
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The Petition/Representation was placed before the Committee in its
meeting held on 11.02.2020 and the Committee desired that comments/reply
of the concerned Department may be obtained within 15 days. The Committee
orally examined the departmental representatives and petitioner/applicant in
its meeting held on 21.07.2020 and during the course of oral examination, the
Committee observed that the department submit the report to the Committee



after getting decision from the Government in this matter. The concerned
department submit its report, which reads as under: -

To

The Secretary
Haryana Vidhan Sabha Secretariat
Chandigarh (U.T.)

Memo No.15/71-2019 HRM-I (1) Dated Panchkula, the 15 4 2021

Subject:- Regarding submission of status report in case of not calling
up for counselling to adjust DPE (TGT Physical Education) to
post of Assistant Education Officer (Sports) at District
Education Office in order of CWP N0.25666 of 2013.

Kindly refer to your office Memo No. HVS/Petition/683/2019-
20/12385 dated 07.09.2020, and in continuation of this office Memo No.
15/71-2019 HRM-1 (1) dated 14.09.2020.

It is submitted that this Department vide its submissions dated
06.07.2020 has already produced the facts of formulation of a five-member
committee to take a fresh decision regarding appointment of Assistant
Education Officer (Sports) in office of every District Education Officer in the
State. In Civil Writ Petition N0.25666 of 2013- Rajinder Kumar & others Vs.
State of Haryana & others, while submitting written statement, this
department took a stand that the post of Assistant Education Officer (Sports)
i.e. AEO (Sports) as available at District Education Office would be filled up as
per policy defined herein as under: -

1. All AEOs may be posted as per seniority basis through
counselling. If any person is not interested in his/her
posting, next senior may be given chance.

2. In case of retirement or vacancy due to any reasons,
temporary arrangements can be made by giving charge to
any senior most DPE from the DPES seniority in the district.

3. Fresh decision regarding posting of AEOs may be taken after
posting of PGT (Physical Education).

To settle this issue finally, the Additional Chief Secretary to Govt.
Haryana, School Education Department, Chandigarh has constituted a
committee vide U.O. No.15/71-2019 HRM-I (1) dated 18.06.2020 having
member as under: -

1. Sh. Anil Nagar, Joint Director Administration-Chairman
2. Dr. Dilbag Singh, Joint Director-Member



3. Sh. Kuldeep Mehta, Assistant Director (Co.)- Member
4. Sh. Manoj Kumar, Programme Officer (Sports)- Member
5. Sh. Ram Kumar, Programme Officer-Member

The report of the committee was submitted to Govt. of Haryana for
approval/decision for adjustment to the post of AEOs (Sports) from PGT
(Physical Education) or DPE/TGT (Physical Education). Now Hon'ble Chief
Minister has approved the proposal/ recommendation of the committee to fill
up the post of AEOs on seniority cum merit basis amongst the PGTs (Physical
Education) working in the Haryana State and Director Secondary Education
Haryana has been requested vide letter no. 15/71-2019 HRM-I (1) dated
15.04.2021 for posting of eligible PGTs (Physical Education) as AEO (Sports) at
the earliest in the District Education Offices.

-Sd_
Joint Director,
Director General
Elementary Education
Haryana, Panchkula.

After detailed discussion, the Committee satisfied with the reply of
concerned department, the petition/representation is disposed off accordingly
in its meeting held on 04.05.2022.

2, PETITION/REPRESENTATION RECEIVED FROM SHRI BANARSI
DASS SHARMA H.NO. 454, HARI VISHNU COLONY, KANGANPUR
ROAD, SIRSA REGARDING PRAYER TO CONDON PERIOD OF
RAM PARKASH LECTURER IN ENGLISH I.D. 038247 REFERNCE
NUMBER DSE 16/105-2008 HRL-II., WHICH READS AS UNDER: -

To
Worthy Chairman,

Petition Committee, Haryana Vidhan Sabha,
Chandigarh.

Subject: - REGARDING PRAYER TO CONDON PERIOD OF RAM PARKASH
LECTURER IN ENGLISH I.D. 038247 REFERNCE NUMBER DSE
16/105-2008 HRL-II

Sir,

Reference to the subject matter, it is respectfully submitted that a

criminal case was registered against my son u/s 420 of IPC in 2008.

Consequently, his services remained under suspension w.e.f. 01.11.2008 to
13.08.2015.



However, the trial court exonerated him on 14.10.2013. Later on appeal
of the state against him was dismissed on 21.12.2016. The state preferred not
to go for further appeal. There is no time limits left with the state to go for any
kind of appeal. Evidently there cannot be any other litigation on the issue.

It is pertinent to add that the School Education Department Haryana has
never filed any complaint against him with any agency instead the department-
initiated enquiry which was decided in his favour.

On all these grounds, the department itself reinstated his services on
14.08.2015 but so for it has not considered the suspension period as duty
period no lapses on his part could be found in the second enquiry as well.

All representations were but in vain. Therefore, it is requested that the
School Education Department may kindly be advised to treat the period of
suspension as duty period as per rule.

I shall be thankful to you.

Yours faithfully

-Sd-
Banarsi Dass Sharma H.No.
454, Hari Vishnu Colony,
Kanganpur road, Sirsa.

The Petition/Representation was placed before the Committee in its meeting
held on 07.07.2020 and the Committee desired that comments/reply of the
concerned department may be obtained within a period of 10 days. The reply was
received from the concerned department, which reads as under: -
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GOVERNMENT OF HARYANA
SCHOOL EDUCATION DEPARTMENT
ORDER
No. 11/26-2020PGT-111(9) Dated, Chandigarh the 17/02/2021

Whereas, the Sh. Ram Parkash Sharma filed CWP No. 7401 of 2020
titled as Ram Parkash Sharma V/s State of Haryana and ors before the Hon'ble
High Court praying therein to consider his suspension period as regular and to
accord him the consequential benefits there under with interest at the rate of
24% per annum.

The Hon'ble High Court on dated 20.05.2020 was disposed of the same
with following directions: -

"The present writ petition is disposed of with a direction to the
respondents to look into the representation of the petitioner Annexure P-6,
which is stated to be pending since the year 2015, and decide the same
expeditiously, preferably within a period of 3 months from today.

The petitioner would be at liberty to approach this Court again in
accordance with law, if need be"

In compliance of the said order, the representation (Annexure P-6) of
Sh. Ram Parkash Sharma has duly examined and found that he was charge
sheeted under Rule-7 of Haryana Civil Services (Punishment & Appeal) Rules,
1987 vide order no. 16/105-2008 HRL (2) dated, 27.11.2008, on the basis of
FIR No. 02 dated 22.01.2007 under section 218, 420, 467, 468 and 471 IPC,
1860 at Police Station, SVB, District Hisar.

Whereas, a Criminal Case No. 79-1 of 2009/2012 State V/s Ram
Parkash was registered and trial was conducted wherein the Hon'ble Judicial
Magistrate, Sirsa vide its order dated 14.10.2013 decided Criminal Case and
the relevant portion of the same is reproduced as under: -



"Following therefrom, the prosecution has miserably filed to prove the
guilt of the accused beyond shadow of all reasonable doubts, for which the
accused deserves to receive benefits of doubt. Hence, granting the accused
benefit of doubt, he is hereby acquitted of the charge levelled against him. His
bail bond and surety bond stand discharged. File be consigned to the records
after due compliance."

Consequently, Sh. V.P Batra, IAS (Retired) as inquiry officer vide report
dated 21.11.2014/20.06.2018 concluding the departmental enquiry against the
petitioner has concluded as under: -

"The findings in this case is not different to that of Judicial Court
because Sh. Ram Parkash Sharma, PGT has been acquitted after scrutiny of all
the facts.”

It is relevant to mention that in order to treat the suspension period
into duty period the following provision has been made in Rule-90 of HCS
(General) Rules, 2016 and the same is reproduced here as under: -

90. Pay and allowances if not fully exonerated: -

Where the competent authority is of the opinion that the Government
employee has not been fully exonerated, he shall be given such proportion of
pay and allowances as the competent authority may prescribe. The payment of
allowances shall be subject to all other conditions under which such allowances
are admissible. The period of absence from duty shall not be treated as a
period spent on duty unless the competent authority specifically directs that it
shall be treated as duty for any specified purpose.

Note 1.- If no order is passed to treat the period of absence as duty for
any specified purpose, the period of absence shall be treated as 'non-duty. In
such event, the past service (i.e. service rendered before dismissal removal,
compulsory retirement or suspension) shall not be forfeited.

Note. 2- Except as per provision in Note 2 below rule 89, in all other
cases on reinstatement after suspension, the date of re- instatement shall be
the date on which the Government employee assumes charge of his post. For
the intervening period from the date of order of re-instatement to date of
assumption of charge the Government employee shall also be treated as
remained under suspension.

Whereas, since Sh. Ram Parkash Sharma was not fully exonerated by
the Ld. Trail Court vide its judgment dated 14.10.2013 as his acquittal was
based on benefit of doubt. Hence, there is no justification to treat his
suspension period as duty period and to allow him any pay and allowances
beyond subsistence allowances. The case of Sh. Ram Parkash Sharma falls
under Rule 90 of Haryana Civil Services (General) Rules, 2016 is applicable
which is self-explanatory. Moreover, no work no pay principle is also applicable
in the present matter.



Therefore, keeping in view the above said facts and circumstances;
Government is of considered view that Sh. Ram Parkash Sharma, PGT English
is not entitled for any pay and allowances besides the subsistence allowance
has already been paid to him. The suspension period from 01.11.2008 to
14.08.2015 is also treated as non-duty period.

It is ordered accordingly.
-Sd-

(Dr. Mahavir Singh), IAS
Additional Chief Secretary to Govt.
Haryana School Education Department.

After detailed discussion, the Committee satisfied with the reply of
concerned department and the petition/representation is disposed off
accordingly in its meeting held on 04.05.2022.

3. PETITION/REPRESENTATION RECEIVED FROM SMT. RAJANI
SINGH W/O0 KAMAL SINGH, R/O WOMEN DLF WELFARE
ASSOCIATION FARIDABAD AND OTHERS REGARDING FILING
THE REVIEW/SLP AGAINST THE ORDER DT. 28.05.2020 PASSED
BY HON'BLE HIGH COURT IN CWP NO. 29604 OF 2017 TITLED
M/s KRISHNA INDUSTRIES V/s STATE OF HARYANA & OTHERS
AND FURTHER TO PROBE THE FRAUD COMMITTED BY
PROPRIETORS OF M/s KRISHNA INDUSTRIES IN PROCURING
THE CHANGE OF LAND USE (CLU) OF PLOT NO 68/1 IN DLF-1
INDUSTRIAL AREA FARIDABAD IN ACTIVE CONNIVANCE WITH
MUNICIPAL CORPORATION FARIDABAD AND HIGHER
AUTHORITIES OF THE DEPARTMENT OF URBAN LOCAL BODIES,
HARYANA, WHICH READS AS UNDER:-

To

The Hon'ble Chairman
Committee on Petitions
Haryana Vidhan Sabha.
Chandigarh.

Sub: For filing the Review/SLP against the order dt. 28.05.2020
passed by Hon'ble High Court in CWP No. 29604 of 2017 titled
M/s Krishna Industries v/s State of Haryana & others and
further to probe the fraud committed by proprietors of M/s
Krishna Industries in procuring the Change of Land Use (CLU)
of plot no. 68/1 in DLF-1 Industrial Area Faridabad in active
connivance with Municipal Corporation Faridabad and higher
authorities of the department of Urban Local Bodies Haryana.



Sir,

We would like to draw your kind and immediate attention in the matter
of extreme urgency and of public importance mentioned in subject cited above
where the owners of this plot who have continued to enjoy political patronage
from both Congress and the BJP and have been flouting rules in the open.

It is humbly submitted that the plot no 68/1 in DLF-1 Faridabad
measuring one acre was initially allotted way back in the year 1973 for the
purpose of using it as a community Hall as per the site plan sanctioned at that
time. The said plot was purchased by present owner in the year 2006 and as
per the conditions of conveyance deed also it could have been used only for the
purposes of community Hall. Even the revised building plan was got approved
in 2008 by District Town Planner for using it as community Hall and the plot
was used as such for many years.

Thereafter the owner of the said plot based on some procured
documents misrepresented the Municipal Corporation Faridabad for allotting
the Industrial plot no. of the said plot in 2014 and managed to get the present
number. Based on that the owners also managed to get the said plot registered
for the purposes of house tax water tax, sewer tax, fire tax etc. On the basis of
false representation and in active collusion of officials of Municipal Corporation
Faridabad, the owner fraudulently procured the license u/s 330 of Haryana
Municipal Act, 1994 and also got procured one letter to get charged the house
tax as if it is an industrial unit to further support his claim After getting the
license on the basis of misrepresentation, its tenant Ms. Jiva Designs Pvt. Lal
procured the registration and license to run its unit as a factory under the
Factories Act and also got NOC and Consent to Operate issued by the Haryana
Pollution Control Board.

Surprisingly the entire fraud was going on with the active connivance of
concerned departments and the local politicians of Faridabad belonging to both
Congress and the BJP. Up until someone complained about all the illegalities,
irregularities and the fraud committed by its owner without their being any
permission to use it for industrial purposes. The matter was highlighted in the
media which prompted the departments to withdraw the illegal permissions
immediately to avoid further implications.

The owner then immediately applied for the change of land use (CLU)
for its plot to convert it as industrial plot in place of community hall for the first
time. Since there was no policy as such nor their being any legal claim of the
owner, the application was rejected outrightly as the same bound to be
rejected vide letter dated 18.11.2017. Since the entire construction and the
industrial activities which were being carried out illegally were liable to be
stopped/removed, the department has also issued notice dated 14.12.2017 to
the owner to stop the activities completely and to remove the constriction
immediately.



The owners also indulged/resorted to fraudulent practises when they
got filed an appeal before the Pollution Appellate authority through their
tenants challenging the decision of pollution department vide which the NOC
and the consent to operate the industrial unit was withdrawn. The Appellate
authority vide its order dated 03.07.2017 not only dismissed the appeal but
also deprecated the fraudulent effort of owners who through the appeal tried
get their illegal industrial unit regularised. In the said order the Appellate
authority even went on to observe to initiate administrative action against
authorities who allowed and aided the said illegal act to carry on. Since the
said order was never challenged, it attained finality in 2017.

Now, we came to know that the owner had filed a case CWP No. 29604
of 2017 in the Hon'ble High Court and the Hon'ble High Court has allowed the
case on 28.05.2020 and asked the department to grant the CLU immediately.
When we saw the judgment, some shocking facts came to our notice. The
owner has filed the case by concealing material facts from the Hon'ble Court
and has taken the Hon'ble Court for a ride. Surprisingly the stand taken by the
Municipal Corporation before the Hon'ble Court is also vague and they have
also concealed some material facts and documents which can go to the roots of
the case. Surprisingly, nothing has been said or disclosed about the order
passed by the Pollution Appellate Authority in the said Writ Petition, nor the
department has highlighted this fact in its reply. It seems the department has
also intentionally withheld/concealed all the material information to outrightly
to help the owner. Similarly, the role played by the Town and Country planning
department is suspicious as the department has not brought all the facts and
legal position to the knowledge of those concerned. It shows when all the doors
were closed to the owner, a conspiracy was hatched in connivance with the
department officials that the owner would approach the Hon'ble High Court by
misrepresenting the facts of its case and the department officials would not
defend the corporation properly by concealing the material facts and important
documents relating to the case and consequently they have succeeded in their
evil game. Now we strongly believe that the owner would also manage and
influence the department not to challenge the said order before the Hon'ble
Supreme Court.

Sir, if the above is allowed to continue then it will create a wrong
precedent and any such like persons with wrong intentions all over the state
will manipulate and manage the authorities for ulterior motives by creating
false documents and can get such permissions in any locality in violations of
conditions which would lead to property anarchy in the State. This, matter
should be investigated properly, and the officers should be taken into task. The
facts mentioned above clearly reveal that the owners have deep pockets and
enjoy political patronage.

Sir, we would therefore humbly request to your good self to direct the
Department/Municipal Corporation Faridabad concerned to immediately file the
review petition immediately before the Hon'ble High Court at the first instance
by putting its case strongly with all the material documents and facts which
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were earlier withheld and if further need arises, to file the Appeal before
Hon'ble Supreme Court. We firmly believe that the Hon'ble Court would
definitely appreciate the new facts and the deliberate concealments.

We would also request your good self to immediately probe the role of
all the persons involved in this entire matter regarding the criminal angle so
that the matter may be reached to its logical conclusion

Since there is no community hall services in DLF Sector where a
common man can hold social function and that's why the site was reserved for
community services by DIF. By changing the nature of this site to industrial
area will cause an irreparable to community large residing in and around DLF
area.

Kind regards

Thanking you,
_Sd_
Yours truly,
Rajani Singh W/o Kamal Singh
R/o Women DLF Welfare Association
Faridabad & others.

The Petition/Representation was placed before the Committee in its
meeting held on 07.07.2020 and the Committee desired that comments/reply
of the concerned department may be obtained within a period of 10 days. The
reply was received from the concerned department, which reads as under: -

To

The Secretary,
Haryana Vidhan Sabha Secretariat.
Sector 1, Chandigarh.

Memo No. DULB/TP/ATP-11/2021/2486 Dated: 17/05/2021.

Sub:- Regarding filing the review/LP against the order dt. 28.05.2020
passed by Hon'ble High Court in CWP No. 29604 of 2017 titled
M/s Krishna Industries V/S State of Haryana and others and
further to probe the fraud committed by proprietors of M/s
Krishna Industries in procuring the Change of Land Use (CLU)
of plot no. 68/1 in DLF-1 Industrial Area Faridabad in Active
connivance with Municipal Corporation Faridabad and higher
authorities of the department of Urban Local Bodies Haryana.

Kindly refer your memo no. HVS/Petition/14/689/2020-21/10275, dated
10.08.2020, this office memo no. DULB/TP/ATP-11/2020/4954 dated
20.08.2020 and memo no. HVS/Petition/14/689/2020-21/7690, dated
22.04.2021 on the matter cited as subject above.



11

2. It is submitted that vide memo no. HVS/Petition/14/689/2020-21/7690,
dated 22.04.2021, it has been informed that the committee has not received
any comments/reply. In this regard it is intimated that in reference to your
memo no. HVS/Petition/14/ 689/2020-21/10275, dated 10.08.2020, this office
submitted the status of the case at that time vide memo no. DULO/TP/ATP-
11/2020/4984 dated 20.08.2020.

3. Now, it is informed that this office after obtaining legal opinion from Ld.
AG, Haryana asked the Commissioner, Municipal Corporation, Faridabad to file
SLP against the order dated 28.5.2020 passed by the Hon’ble High Court in
CWP No. 29604 of 2017. Accordingly, Commissioner, Municipal Corporation,
Faridabad has filed SLP no. 12072 of 2020 in the Hon'ble Apex Court and the
Hon'ble Apex Court vide order dated 29.10.2020 has stayed the
impugned judgement and order dated 28.05.2020 passed by the
Hon'ble High Court.

_Sd_
(Sunil Verma)
Assistant Town Planner,

for Director, Urban Local
Bodies, Haryana, Panchkula

After detailed discussion, the Committee satisfied with the reply of
departmental representatives and the matter is Sub-judice. The petition/
representation is disposed off accordingly in its meeting held on 04.05.2022.

4. PETITION/REPRESENTATION RECEIVED FROM SHRI JAGMAAL
S/0 SH. MOHAR SINGH, VILLAGE BAHALA, TEHSIL KOSLI,
REWARI REGARDING THE DICTATORSHIP AND WRONGDOING
OF S.H.O. KOSLI AND INCHARGE POST, NAHAR., WHICH READS
AS UNDER: -

TR
U HHST SRAOM faem=auT |
JUSITS |

fiv— THTEa, BRIl T STt AP AR B AFRENE 9 Tad PRIdE] @ IR H |
ABIGY Sl |

e @' © & H e Rig g3 AR Rig Fari Tia gt aediel el fret
NSl BT Yo ARl €1 e 25052020 BT W SR FAER YF IMRIR b I GHE D
dTaR BT ofdR daTe 81 AT AT| JFT Y&l BT Al g=arl & gRI AES dldl § AT TAT 9
ST vl # |Heiiar gorr b S fEier <M vell 1 R fefor @R v g ar @€ e ua
DI D MY & 91 I3 At SRi T8 far Srgar | moRd wedafa | 9 T § e @
QTSR PRaT o STl R S Ml ar uer o7 &1 RSPHeR B8R | $9 a1d W QT vell
# WA © | I8 BT 26.05.2020 BT AR 05:34 TR & 7T




12

HHAT B & U oI T 10:00 d9 TE.UAAL BIAel], Al s=ar6l A8 Ud
IS AES -1 FEIAl Md # Max A AR &1 ga urdl &1 3iRdl 4 Wd dAld W T
Repx RRar 1| 59 9 I8 udid e © 6 gford gRT Read ofax srgferd driare! @l ¢ |
MUY WEHART & d18 ¥ gferd o U €1 Ut BT Uel ofdh] ARl @l © |

25052020 P FAdR I IAGAR F (U AT IRAG Ul IMAE H 100 FAR W
IfeRT B B BRAMT 6 S 9F AreR (' & uRaR 1 &4 dud g forr | gferd offR.
3. g, A ATES | Al U I A7 Rrérad S1 8T g w4 |

A #M Sft 31 fde 2 % T.uasl. eRIell, didl g=ar g g 3718, 3. I W)
I HRIATE & S |

et
ST R¥E g3 AR {48,
A=A g 8T T8 didetl, e NarsT |

The Petition/Representation was placed before the Committee in its
meeting held on 30.06.2020 and the Committee considered the same and
desired that the comments/reply of the concerned department may be
obtained within a period of 10 days. The Committee orally examined the
representatives of the concerned department & petitioner in its meeting held
on 18.08.2020. After brief discussion, the Committee observed that the
concerned department send a detailed report to the Committee regarding
ownership of the disputed Land. Thereafter the Committee received a detailed
report from the department, which reads as under: -

To

The Secretary,
Haryana Vidhan Sabha Secretariat.
Chandigarh

No. 4009 HVS/AC/GR dated Panchkula, the 01-10-2020

Subject:- Complaint of Sh. Jagmal S/o Mohar Singh R/o Bahala,
District Rewari.

Memo.

Kindly refer to your office No HVS/Petition/699/2020-21/12017 dated
31.08.2020, on the subject cited above

2 In this regard, it is submitted that the report has been obtained from
the Superintendent of Police, Rewari in the above matter. A copy of report
received from him is enclosed herewith for information and necessary action
please.
Sd/-
(Rajesh Kumar)
SP/Law & Order for
Director General of Police, Haryana
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DEPUTY COMMISSIONER OFFICE, REWARI

Additional Chief Secretary to Govt. Haryana,
Home, Jail, Criminal Investigation and
Administration of justice, Departments,
Chandigarh.

gife Hih 8 /320 /S0T0 / 4097 feHTH 08.09.2020.

ua:-  Meeting of the Petition Committee of the Haryana Vidhan Sabha,

(Complaint of Jagmal Singh S/o Mohar Singh R/O Bahala Tehsil Kosli
Rewari Vs Birmati W/o Ram Chander etc.)

IR fdvg W Muel WeNI 3 9% PS/ACSHome/CFMS&39538 fedia
27.08.2020 & Ty H |

i wel # R & fb Sad AWl @1 Wi gg SU-AvSd SIfGRI (o)
PIAAT BT T H b B! ST DI TS | ST AT A U< Sl g RUIe TR FEAfT The
PRI Y Sffa RUIS &1 Ui el Afed AMUS qdT § AN 3fawad dRidE gg uivd
g

I
TR
Gd: UG, XA |

U9

IUATSA BRI (o)

P!
Jar #,

JURGh Nars! |

PHHPB 1641 /AT faTid 31 /8 /2020

faw— Meeting of the Petitions Committee of the Haryana Vidhan Sabha
Complaint of Jagmal Singh S/0 Mohar Singh R/O Bahala] Tehsil Kosli]
Rewari Vs-Birmati W/0 Ram Chander etc.
SRR I TR Mud e Yo HHB 8/320/ Solo /4034—38 foTid 28.08.2020 B
a<d 7 |
fawemfie ATl # oMU gRT ST HHS! @ KU AT Helt™ &k 3MUB! HaT H T
e Hrdarel =g ud B |

e — Rareé

SUATSA STEBRI (ATo)
BIFT |
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VIJAI VARDHAN. IAS

Subject: Meeting of the Petitions Committee of the Haryana Vidhan
Sabha. (Complaint of Jagmal Singh S/o Mohar Singh, R/o
Bahala, Tehsil Kosli, Rewari Vs. Birmati w/o Ram Chander
etc.).

This is to inform you that the undersigned alongwith the Director General
of Police, Haryana and the Superintendent of Police. Rewari attended the
meeting of the Petitions Committee of the Haryana Vidhan Sabha on
18.08.2020 The contents of the complaint referred to above were deliberated
upon by the Hon'ble Members of the Petitions Committee and based on my
assurance, the following course of action was agreed to:

(1) The Deputy Commissioner, Rewari shall constitute a team headed
by S.D.M. Kosli, comprising D.S.P. Kosil, Tehsildar Kosli and BDPO Kosli They
shall visit the village Bahala and submit a report within a week after
ascertaining the following:

(a) Present status of the two boundary walls (under dispute by the
contesting parties/complainants)

(b) Ownership status of the public way claimed to be encroached
upon by both the parties to the dispute (it may be ascertained
whether it is village land, public way or private land).

(c) Whether the construction of the said boundary walls at
twodifferent locations is within the legal rights of the claimant
parties as claimed by them or whether they are illegal
encroachments/constructions?

(d) After examining the revenue record / village land record etc the
ownership of the disputed land/ area may be clearly established
by the Committee.

You are requested to send the report of the Committee alongwith your
comments to the undersigned within seven days positively so that the Hon'ble
Petitions Committee of the Haryana Vidhan Sabha could be apprised
accordingly.

With regards

sd
(VIJAI VARDHAN)
Shri Yashendra Singh, IAS
Deputy Commissioner, Rewari
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IURLH PRI, Narel
DEPUTY COMMISSIONER OFFICE, REWARI
e SUTGRh Yars! faid 27.08.2020

Additional Chief Secretary to Govt. Haryana, Home-Jail, Criminal
Investigation and Administration of Justice Departments, Chandigarh @ 3t
WHN 93 HAe PS/ACS Home/CEMS-39538 dated 27th August, 2020. (@
o) 4 fd W FdEl @ U Su-Aved ARGl (o), HIEel @I sederdr |
TR BAE BT Te fhar S ©

1 U AUSH BN (o) HIAe | e
2 JU Yferd 3feflerd, HrAe | qe
3 RIRE (‘Iﬁ‘{“i\lc'lql% Cbl‘{‘ld“ll NESS
4 QU fdbr™ Ud e AEHRI, AEs NERS|

SR FE B P R o R g8 g e s Bien avd s Rurd
3 39 & a2 39 PR # Ay |

Xl
SUTYh, TS |
Yo ®HHiH 8/320/ $olo /4034-38 =, 28/08/2020
s U Ui FefaRad &1 gaamed vd savad drRiaR! o uitd @
1. Additional Chief Secretary to Govt-Haryana, Home-Jail, Criminal
Investigation and Administration of Justice Departments, Chandigarh in

the reference of his memo no. PS/ACS/Home/CFMS-39538 dated
27th August, 2020.

2. U AUSH BRI (FTo), HIe |
3. U yford 3refietd, e |
4. A9 TEAAGR, BRI |
5 WU fder™d Ud e AfPeRI, AEs
TR
P UG Y] |

REPORT OF THE COMMITTEE CONSTITUTED BY THE DEPUTY
COMMISSIONER, REWARI

Subject: Meeting of the Petitions Committee of the Haryana Vidhan
Sabha (Complaint of Jagmal Singh S/o Mohar Singh, R/o
Bahala. Tehsil Kosli, Rewari V/s Dirmati W/o Ram Chander,
etc.)

This is with reference to your order no. 8/320/EA/4034-38 dated
28/08/2020 regarding the subject cited above. In this regard all members of
the Committee, constituted vide the above-mentioned orders, visited the
disputed cite. Report of the Committee on the points raised in the DO letter of
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Sh. Vijai Vardhan, IAS, Addl. Chief Secretary to Govt. Haryana, Home, Jail,
Criminal Investigation and Administration of Justice Department is as follows:

(a) Present status of the two boundary walls (under dispute by the
contesting parties / complainants).

The boundary wall constructed by Jagmal s/o Mohar Singh Is
demolished. The wall constructed by Satbir s/o Ram Kumar is still standing

(b) Ownership status of the public way claimed to be encroached upon
by both the parties to the dispute (it may be ascertained whether it is village
land, public way or private land).

There are two disputed public ways claimed to be encroached upon by
both the parties.

The first disputed public way on which Jagmal s/o Mohar Singh had built
the wall falls in kila number 9 of Mustil No. 28

The second disputed public way on which Satbir s/o Ram Kumar had
built the wall falls in kila number 5/2 of Mustil No. 29.

Ownership of both these kilas (including the disputed public ways) is
private. According to Jamabandl year 2016-17 Khewat no. 71, Khatoni no 85
the Kila numbers 28//9 and 29//5/2 belong to private owners and Jagmal s/o
Mohar Singh and Ram Kumar father of Satbir are co-sharers in this land along
with 70 other co-sharers (total land 110 Kanal 11 Marla).

(c) Whether the construction of the said boundary walls at two different
locations is within the legal rights of the claimant parties as claimed by them or
whether they are illegal encroachments/constructions? As mentioned in point
(b) above, the boundary walls are built on private land. The total area in this
Khewat is 110 Kanal 11 Marla. It is pertinent to mention here that the co-
sharers have neither got their land partitioned through the competent Court,
nor have they done a mutual partition of this land. In the absence of either of
the two, no co- sharer can claim absolute legal rights on specific Kila
number(s).

(d) After examining the revenue record / village land record etc. the
ownership of the disputed land/ area may be clearly established by the
Committee. There are two disputed public ways claimed to be encroached upon
by both the parties.

The first disputed public way on which Jagmal s/o Mohar Singh had built
the wall falls in kila number 9 of Mustil No. 28.

The second disputed public way on which Satbir s/o Ram Kumar had
built the wall falls in kila number 5/2 of Mustil No. 29. Ownership of both these
kilas (including the disputed public ways) is private.

Sd sd sd sd
SDO (Civil) DSP Naib Tehsildar BDPO Nahar
Kosli Kosli Kosli
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The Committee again orally examined the departmental representatives
& petitioner in its meeting held on 12.10.2021. After brief discussion, the
Committee observed that the department submit the final report to the
Committee after resolving the matter. The Committee received a detailed
report, which read as under: -

To
The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh.
Memo. No. 1111/AC-GR dated Panchkula, the 28.02.2022

Subject:- Proceeding of the meeting of the Committee in c/w
petition/representation submitted by Sh. Jagmal Singh s/o
Sh. Mohar Singh Village Bahala.

Sir,
Kindly refer to your office memo No.HVS/Petition/699/2021-
22/28119 dated 27.10.2021, on the subject noted above.

2. In this regard, it is intimated that the matter has been got enquired into
through Superintendent of Police, Rewari and a copy of report received vide his
office memo No. 2392/SPL dated 16.02.2022 is sent herewith for information
and necessary action, PI.

Sd
(Smiti Chaudhary, IPS)
Superintendent of Police.
Law & Order for Director General of
Police, Haryana.

PRED
gferd areflere,
ACISE

Jar #
gfers HRIeere,
BRATT, GereheT |

I HHH 2392 / THULUA S8 16.02.2022

fdva— Proceeding of the meeting of the Committee in C/w petition/
representation submited by Sh. Jagmal Singh W/o Sh. Mohar
Singh Village Bahala & 3w =1 # |

A= S,
IMIPs HRITTT & 209/AC/GR e 08.02.2022 SIRKRH fAvT T #|
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S favg & w<d # fae & & Qe 12102021 @1 fagme w9 @1 A9~
M o9 & 9@ gU ddiad ey R JRliewen] 9 IU Avsd SMIHNI(A0)
PIAC §RT Al B FASTH g AYh wU A faAidb 08.11.2021 B SR H UIH Ul A
ST ' g3 AR RHE, 9adR 43 ofR Rig 9 udiu g3 Rrel Rig Fariimr qger o
PRI R fgd e 4 wadR R g3 IM@aR, SRl dRAT ool IMes 9 ol g3
e AR 98Tl T SIRTel Bl gl 7| Gferd el | darige FRied SHEiR
g, ToplelF Jagd o HNell, 93U Aw] 106 /9 dableld dIdl g=arel AT6S,
TG UM, G . 1260 /3aTS! BT A IR AT T T Ul I IR | AT T
3R A Uell I AN IR AMCl Bl FGGHIT ¥ gl bl & garq 1 fHar m |

S SR IF1 Uel g gfer SHaial 9 A @ aR H QU SHeN UK @ TS | 39
Hay § gd Iuyferd refider, HRIGH N1 &1 g o RUIC T oblele Yford 3felierd, Vars!
1 Ui Rurd &1 sr@crd fbar Tar| St sfadied R urT T 6 gd § Iugfery seflerd
PRI RT IO S Rulé e 15.08.2020 F Hf T fooar mar ® &, “Rreraa & oa &
Hag H S RiE e & uan gF el RiE B S Red & dew d oiifsan, difsar
RerfET U1 oxe IR R & 72 o | JfpT oRardl = Sg R e ®e 3ifhd wxawd
A VAT BIs 9T U9 TE1 fHar i gford g1 oms @asR B a1 81| wafd 98 dwg
gRT el 6 8 fSA 7 1 39 a1 31 gfc Bl 2 & gford gR1 @18 a1 =ydeR 81 fhar
T 2| Ifee Siffear fifsar #§ aRard ST Wad WY g BT 2 fH g 39 A Br Snud #
fAuer o | o 39 g | el N v g gfor @1 @18 Rreria fafad § wE < o
TS| RN RO 5 A ueT & R aR® SRAE! a1 &18 WS gl Jal fhar
3R HIBT W JaeId AT DI d I Yo §RT €RT 47 YT Tae 2007 H1 9Tl Bl
TE 2| R <Ff vell # wifd S R SR qd WRUE AeH gRT U9 fBy T STend ||
3 IR 2011 § 9T 9T AT ® |

qTArd Sl el Bl AR ¥ A SuRId Yo gt | HEEl |AiS Wae dI oA
% 9CaR 9 I D A9IE BT EET R AT € | S Q1 Ul BT ST BT ATST BT @Il 2T
A ST & S S OHIF @ dear Bl b ol Uell W MR Aa¥e ool 3 V&l B |
Rirdedl SR [’48 §RT g1 & 999 a1-ga F¥ead SRR R4, dobrell yagd o T
PRI RT Tl TeAld 9 MG GER HRAT dacidl 9 3990 IHEId 98 & dR R Hlel,
WammmﬁmwzﬁWaﬂW|Wwaﬂﬁwsﬂwzﬁﬁéaﬂ%ﬁ
g ST B Iu Bl HRag TS | qUTEd Harga FRied SER Rig debrel aeed
Wﬂﬁﬂ?ﬁmﬁﬂaﬁnﬁﬁﬁmﬁm@ﬁﬂem JADhe) & dalld fhar mar| o
Aariga FRIe® SR R gR1 {6l JdR &1 el T d 3Mg FaeR $RAT el Uil
T |

JEEIER] & TR QI Uell g§RT IU AvSd ADBRI (o) HICH A IAd! Sl BT
AT TEPR TS AR JARM AT AT T W AAIB 12.11.2021 BT IU HISH ABRI
(FTTo) Pl gRT SFT U&ll &I fdare & dag H U ST § elrdx A1 TAT| qeagard I
AUSH ABRY (o) BIAe, TEHITER DIl T U Yo aiefierds, PIell gRT faarfed A
BT PRI frar Tar| R 9w § SY Avsd APGRNT (ATo) del gRT U Rud wHiw
2107 /U2l f7d 15.11.2021 &7 S@clidd fhar 11, o1 Rué 9= ydR | 8, “Hidl ) urm
T S g UE & Wac H 110 FA 11 TRl RIT 7, ST ANBAR 9T H ARMEE a4
gU 2 dor wiEh Wae g @ SR Wod Rere # R I BT BIS Yoo TR | 39 9N
Agh T BHdl B W 9 e 31.08.2020 B PRI fhar o) el Wy Rure
IeiH Afaferd wR & o | Y FRIer 9 @1 Ruie RI—A1 4 ugel 1 Seorg fHar ganm @
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5 9 U&7 HerH IR | dHHH BRIG | SHB 918 8 AT S BT bIaT fhar S bl
2| Pl R fhelgre ®Ig TSI 891 <181 91y 14T |

Tareard faAid 13.02.2022 @1 Remaedl sre Rz g3 dex Rie Marit g8 1
3o & Sifdhd FRan fh— H te Rer a) Raams daprels gferd sfefletd SHO SR
ier, @ swaTSt A 9 1/0 TH @ RaeTh AR WiE @A # & R gear aR
ReR—Ig R PRIARE! A1 &)1 IR fAu=aar fUdem a0 § @ off | o foarefig 8 dopren™
BN / HHATRAT BT TG 81 Gl & AT SART §CaRl IR dgdid H Hriars! & |
gafelt 3@ W gRT SRR Rrarad faerar fidem &9t & aift <=1 =medTr § del SWRIkh
PR FHARIT & R Pis BRI 2} aredr| S RIerdedr sHae Rig gRT 319+
Rrerad faema e affa & it o IR @ sifd @xamr 2| i TR § %
9 G H ERAT U # FRRd B iR B B FE B | Rieraedl srd [iE
P A B BN Fel T 9 B

Rare Far # ufvq 2 |

BRI
(RToTET HAR, A1)
gferd arefierss, ATy |

T I e Rig I3 AR Rig a1t sifey farf qeten a1 $u 70 | |

& fbar {6 SIWRIE U &1 I8 Tl § A SHIGRT &1 HF $Ral § A1 T
Rrerad a= Raamd dopreia gferd arflets SHO SHaR fARerd it Swarel dw) 9 60 g4
% Raem® 89X 9181 @ H a1 IR gear IR Red )R SREE! a1 &)+ aR &g 9491
e BT A QY off O AR ® o/ dedlel SRR RAl BT dEree 8 @l ©
AT BART SART IR TedId H PRIAE! B | SR 314 A §RT SRR Rrdri faer=r
UM AT DI AU O ARl B a9l SURRD SIRHR HHAIRAl & RIeTh Py BRIATE]
& AredT & foran fear g4 foran 3 2

Bl
STl % |

The Committee satisfied with the compliance report received from the
concerned department. The petition/representation is disposed off accordingly
in its meeting held on 04.05.2022.

5. PETITION/REPRESENTION RECEIVED FROM SHRI SUMER CHAND
AND SHRI MAHESH KUMAR, SONS OF SH. BRIJ MOHAN, R/O
VILLAGE GOBINDPURI, TEHSIL JAGADHRI, DISTRICT YAMUNA
NAGAR REGARDING COMPLAINT AGAINST TEHSILDAR,
JAGADHRI AND HIS SUBORDINATE REVENUE OFFICERS FOR
NOT ENTERING AND SANCTIONING MUTATION WITH REGARD
TO AREA MEASURING EIGHT BISWAS BEING PART OF KHASRA
NO. 285, SITUATED AT VILLAGE GOBINDPURI, IN THE
MUNCIPAL CORPORATION YAMUNA NAGAR-JAGADHRI, WHICH
READS AS UNDER: -
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To

The Chairman,
Committee on Petitions,
Haryana Vidhan Sabha, Chandigarh.

SUB: - Complaint against Tehsildar, Jagadhri and his subordinate
Revenue Officers for not entering and sanctioning mutation with
regard to area measuring eight Biswas being part of Khasra
No.285, situated at Village Gobindpuri, in the Municipal
Corporation, Yamuna Nagar-Jagadhri.

R/Sir,
The petitioners respectfully submit as under: -

1. That Khasra No0.285, having total area measuring 2 Bighas 5 Biswas is
situated at Village Gobindpuri, Tehsil Jagadhri, District Yamuna Nagar. Initially
this Khasra number along with some other land was owned by 8 Co-owners.
But with the passage of time, the total area was divided in the form of plots
and in that private partition, plots No. 17 and 18 having an area measuring 8
Biswas out of Khasra No0.285 fell to the share of present petitioners.

2. That as the Revenue Entries were not corrected by the Revenue Officer
as per private partition, so the present petitioners filed Civil Suit N0.295/1997
in the Civil court on 31.07.1997 claiming a decree for declaration to the effect
that the petitioners are owners of Plots No.17 and 18 along with some other
plots situated at Gobindpuri and description of the property including plots No.
17 and 18 was shown in the site plan attached with that plaint.

3. That after institution of the suit, one Mewa Singh taking benefit of
wrong revenue entries executed sale deed dated 22.08.1997 with regard to the
property measuring 5 Biswas in favour of Yoginder Mohan and similarly another
Co-owner Dayal Singh also executed sale deed dated 02.09.1997 with regard
to property measuring 3 Biswas in favour of Sunaina and mutations No. 1015
and 1016 were sanctioned.

4, That on coming to know the fact of above said sale deed Yoginder
Mohan and Sunaina were also made party in the Civil Suit by the order of the
Court passed on 25.09.2000.

5. That thereafter Yoginder Mohan and Sunaina further sold this very
property being plots No. 17 and 18 to Lakhwinder Singh, Jitender Singh and
Chetan Singh vide two sale deeds dated 11.12.2006 and when these
subsequent vendees filed application to become as party, same was dismissed
by the Trial Court vide order dated 08.01.2008.

6. That ultimately the suit of the petitioners was decreed giving a
declaration to the effect that the petitioners are owners of this property
measuring 8 Biaswas out of Khasra No.285, in the form of plots No. 17 and 18
along with other plots, mentioned in the plaint and this decree was passed on
05.11.2008.
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7. That thereafter some of the defendants filed appeal before Hon'ble
A.D.J. Yamuna Nagar at Jagadhri, but the same was dismissed.
8. That thereafter Regular Second Appeal was also filed in the Hon'ble

High Court of Punjab & Haryana at Chandigarh, but the same was also
dismissed and net result is that the decree dated 05.11.2008 is still hold good.

9. That the petitioners filed an application before Tehsildar Jagadhri on
10.12.2021 along with copy of Judgment and decree dated 05.11.2008 with a
request to sanction mutation of land measuring 8 Biswas out of Khasra No.285,
situated at Gobindpuri in their favour.

10. That inspite of various visits being paid by the petitioners to the
office of Tehsildar, Jagadhri till today mutation has not been sanctioned.
11. That in one meeting it was represented by the Tehsildar, Jagadhri

that the sale deeds executed by Mewa Singh and Dayal Singh defendants No.4
and 6 in favour of Yoginder Mohan and Sunaina defendants No.9 and 10 and
further the sale deeds by Yoginder Mohan and Sunaina in favour of Lakhwinder
Singh, Jitender Singh and Chetan Singh has not been cancelled specifically by
the Civil Court. Hence, no mutation can be sanctioned. However, this view of
Tehsildar Jagadhri is quite wrong and amounts to violation of declaration given
by the Court.

12. That Yoginder Mohan and Sunaina were party in the suit and rely upon
those sale deeds to substantiate their title, but the Civil Court declared the title
of this property in favour of the present petitioners and ignored those sale
deeds on the ground that vendor Mewa Singh and Dayal Singh have no right in
the property. So, these sale deeds do not confer any title upon the subsequent
transferees i.e. Yoginder Mohan, Sunaina, Lakhwinder Singh, Jitender Singh
and Chetan Singh.

13. That the Tehsildar has failed to discharge his statutory duty because
it is provided in Section 31, 32, 33 and 34 of The Punjab Land Revenue Act,
1887 that when any decree by the Court is produced before Revenue Officer
declaring the rights of party in the property then Revenue Officer is bound to
give effect to the same in the revenue record.

It is, therefore, respectfully prayed that appropriate directions may
kindly be issued to the Revenue Authority to implement decree dated

05.11.2008 and to sanction mutation of land measuring 8 Biswas out of Khasra
No.285 in favour of the petitioners in accordance with the decree.

_Sd_
1. Sumer Chand.
2. Mahesh Kumar

Both sons of Brij Mohan R/o
Vill. Gobindpuri, Tehsil Jagadhri, Distt.
Yamuna Nagar.
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The Petition/Representation was placed before the Committee in its
meeting held on 25.01.2022 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 07 days. The Committee
received comments/reply from the concerned department which reads as
under: -

To

The Secretary
Haryana Vidhan Sabha Secreterait,
Chandigarh.

Memo No. 1279-E-7-2022/ 1011
Chandigarh, dated the 8-2-2022

Sub.: Regarding complaint against Tehsildar, Jagadhari and his
subordinate Revenue Officers for not entering and sanctioning
mutation with regard to the area measuring 8 Biswas being part
of Khasra No. 285, situated at Village Gobindpuri within the
Municipal Corporation, Yamuna Nagar-Jagadhari.

Kindly refer to your letter No. HVS/Petition/811/2021-22/1652, dated
25 01.2022 on the subject noted above wherein comments /reply of this
department were sought in respect of the complaint made by Sh. Sumer Chand
and Sh. Mahesh Kumar sons of Sh. Brijmohan, R/o Village Gobindpuri, Tehsil,
Jagadhari, District Yamuna Nagar against Tehsildar, Jagadhari and his
subordinates so that same could be placed before the Committee on the
Petitions.

2. Based on the Court order dated 05-11-2008, revenue record of Khasra
No.281, 283, 284, 285, 286 of Village Gobindpuri and legal opinion tendered
by the District Attorney, the Deputy Commissioner, Yamuna Nagar, has
commented that rotation cannot be entered and sanctioned as desired by the
Petitioners However, detailed comments/reply is enclosed for information
please.

Sd
Deputy Secretary Revenue

For Financial Commissioner, Revenue and
Addl. Chief Secretary to Government of
Haryana Revenue & Disaster Management
Department, Chandigarh.
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COMMENTS/REPLY OF THE REVENUE DEPARTMENT

Sub.: Regarding complaint against Tehsildar, Jagadhari and his
subordinate Revenue Officers for not entering and sanctioning
mutation with regard to the area measuring 8 Biswas being part
of Khasra No. 285, situated at Village Gobindpuri within the
Municipal Corporation, Yamuna Nagar-Jagadhari.

Haryana Vidhan Sabha vide his letter No HVS/Petition/811/2021-22/1652
dated 25.01.2022 has sought comments /reply of this department in respect of
the complaint made by Sh. Sumer Chand and Sh. Mahesh Kumar sons of Sh.
Brijmohan, R/o Village Gobindpuri, Tehsil, Jagadhari, District Yamuna Nagar
against Tehsildar, Jagadhari and his subordinates so that same could be placed
before the Committee on the Petitions.

2 In pursuant to the above reference, Deputy Commissioner. Yamuna
Nagar, was asked vide this department letter dated 07.02.2022 to send his
comments

3 The Deputy Commissioner. Yamauna Nagar vide his letter dated
07.02.2022 has sent his comments as under-

“"Revenue record regarding the matter of subject cited above viz,
application of Sh. Sumer chand and Sh. Mahesh Kumar S/o Sh. Brij Mohan R/o
Village Gobindpur Tehsil Jagadhri dated 10-12-2021 and 25-01-2022, report of
Tehsildar Jagadhn dated 05-02-2022, order dated 05-11-2008 of Civil
Judge(Senior Division) Yamuna Nagar, Jamabandi of year 1988-89, 1993-94
2008-09, 2013-14, 2018-19, Mutation No. 901, 902, 1308 & 1745 of the
Khasra No. 281, 283, 284, 285 & 286 have been gone through in detail Based
on the above mentioned documents facts of the case are as under

a) Land under consideration and subject matter of the application dated
10-12- 2021 and 25-01-2022 is situated in Khasra No. 281, 283, 284, 285 &
286 of Village Gobindpuri.

b) Applicants submitted for sanctioning the Mutation as per order dt 05
11.2008 passed by Hon'ble Civil Court. The decree passed in the civil suit no
295 dated 31-07-1997 which was declared on 05-11-2008 and operative part
of the decree is reproduced here as under: -

Suit for permanent injunction restraining defendants no 1 to 7 from
legally and unauthorisedly interfering in the peaceful physical possession of the
plaintiffs as owners or by transferring of alienating in any form or by illegally
and unauthorisedly transfering or alienating any portion or part of the plot nos
1,236.710 17 1 19, 61 and vacant space lying in between plot no 9 and 10
and vacant land lying on the back of plot no 15, 16 measuring 6x75 forming
part of knowat no 22 khatauni no 29 khasra nos 281, 283, 204, 285 and 286
kitta 5 situated within the Revenue estate of Village Gobindpuri, HB No 414
Tehsil Jagadhri Distt Yamuna Nagar, as per site plan attached with the plaint,
which fell to the share of defendant no. 8 father of the plaintiffs and which
plots were transferred by defendant no. 8 in favour of plaintiffs vide civil suit
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no. 646 of 1993 decided on 06- 11-1993 by the court of Sh. SP Singh the then
Senior sub judge Jagadhri in favour of plaintiffs and as such the plaintiffs are
since than being in actual physical possession of the said plots as owners as
the spot by any means what so over, as per evidence.

c) As per Jamabandi 1988-89 & 1993-94, Brij Mohan son of Sh Nathu Ram was
owner of 2 Bigha-06 Biswa being 363/3008 share of land measuring 18B-16B
bearing Khasra No 281(6-14),283(6-14),284(2-3),285(2-5),286(1-0) situated
within revenue estate of Village Gobindpuri, HB No 414, Tehsil Jagadhri, Distt
Yamuna Nagar. The Khasra no wise share of Brij Mohan S/o Nathu is as under-

Khasra Total Ragba in | Share Ragba in Bigha-
Bigha-Biswa Biswa

281 6-14 363/3008 0-16

283 6-14 363/3008 0-16

284 2-03 363/3008 0-06

285 2-5 363/3008 0-06

286 1-0 363/3008 0-02

Total 0-46B i.e. 2B-

06B

d) Sh. Brij Mohan son of Sh Nathu Ram transferred his 363/3008 share in
favour of his sons namely Sumer Chand & Mahesh Kumar in equal share vide
Civil Court Decree dt.6 11.1993, Mutation of the same was sanctioned vide
Mutation No 901 dt 5.9.1994.

e) Sh. Sumer Chand & Mahesh Kumar sold 0B-05B out of Khasra No.281 vide
Mutation No0.902 & also sold 0B-11B vide Mutation No 1308, out of Khasra No
281. In this way said Sumer Chand & Mahesh Kumar have sold their entire
share out of Khasra No 281.

f) Sh. Mahesh Kumar son of Sh Brij Mohan executed Release Deed of 4 Biswa-
10 Biswai in favour of his son Sumit Chaudhry out of Khasra No 285 & 283
Mutation of the same was entered and sanctioned vide Mutation No 1745
Annexure 9.

g) As per Jamabandi 2008-09 & 2013-14 & 2018-19. The said Jamabandis are
placed at. According to above mentioned Jamabandis, Sh Sumer Chand & Sh.
Mahesh Kumar & Sh. Sumit Chaudhry remained owner of following land: -

Khasra Total Ragba of | Ragba of | Ragba of | Total
Ragba Sumer Mahesh Sumit Ragba
Bigha- Chand Kumar Chaudhary
Biswa &
Biswal
281 6-14 0B-00B 0B-00B 0B-00B 0B-0B-0B
283 6-14 0B-08B 0B-05B 0B-03B 0B-16B-0B
284 2-03 0B-02B- 0B-02B-10B | 0B-0B 0B-05B-0B
10B




25

285 2-5 0B-03B 0B-01B-10B | 0B-01B-10B | 0B-06B-0B
286 1-0 0B-01B- 0B-01B-10B | 0B-0B 0B-03B-0B
10B
Total 0B-15B-0B | 0B-01B-10B | 0B-04B-10B | 01B-10B-
0B

h) Sh. Sumer Chand & Sh. Mahesh Kumar became owner of 2B-06B as per
Civil Court Decree as detailed above and after selling the 0B-16B-0B, detail of
which is mentioned above, they stand owner in the revenue record of land
01B-10B-0B which is correct share of the above said persons and still stands in
their name, which is mentioned in the above said table.

i) Sh. Sumer Chand & Sh. Mahesh Kumar filed the suit for Permanent
Injunction against defendants no.1 to 7 vide CS No 295 Dt.31.7.1997 claiming
the relief restraining the defendants from illegally and unauthorisedly
interfering in the peaceful, physical possession of the plaintiffs as owner or
transferring or alienating in any form, any portion or plot no
1,2,3,6,7,10,17,18,19,61 & vacant space lying in between plot no 9 & 10 and
vacant land lying on the back of plot no 15, 16 measuring 6 X 75’ forming in
part of Khasra No 281,283,284,285,286 of Village Gobindpuri claiming
themselves to be owner in possession of the said property.

i) The Hon'ble Civil Court passed the following Judgment and decree
dt.5.11.2008. The operative para of the same is reproduced as under-

"It is ordered that the suit of the plaintiff succeeds and same stands
decreed with costs. Therefore, a decree of Permanent Injunction
restraining defendant no 1 to 7 from llegally and unauthorisedly
interfering in the peaceful, physical possession of the plaintiffs as owner
of the plots and other land as mentioned in the head note of the plaint or
alienating any portion of the suit land is passed in favour of the plaintiffs
and against the defendants."”

4. In view of the suit filed by the plaintiffs, the Deputy Commissioner,
Yamuna Nagar has intimated that petitioner namely Sh. Sumer Chand and Sh.
Mahesh Kumar sons of Sh. Brijmohan, R/o Village Gobindpuri, Tehsil,
Jagadhari, District Yamuna Nagar, have only sought injunction against
defendants no.1 to 7 from interfering in the peaceful physical possession
claiming themselves to be owner in possession and Hon'ble Court has duly
accepted their claim and passed the Injunction Decree. No other relief has
been claimed by the plaintiffs nor granted by Hon'ble Civil Court

5. The Deputy Commissioner, Yamuna Nagar, has further intimated that
Legal opinion was also sought by him from the District Attorney Yamuna Nagar
in the matter. The District Attorney has opined that "we have gone through the
file judgment dated 05-11-2008 passed by Sh. Vijay Singh Civil Judge(Senior
Division) Yamuna Nagar at Jagadhri in which the plaintiffs only claim
permanent injunction against defendants no. 1 to 7 and no other relief was
sought by the plaintiffs in suit. The Hon'ble Court passed the judgment and
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decree in favour of the plaintiffs and restrained the defendants from interfering
in the peaceful possession of the plaintiffs. The Hon'ble Court has not decided
the matter regarding the cancellation of sale deeds and entering of mutation."

6. Based on the order dated 05-11-2008, Revenue record of Khasra No 281.
283, 284, 285, 286 of Village Gobindpuri and legal opinion tendered by the
District Attorney, the Deputy Commissioner, Yamuna Nagar, has commented
that mutation cannot be entered and sanctioned as desired by the petitioners.

Sd
Deputy Secretary Revenue
for Financial Commissioner, Revenue and AddlI. Chief
Secretary to Government of Haryana Revenue & Disaster
Management Department. Chandigarh.

The Committee further orally examined the Departmental
representatives, Advocate on behalf petitioner and petitioners on 08.02.2022
and made following observations:-
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The Committee received compliance report from the concerned
department in which stated that the entry of mutation no. 4456, Mauja
Govindpuri, Tehsil Jagadhri is registered and approved, which reads as under:-

Jar #
wfera,
R f4ue |9 Afare,
IS |
BB 960—RI—7—2022 /2200 TUSHTG faid 09 /03 /2022
fava—A copy of the proceedings of the meeting of the Committee on
Petitions held on 08-02-2022-
Jed:—proceedings HHI® TdodloUsio UEIRM /811 /2021—22 / 2874 faHi® 25.02.2022
IWRH v w® g3l e gom € 5 Sugd IgATR 7 996 U9 &S 732/
THodo dlodilo faid 04032022 R G fhar © & sddrar 9 4456, Aonm M=y,
Tedldl SR a7 25.02.2022 BT TSl 9 SR 8 gdI © | I8 3MUPI ol Vg awId
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sl
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Pl faary Wora Ua sifaRe g afea, sRaron
WRBR IS TG 9eT FdeH faumT |

The Committee agreed with the compliance report received from the
concerned department and petition/representation is disposed off in its
meeting held on 04.05.2022.

Thereafter, Legal Cell Branch Haryana Vidhan Sabha inform to the
Committee that Shri Lakhwinder Singh & others filed a Civil Writ Petition No.
5441/2022 against the recommendation of the Committee on Petition (dated
08.02.2022). The Committee sent the matter to the Advocate General Haryana
for obtaining Legal Advice/Opinion in this matter. The Advocate General
Haryana send the Legal Advice/Opinion in which informed that the
Petitioners/applicants did not informed to the Committee regarding the matter
already pending in the Civil Court. Therefore, the Committee withdrawn its
recommendation dated 08.02.2022 & inform to the Hon’ble High Court
accordingly. The Committee has withdrawn the recommendation dated
08.02.2022 and informed to the Hon’ble High Court. The petition/
representation has been already disposed off in its meeting held on
04.05.2022.
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6. PETITION/REPRESENTATION RECEIVED FROM SH. R.D. JATAIN,
HOUSE NO. 2301, SECTOR-2 BAHADURGARH, DISTRICT JHAJJAR,
REGARDING BENEFITS OF GOVERNMENT SERVICE, WHICH
READS AS UNDER:-

To
The Worthy Chairman,
Committee on Petitions,
Haryana Vidhan Sabha, Chandigarh.
Regarding benefits of Govt. service.
Sir,

The petitioner most respectfully submits as under :-

1. That on 28.08.1974 the petitioner was appointed as Officiating, lateron
confirmed, Lecturer in HES III College Cadre (parent cadre for short). He
joined it on 06.09.1974. During this service, he applied in HCS Judicial Branch
[HCS (JB) for short] through proper channeland was selected. Complying
letter, the petitioner gave a certificate that he had "not ceased to be an
employee".

2. That vide letter dated 15.4.1991, the Chief Secretary (CS for short)
appointed the petitioner as Subordinate Judge-cum-Judicial Magistrate in HCS
(JB) and the Hon'ble Punjab and Haryana High Court (High Court for short)
issued his posting orders. The Principal Govt. College Bahadurgarh, where the
petitioner was then working, relieved him on 30.04.1986 to enable him to join
HCS (JB) the next day. i.e 01-05.1986.

3. That vide letter dated 15.4.1991, the Commissioner & Secretary
Education Department (CSE for short) confirmed officiating post of petitioner in
permanent in parent cadre w.e.f. 04.02.1987. The petitioner had already been
relieved therefrom on 30.04.1986 and he was then working in HCS (JB) in
officiating capacity since 01.05.1986. His confirmation in parent cadre created
his lien therein under Rule 3.12 of Pb. Civil Service Rule Vol. I part (CSR for
short) and as per dictum of Full Bench of the Supreme Court in case
T.R.Sharma Vs. Prithvi Singh AIR 1976 SC 367. The petitioner remained in
service in his Parent Cadre for 12 years (06.09.1974-30.04.1986) without
break in officiating and lateron in substantive permanent capacity & completed
qualifying service for pension under Rule 6.16(2) CSR Vol. II.

4. That on 16.01.1992 the High Court also confirmed service of the
petitioner in HCS (JB) w.e.f. 16.01.1990 which created his 2nd lien in HCS (JB)
during subsistence of his 1% lien in parent cadre. The confirmation in HCS (JB)
was illegal being in violation of Rules 3.13 to 3.16 of Pb. CSR Vol. I. Part I.
Before confirming service of the petitioner in HCS (JB), his option was not
taken as required under Rule 1.1(b) of the CSR Vol. II. The petitioner could
retain or relinquish the 1% lien in his parent cadre by opting repatriation. Till
then his confirmation in HCS (JB) should have been withheld or suspended or
terminated or transferred under Rules 3.13 to 3.16 of Pb. CSR Vol. I. Part 1.
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A government employee can't retain lien on two substantive posts
simultaneously under Rule 3.11 (b) of CSR Vol. I Part I. On opting parent
cadre, the petitioner should have been repatriated in that cadre. The High
Court before issuing order of confirmation in HCS (JB) should have brought this
right of option to the notice of the petitioner which it did not. He was denied
this opportunity. Moreover, the power to allow or disallow repatriation vests in
the government and not in the High Court. The petitioner should not be made
to suffer due to erroneous order of the High Court.

5. That with 2 Ph.D. degree, & 3 Gold Medals, the petitioner has outstanding
academic career but he was persistently harassed intolerably in HCS(JB)
service which he could not take and sought repatriation to his parent cadre
vide letters/reminders dated 08.10.2001, 23.10.2001, 29.10.2001, 02.11.2001
11.01.2002, 29.01.2002 and 11.2.2002. The petitioner was victimised due to
ill- will. His repeated requests were not sent to the government for appropriate
orders. His prayer dated 29.10.2001 for repatriation to his parent cadre was
illegally rejected by the High Court. On 29.01.2002, the petitioner prayed the
High Court to know "under what law it rejected his option and whether his case
was again referred to the Governor after deliberating upon the points raised by
his Excellency?" The High Court has not replied it till date. Vide letter dated
11.2.2002, the petitioner again enquired, "why and under what law the High
Court did not forward his request for repatriation to the Government?" The
High Court 'filed it. Even without applying for repatriation the petitioner was
entitled to exercise option. The petitioner protested his illegal confirmation in
HCS(JB) without taking his option and during the subsistence of his 1% lien
(confirmation) in his parent cadre. Till date the High Court has not replied this
letter. The High Court neither acknowledged nor replied the remaining above
referred letters of the petitioner.

6. That due to illegal rejection of repatriation request, the petitioner was
robbed of his job as College Lecturer till 31.03.2011.

7. That the malafides are obvious, as after rejection of repatriation request,
the High Court initiated disciplinary action against the petitioner on a motivated
anonymous complaint without affidavit on vague allegations of corruption. It
was a bolt from the blue as no law, rule, regulation or instruction was followed
despite the fact that his Excellency the Governor had pointed out that it was
contrary to government instructions issued from time to time and the judicial
pronouncement of the High Court (u.o. No. 2/2/62-1DG-94 dated 15.11.1994
r/w No.1/1/1DG-P5 dated 20.5.1985.

8. That His Excellency pointed out the government instructions and
disagreed with proposed punishment of 'removal of the petitioner from service
and referred the case back to the High Court for re- consideration on 'few
points' summarised hereunder: -

i) Can the Government remove the delinquent officer from service on
the basis of an anonymous complaint not supported by affidavit
even when the government's instructions contain that all
anonymous and pseudonymous complaints be rejected and
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destroyed and complaints relating to allegations of corruption be
supported by affidavit? The High Court in its decision dated
04.06.1993 in case Harbans Lal Gupta Vs.Niranjan Singh Vasant &
ors. had pronounced that 'no inquiry can be ordered on an
anonymous complaint'.

ii) The High Court has recommended very harsh punishment
i.e.removal from service. The penalty, in my view, seems to be on
the higher side and requires serious consideration.

iii) Whether Mr. A.D.Gaur was on leave in record on all occasions when
the delinquent officer dealt with 89 cases of Nuh? Mr.Gaur's work
done on 17.5.1997 specially need be examined.

iv) What is the evidence against the delinquent officer to prove
allegation of 'extraneous consideration"?"

(At the relevant time, the petitioner was the only officer posted at
Ferozepur Jhirka and Mr. A.D.Gaur the only officer at Nuh. The Chief Judicial
Magistrate concerned had ordered that if one of them was on leave, the other
officer would deal with urgent matters of that court and vice versa and CIM in
absence of both), Since record is not available with the government, the
petitioner encloses a duly sworn affidavit affirming verbatim correctness of
"few points" raised by the Governor. The facts become murkier when the CS
made false report concerning comments of his Excellency and ordered the
Governor agreed with recommendation of High Court ...in his order No.
28/32/2001-3 GSI dated 21.12.2001 as under. -

Mt agreeing with the recommendation made by the Hon'ble Punjab &
Haryana High Court, the Governor of Haryana ....... is pleased to remove
Sh. Ram Dhari Jatain Additional Civil Judge (Senior Division) (Under
Suspension). from the service forthwith".

No new facts came on record in the case after reference back by the
Governor for re-consideration nor the file was re-sent to his Excellency. The
points raised by him should have been addressed before making the final
order. The petitioner has no concern what transpired between the Governor
and the High Court but career of the petitioner was crushed in the process. He
was removed from the post of Addl. Civil Judge (Sr. Div.). The facts of denial of
repatriation and subsequent 'removal' from service cry for attention from
house-top. But the bad luck of the petitioner did not end here.

9. That on removal of the petitioner from the post of Additional Civil Judge
(Senior Division), the government not only forfeited his past and future service
in HCS (JB) under Rule 4.19 (a) of CSR Vol. Part I but also denied service
benefits to the petitioner from his 12 years' service (6.9.1974 to 30.4.1986) in
his parent cadre. The service therein was neither under the High Court nor it
could evaluate his work and conduct in that cadre. Had the High Court not
rejected repatriation request of the petitioner to his parent cadre, he would
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have been College Lecturer, would have earned salary from 22.12.2001 to
30.03.2011 and pension for life thereafter for whole service of 37 years.

10. That the petitioner challenged order of his removal from service. The
Supreme Court did not set aside order of his "removal from service as
Additional Civil Judge Senior Division" on 19.02.2009 in Curative Petition (C)
No. 2 of 2009.

11. That after failing in the Supreme Court to save his service in HCS(JB), the
petitioner sought clarification from the High Court vide letters 08.01.2010;
23.11.2010 and 07.07.2011 to know whether he could go to his parent cadre
as the High Court had not touched his service in the parent cadre. Till date the
petitioner has received no reply. Then the petitioner wrote to the Director,
Higher Education Haryana to receive him in the parent cadre vide letters dated
17.10.2012 and 02.02.2015. The petitioner did not get reply of any of the
letters. Disappointed with the situation, the petitioner prayed the Director-
General of the Higher Education Department Haryana for pension for his
services in that department vide letter dated 16.09.2017 and reminders dated
04.04.2019 & 27.03.2020. Since the petitioner did not get any reply to his
above letters, he requested the worthy Dy. Chief Minister Haryana to grant him
proportionate pension vide letter dated 30.4.2021. After failing to get any
reply, the petitioner has approached this Hon'ble Committee for redressal
despite the fact that right to pension is recurring and continuing cause of action
available to the petitioner and the present prayer is, thus, within limitation.

12. That unfortunate and sorrow state of affairs emerge from the facts
mentioned herein above. The petitioner has remained in service of the
government for decades and has been subjected to extensive harassment and
trauma by the government and its officers who are expected to act as a model
employer. For lawful claim of pension and benefits, the petitioner is running
from pillar to post for more than a decade though pension and other benefits
under the rules is his legal right and not a bounty. Yet the starvation and
agony, the petitioner is facing in these hard days writ large. The petitioner
never anticipated that his evening of life will end so painfully as a destitute.
The petitioner has no property (movable and immovable). He has used savings
of his entire life in the marriage of his two daughters which was his family duty.

The petitioner, therefore, most respectfully prays that this Hon'ble
committee may be pleased to recommend the government to: -

a) Treat order No. 2131 Gaz.I/VI.E.34 dated 22.12.2001 rejecting
repatriation request of petitioner dated 29.10.2001 as non-existent
as High Court is not empowered to decide it i.e., accept or reject it;

b) The petitioner be deemed in service in his parent cadre HES II
(College Cadre) from 21.12.2001 to 31.03.2011 & all consequential
benefits be granted; and

c) Pay arrears upto date and pension for life as per entitlement.
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Submitted humbly.
Most faithfully yours,
_Sd_
(R.D.JATAIN) 3421

R/o House No. 2301, Sector-2
Bahadurgarh (Haryana)

The Petition/Representation was placed before the Committee in its
meeting held on 22.06.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
orally examined the departmental representatives and petitioner/ applicant on
dated 07.09.2021, during the course of oral examination the Committee
observed that the matter is also relate to the Chief Secretary to Government
Haryana. Therefore, the comments of the Chief Secretary may be obtained in
this regard. The Committee again the orally examined the departmental
representatives and petitioner/applicant in its meeting held on 23.11.2021.
After brief discussion the Committee observed that the department give an
opportunity of personal hearing to the petitioner and examine the case laws.
After complete all process by the concerned department/Chief Secretary
Haryana submit a final report in this regard Thereafter, the Chief Secretary to
Government Haryana submitted final report in this matter. which reads as
under: -

To

The Secretary,
Haryana Vidhan Sabha,
Vidhan Sabha Secretariat, Chandigarh,

No. 24/01/2020-1SIII

Dated Chandigarh, the 11th March, 2022
Subject: Compliance of directions of Petition Committee of HVS.
Sir,

I am directed to refer your letter No. HVS/Petition/766/2021- 22/1260,
dated 20.01.2022 on the subject noted above and to inform you that Sh. Ram
Dhari Jatain, joined H.C.S. (J.B.) on 01.05.01986. He was confirmed on the
post of H.C.B. (J.B.) w.e.f. 16.01.1990 and was removed from service vide

orders dated 21.12.2001. The officer relinquished the charge of the post w.e.f
26.12.2001.

2. Sh. R.D. Jatian, was confirmed on his substantive appointment on
04.02.1987 in Higher Education Department, Haryana as College Lecturer and
later on he was also confirmed on his subsequent appointment on 16.01.1990.
hence, in light of the provision contained in rule 3.12 of Punjab Civil Services
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Rules (Volume-1, Part-1) and rules 28, 29 and 30 of Haryana Civil Services
(General) Rules, 2016, a Government employee shall be considered for
confirmation after successful completion of probation period of the post of
subsequent appointment and further, on substantive appointment to any
permanent post acquires a lien on that post and ceases to hold any lien
previously acquired on any other post.

3. Therefore, Sh. Ram Dhari Jatain has cease to hold the lien on his
acquired by him in Higher Education Department as College Lecturer, when he
was confirmed on his subsequent appointment i.e. Haryana Civil Service
(Judicial Branch) on 16.01.1990.

Yours faithfully
_Sd_
Superintendent Services-II1
for Chief Secretary to Government, Haryana.

The Committee satisfied with the reply received from the Chief Secretary
to Government Haryana and has decided that the petition/representation is
disposed off accordingly in its meeting held on 17.05.2022.

7. PETITION/REPRESENTATION RECEIVED FROM SH. MADAN LAL
HOUSE NO. 782/23, DLF COLONY, ROHTAK REGARDING
REGULARIZING THE SERVICES AS PER THE INSTRUCTIONS OF
THE GOVERNMENT WHICH READS AS UNDER: -

Jar H,

R i afAfq,

N o O\
SIXITUIT TdETTHHT HIddTely,

HUSIG |
fivg— WeR o R JgaR wad Fafa o= v |
S S,

faed gz g f& 89 3mue 9T 19122019 B Jari T oxa R ordild @ ot
STt 3rfY T 31 BIS ST et e ¥ orfidl &7 @RT e geR 9 2|

W FgRe 16.1.1979 A AR 9T gRT RATN JUsdsl daydd H uRercd— 67 & U
TR gs ol

28.6.1983 ¥ HBIQ¥H Y URST ERAN TUSITG & IATQATTAR HRT AR Hefel
f&uT 3 e fui # g Ay o |

16.9.1982 ¥ HETIEE® ISdol Aedd - W Fa) g &1 g S fb gfa 21

e T T 16.1.1979 W 240 o7 SWRIT 16.9.1979 ¥ Afeg & <=0 s+ &1 89
HEIE=Idh JISae Jgdd gRT 16.9.1982 & Ifffexor amesl & fvg #e=ese Iy
gRagd eRIOT v @ U i @ ol fF A WA WeR @ fRed 1682-
92/A3/HAR/dt- 19.2.1979 & AR 240 &7 IWIA 18.9.1979 ¥ AT T WX |
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T i 'R A.D.A., D.A., J.T.C. sRamm avsre gRT faarr e war < &
Us 3 9 4 R AT g1

I ¥ ARINeye ERION, IuEHTe 7 W VAR 240 fod SWRid 18.9.1979 W fafag
FRA B e TR R A S fF g 5 W fafkd ¥ weifeve gmr wika fR W
frrafafeeyor s fot yoR 9 2

1. U3 HHP |, 6043 U2/ $3 feATH 20.5.2010
2. U5 HHib F. 11352 U2 /33 foAid 17.11.2011

3. U3 HHih H. 2086 T2 /33 feih 9.4.2013

HeTaerd BRATOM, JuvsnTe o FAffaeRor areell &1 Aemeds Jsdul JUead d An]
PR b o ffgd wu # 45 8 s a9 |l 81 T & IR HemEHd Jsdol Asdd o
Ml T SR Al FRAAAIBROT eel &l dR] el fhar 2 |

# W o R W qAT ol WR W AEWEEd Jsddl Jgad W Py IR A gH §
AT PIATAT § TAER W R DT 8| A DIy GId1s 8l 8l 81 & O IR FAGA PR
B AT qAT AFRIS 9T | IR & AT E |

T MU UAT ® b SISNUE.dl gRT UTRd SN &l HeME<d JISdsl Jgdd o
ML BRAM BT HUT DX | AT Al HUT B |

a4
S8l
(HeT STl H1—67 / 265)
782 /23 1.U.U%. BT, S |

The Petition/Representation was placed before the Committee in its
meeting held on 30.06.2020 and the Committee decided that comments/reply
of the concerned Department may be obtained within 10 days. Thereafter, the
Committee received reply from the concerned department, which reads as
under: -

Jar H,
afa,
R e Afuarera

JFeR—1, SIS |
PP 54 /2016 /U2 /% 3 /863 foHTH 5 /8 /2020

fava— Regarding regular the services as per the instructions of the
Government case of Shri Madan Lal, Ex Conductor (Retired as
Sub & Inspector), Haryana Roadways), Rohtak.

SWRIFT fa9g W 3NMUsd 99 HHid TA0dI0vH0 /IEe / 14 / 698 / 2020—21, / 8868 i
16.07.2020 9 WRBR & U A HHIB 09 /27 /2020 GR0O(II) e 23.07.2020 & v+ # |
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qe1 e U gan b anue SWRIed @Rl UF @l Srurer § Al TS ol AD
URT PR Sad dRa, b fAwgifed wmer § uef s WA, yd dReEnas  (fErgh
IufRierd) eRAT I gRaed, Agad & TR H AT R "emEad, gRar ey
Ragd, edd A IR /AT UK &l g 8. [ Ue Ui ey 3 ! Ufid &R SR
g fo fowaifed #amer & fowm g=1 O SR & g8 Uiy saciie-rel gRamonm ferss
Afares & USRM HAC & ARG @ B T RN |

e — SWRIET JJAR
JU—3reflefeh AT ARIT—3
o e, 59 gRasd gRamm,  FvenTe

Jar |

IRENED

5 URdEd BRI IUSHTE |
PHHID /607 /3T /SART feid 29—7—2020

fava—Regarding regularizing the Service as per the instructions of the
Government& Case of Sh- Madan Lal Ex- Conductor Rohtak
Depot.

SRRE v R nge wfea sRaom ReR uRasq fawrT, avsie © U9 dHG
9/27 /2020—2 R (II) f&Hi® 23.07.2020 & HeH |

JMURT AT HRATT ST & fb AWl § THICSTS BTH SR OIR &R Ui 3mud
PRTAT H WP JGRY BT ST & b U PRIy Wk UR SRR W gRAOT e |41
Afyarerd @ U HHET & FERI IEH B ST BT B AR | $9a SIARd I8 W S/ad
HRAMT ST 8 fh f9mT g1 7e 7 feem Ay Ry 91 R 39 SR & ey BHIG
2943 /3U/SURN feAid 19122019 ERT el s #ew @ uRo o 265 /SufRier®
(FFafrgeT) &1 T R IR Srdiaredt &I A Jfd fdhar T o

Bl
ERPEESET
R 57 yRagd Jgad |
R fRuraw afvarem § o5t ifeew Wo HVS/Petition/14/698/2020-
21/8868 i 10.07.2020 BT 92T Aed SR
ufddeT—

Jffaarelt =i 7e9 oat uRo |wT 265 /30 Fierd (FaTig<)) &1 I8 Hel Ted © fb
I BIg TaEd T2l Helr UG $9 SR & §RT IS HHid 2943 /3 /ST e 19.12.
2019 UIRT HR® IHBI T1aT XE fobar a7 o1 | ey ufa Y rftemeft &1 4fa o 75 oY |

qYg—

3N AeAcTel uRdATAd HET 265,90 FRed Faigd @1 v gRe Asmdus
ERAOT I URGEd DU & IS HAG 78 /SN fAMG 16011979 & NI
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i 19.01.1979 | HI TS| Yd HHANI I HSMEHD DHAA & IMMQ HAIG 2345 /SHT
fadi® 23.04.1979 & gRT (No Longer Required) Jad FAT &) <1 T8 | 1 AT §RT
HEWEED DA & AQY (3P 234.1979 & fdvg JATI H Uld dld SRR Bl | =TI
ERT Rl 3 odid W o o 8 SH@ Hal | d18% X8 §AI & 9491 999 & dRd g
I AT ¥ gEld PR QAT AT HHART A YA IR g Al sRAron WReR uRdsd
T & 999 g ol @1 | R W ol Wi ge srfaRed gx afea gRAmm WReR
gRagd favrT & amee Yo HAG 9/15/20/S-2T(I1) fasfids 17.10.2018 ERT 30 HEA T
qRETeld

Ho 67 /265,/TH.TE Wl (gd & HaT 9 qER @ WAY QATD 23.04.79 ¥ 21.05.80 TH R B
AT BT BRI FHI BT A1 D MY T T Ry SWh G H HHaN] gRT ad 3 Hrd
TP B Ry § SRh 3@l &1 1 fAdg @ 7 < @ of e Ry

FHAN ERT IR—IR SAPT Wag g o= 9R 39 daed § wefEr = Ry 19|
mwwmwmﬁwzﬁmmwmzmsaﬁqﬁmwm
TR & URAT T & AR 39 BRI & SEleR, IURT JUER), JdEieRr U
B GT WIETH B HHST FATBR QYT HHIB 2037 /30 /SR a6 10.09.2019 gRT
foTid 19.02.1979 ®1 YR IR & meR W Far FRMT F= IR Rt We &=+ & s
feg g

BT H AAMIPRI / SFART AR ERATT WHR &R 91 T FEl & faeive
(Expert) &, gRT 91 RRERAl &1 @cdT R SWI 14 IR RUIE IId B =T
B T PHID 1682—92 /T3 /TdoUodRo fAATH 19.02.1979 & dTead 9 dareld /IRdATAD /
BHITAT & HHAMRAT DI Fard &6 19.02.1979 BT 240 &7 gl BKfl € I AW FAfHd
B AN oY | SURIH HHART 19. 01.1979 BT HaT H AT o TAT fIATH 19.02.1979 IF 240 A
B a1 gl & B off | I HHARY Fafid dar &1 urE T 89 W 240 foF qrg fRafig T8
febar |

T & AT UF 421—441 /T2 /33 A6 12 /01 /2004 B BRI AR HHAR)
B JaTg
1. faA® 19.02.1979 TF 240 &7 @1 Far Tf EF W,
2. 11 31.12.1979 T& <1 a9 QT B R,

3. &A@ 15.00.1982 @1 2 a9 Yoi B WR R BT S off | HHAR! f&A1H 19.01.1979
B Fg<h gaM B, T3 19.02.1979 T 240 & YOI &1 &=aT| SHT UPHR 31.12.1979 IF &I a9
ol qE HRaT | HHan Red SaR f3AiE 1501982 H1 a1 a¥ gof @war ¥ o faAl®
15.09.1982 ¥ AT¢ FAMT @I T8 8, Sl TR RarId & 3R © |

3T PHAR BT fedid 19.02.1979, 31.12.1979 W A1 AT &1 a1 SRIOT WRAR &
fRETIdr IR da & 7|

sl
HETId-EIh
RN 5T yRagH, Jgdd |
The reply submitted by department is placed before the Committee in its

meeting held on 17.05.2022. After discussion, the Committee decided that the
petition/representation is disposed off.
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8. PETITION/REPRESENTATION RECEIVED FROM SHRI KHUSHI RAM
S/0 SHRI DHANI RAM, VILLAGE SABALPUR, TEHSIL
MUSTAFABAD (SARSWATI NAGAR), DISTRICT YAMUNANAGAR
AND OTHERS REGARDING TRANSFER OF THE MUSTAFABAD
FARMERS SERVICE CO-OPERATIVE SOCIETY FROM SBI BANK TO
HARYANA CO-OPERATIVE BANK, WHICH READS AS UNDER: -

Har 4§

A A IR
ferenT Afafa sRamom faems |
JUETG |

fivg— qeoER (W TR ) 4 @ fGam aff e 9@ & qaeee fGae dar
HEPRN AART & BT TAAIME. 5 § T I} SRAVT Wb 96 & PRI Sled IR |

S 99 S,

fded 98 2 f& 89 & JawEe BHY |9fdd dlo Ao HIGEE (TR TR)
Tl SMeR) Rl IR BRI & [eg 8 3R 9N AR & 3R 27 T [ ¢ |
98 T 5,000/ — @ HNIG S | TARI AR H AT B B & U ared @iy
0T 3T ST & | BAR) Al BT 1977 H WEPNT d% | geR W 4 A1h ufedqrar & et
Sire faam R o | S f6 We 9% oife ufearen | wWe 9% oife sfoear ax faar T 7 | 2006
@ 98 59 T8 P FOT Uiferdl ag off, T I AR AR & AR B BRI WRBR gRT
S Py <y FERET S g 9EaR Affd B e § 98 ki derdr R EaR)
|ffT @1 T8 e | IRA e I, Ik | 12 gierd @S 9rsl dRar J81 @ AR Sl
AR FEPR 4% A B & | I AMGAl & Fedl Pl I U R e iy T
IuA BT & O A1 s WRBR R AT 4 I 9T TRBR §RT ASIAT Y&H Bl S
2 o g |fAfy 1 o T8 B

3T Mg ¥ e U8 § b & gRwEKe BHY |fdd Blo Ao GRIHEIE $I T
d& oife 3f0SaT | 8T TR Dlo 3o WEDBNI dd & AT i€ faam S afds &9 HfY wexat
B BRAN AR ERT a1 b WRBR GRI T T R & S drell fa<i Aerar sqr
AT & — TSR DI W1 U< BT T | 3T BI AT a1 BRA |

gIdT |

"I

QI XM YA 20 gERM, Td AEAYR Tediiel JRIbEe
(AR TR) AT JGATIR g I |

The Petition/Representation was placed before the Committee in its
meeting held on 23.11.2021 and the Committee considered the same &
decided that said petition/representation may be sent to the concerned
department for their comments/reply within a period of 10 days. The
Committee was received reply from the concerned department, which reads as
under: -
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To

Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh.

Memo No. 1/2/2004/C-3 /1063 Dated 20.05.2022
Subject: Meeting of the Committee on Petition.

Reference Haryana Vidhan Sabha letter No. HVS/Petitions/2/2022/10206-
15 dated 18.05.2022

On the subject and reference cited above.

A meeting of 'Committee on Petitions' of Haryana Vidhan Sabha has been
scheduled for 24-05-2022 at 11:00 AM at Old Committee Room, Haryana
Vidhan Sabha Secretariat, Chandigrah. In the said meeting, agenda no. 3 (a) is
as follows-

"Sh. Khushi Ram S/o Sh. Dhani Ram Village Sabalpur. Tehsil Mustafabad
(Saraswati Nagar), District Yamuna Nagar and Others regarding transfer
of The Mustafabad Farmers Service Cooperative Society from SBI to
Haryana Cooperative Bank.

In this regard, the Board of Directors of the Mustafabad Cooperative
Farmers' Service Society Ltd., Mustafabad (Yamuna Nagar) passed a resolution
dated 13-10-2008 for detaching the society from State Bank of Patiala (now
merged with SBI) and affiliating the same with The Yamuna Nagar District
Central Cooperative Bank Ltd., Yamuna Nagar Further, General Body of the
society passed a resolution dated 24-08-2010 to this effect. Accordingly,
Registrar Cooperative Societies, Haryana. Panchkula accorded its approval vide
Memo No. 1/2/04/C-3/13976 dated 04-11- 201. Further, a Sub-Committee
consisting of following officers was constituted vide Memo No. 1/2/04/C-
3/1069 dated 09-02-2011 issued by this office.

1. Assistant Registrar Cooperative Societies, Yamuna Nagar

2 General Manager, Harco Bank

3. General Manager, State Bank of Patiala (now merged with SBI)
4 General Manager, The Yamuna Nagar DCCB Ltd, Yamuna Nagar

However, the issue of payment to State Bank of Patiala was not resolved
and consequently, the matter did not yield results at that time.

Now, Board of Directors of the society has again passed resolution no. 5
dated 21-09-2020 to the effect of affiliating the society with Cooperative Bank
and detaching from State Bank of Patiala (now merged with State Bank of
India). In view of the same, Assistant Registrar Cooperative Societies Yamuna
Nagar was directed vide this office Memo No. 1/02/04/C-3/4011 dated
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06-04-2021 to convene the meeting of Sub-Committee constituted for the said
purpose.

In compliance of the same, ARCS Yamuna Nagar convened the meeting
of Sub-Committee on 25-02-2022 which was attended by following officers-

(i) Sh. Pradeep Chauhan, ARCS, Yamuna Nagar

(i)  Sh. Krishan Murari, Chief Manager, State Bank of India

(i) Sh. Rajender Mehra, General Manager, District Central Cooperative
Bank, Yamuna Nagar

In the said meeting. Sh. Krishan Murari Chief Manager, SBI informed that
the payment liabilities of Mustafabad FSS were Rs. 4.63 Crores approx. as on
09-06-2018. He further informed that SBI was ready to enter into compromise
and the court case filed by State Bank of India (SBI) would also be withdrawn
after receipt of the stipulated amount. Exact amount for compromise would be
submitted in next meeting. Proceedings of the said meeting dated 25-02-2022.

The next meeting of the Committee was held on 06-04-2022, which was
attended by following officers-

(1) ARCS, Yamuna Nagar
(i) General Manager, Harco Bank, Chandigarh

(iii)  Sh. Rajender Mehra, General Manager, District Central Cooperative
Bank, Yamuna Nagar

However, the representative of State Bank of India (Earlier State Bank of
Patiala) did not attend the above meeting, due to which no decision could be
taken in the meeting dated 06-04-2022. This office again directed ARCS,
Yamuna Nagar vide letter dated 15-04-2022 for convening meeting of the
committee and decide the matter in an expeditious manner.

The above report is submitted for kind consideration and further action
please.

_Sd_
(Indira Rawat)
Deputy Superintendent (Credit)

for Registrar Cooperative Societies,
Haryana, Panchkula.

Thereafter, the Committee orally examined with the concerned
departmental representatives and petitioner/applicant in its meeting held on
24.05.2022. The departmental representatives informed the Committee that
the matter is already pending in the Civil Court, the Committee decided that
the petition/representation is sub-judice, accordingly disposed off the petition.
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9. PETITION/REPRESENTATION FROM SH. SURESH PANWAR S/O
TARA CHAND PANWAR HOUSE NO. 53, PINE HOMES SOCIETY,
DHAKOLI, ZIRAKPUR, MOHALI (PUNJAB)., REGARDING
WITHDRAWAL OF TERMINATION ORDER NO. 193/ESTT-1 DATED
24.07.2004 AND GRANT OF CONSEQUENTIAL BENEFITS OF PAST
SERVICE RENDERED ON ADHOC BASIS BEFORE JOINING AS
REGULAR., WHICH READS AS UNDER: -

To

Chairperson,
Petition Committee Haryana Vidhan Sabha,
Chandigarh.

SUB.: REQUEST FOR WITHDRAWAL OF TERMINATION ORDER NO.
193 /ESTT-1 DATED 24.07.2004 AND GRANT OF CONSEQUENTIAL
BENEFITS OF PAST SERVICE RENDERED ON ADHOC BASIS
BEFORE JOINING AS REGULAR.

Preliminary submissions: -

1. Petitioner is a permanent resident of Haryana and is working as lecturer
in Technical Education Department Haryana and presently posted as
Assistant Secretary in Haryana State Board of Technical Education,
Panchkula.

2. The prayer made by the petitioner in the present petition is covered
under the functions of the Committee on Petitions, Haryana Vidhan
Sabha U/R 269 of the Haryana Vidhan Sabha.

Main submissions:

1. Petitioner is working as Lecturer on regular basis in Technical Education
Department Haryana since 06.03.2007 (A/N) and presently posted as Assistant
Secretary in Haryana State Board of Technical Education, Panchkula.

2. Before appointment as lecturer on regular basis the petitioner was
appointed as lecturer in Mechanical Engg. on adhoc basis on at govt.
Polytechnic Jhajjar, initially for a period of six months. However, the condition
of six months was revoked as per directions of Hon'ble Punjab and Haryana
high court in CWP No. 7727 of 1996 titled as Rajiv Verma and others V/s. State
of Haryana and others. Resultantly, the services of petitioner were to be
continued till regularly selected candidate joins at his place

3. It is pertinent to mention here that Hon'ble High Court laid down the
procedure of termination of services of adhoc/contractual employees vide its
order dated 28.07.1998 issued in CWP No. 18237 of 1997 filed by Sh.
Shamsher Singh and others. The operative part of the decision on this Civil
Writ Petition is given as under :-

..." The respondents will allow the petitioners to continue in service till
the availability of regularly selected candidates or till the
vacant/sanctioned posts are available. The petitioners will be given salary



42

in the regular pay scale after their reappointment on contractual basis as
was being given to them upon their initial appointment on adhoc basis,
with all consequential reliefs/benefits. However, services of the
petitioners can be terminated/ discontinued on the ground of unsuitability
or unsatisfactory performance. The respondents can also dispense with
the services of the petitioners in accordance with the rule of last come
first go if the sanctioned posts are abolished or regularly selected persons
join services"...

4. However, the Respondent No. 2 terminated the services of petitioner vide
order No. 193/Estt-1 dated 24.07.2004 in contravention of the above
mentioned orders of Hon'ble Punjab and Haryana High Court as mentioned in
Para 2 & 3 above as the service of petitioner should have been terminated only
after joining of regularly selected candidates but the Department terminated
his services illegally, in spite of the fact that no regularly selected candidate
had joined in place of the petitioner as per first come last go basis and there
were 4 posts still vacant in Mechanical Engg. due to non-joining of regularly
selected candidates. The petitioner has requested to respondents vide request
dated 14.04.2005, 17.05.2005 and 27.05.2005 through various modes and
sources to re- instate /retain him on the post of lecturer in Mech. Engg. due to
non-joining of HPSC selected candidates.

5. The submissions made in para 4 above are confirmed and corroborated
from the contents of Department letter No0.3437 dated 18.10.2005 which
provides that 04 numbers of posts of lecturer in Mechanical Engineering were
vacant due to non-joining of regularly selected candidates or otherwise and as
per seniority of the terminated employees, the name of petitioner was at Sr.
no. 3. Relevant extract of the department's letter dated 18.10.2005 is
reproduced here as under:

"It is further submitted that the State Govt. have cancelled the
appointment letters of the following persons on account of not joining the
service as per terms and conditions of their appointment letter”.

1. Sh. Yogesh Bahri Mech. Engg.

2. Sh. Narender Kumar Mech. Engg.

3. Sh. Anubhav Mehta Mech. Enggg.

4, Sh. Dinesh Sharma Elect. Engg.

5. Sh. Rakesh Chauhan Electronics Engg.
6. Miss Sangeeta Computer Engg.
7. Sh. Sachin Sangwan Computer Engg.
8. Sh. Rajeev Bahout Computer Engg.
9. Sh. NareshChauhan Programmer

10. Sh. Manoj Kumar Architect.
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The State Government has been requested to cancel the appointment
letters of the following:

1. Smt. Anupmalamba Computer Engg.
2. Sh. Surinder Singh Rathor Mech. Engg.

Had services of the persons working on adhoc/contract basis
were terminated after joining the recommended of HPSC, the following
persons would have continued in services as per their seniority in
merit:

1. Sh. Inderjeet Singh Mech. Engg.

2. Sh. Raj Kumar Mech. Engg.

3. Sh. Suresh Kumar Mech. Engg.

4, Sh. Sanjay Sharma Mech. Engg.

5. Sh. Panjab Singh Electronics Engg.
6. Miss Suman Computer Engg.
7. Sh. Jagan Nath Computer Engg.
8. Sh. Sunil Kumar Computer Engg.
9. Sh. Ashok Kumar Computer Engg.
10. Rajbir Singh Programmer
11. Sh. Gopal Goel Architect.

6. So, the petitioner was required to be readjusted/appointed against the
vacant post in terms of the procedure laid down by Hon'ble Punjab and
Haryana High Court in CWP No. 18237 of 1997 but contrarily the department
lingered on the issue on the pretext one or another and illegally kept him out
of service from 26.07.2004 to 06.03.2007. In the meantime, he was selected
through HSSC on regular basis on the same post and joined on regular basis
w.e.f. 06.03.2007 (A/N). Had the department not kept him out of service from
26.07.2004 to 06.03.2007 illegally he would have been entitled to the benefits
of past service rendered on adhoc basis from 06.01.1996 to 06.03.2007 before
joining on regular basis. Due to the fact that he was illegally kept out of service
from 26.07.2004 to 06.03.2007, his past service rendered on adhoc basis
before 26.07.2004 (06.01.1996 to 25.07.2004) had gone waste for which
department is liable.

7. It is pertinent to mention here that some similarly situated Adhoc /
Contractual Lecturers were not terminated at that time namely Sh. Harish
Dhingra, Lecturer in Mechanical Engg. etc, and their services were later on
regularized under regularization policy of 2011. Likewise, some other Adhoc
Lecturers like Sh. Arun Kumar, Lecturer in Mechanical Engg... Sh. Sanjeev
Walia, Lecturer in Mechanical Engg., Sh. Pawan Chawla, Lecturer in Mechanical
Engg. etc. were not terminated and they were subsequently selected on
regular basis. They got all benefits of their past service rendered on adhoc
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basis. Accordingly, had the petitioner not been kept out of service illegally he
would have got all benefits of adhoc service rendered before joining on regular
basis.

8.  The petitioner has been representing the Respondent No. 1 & 2 through
various modes and sources vide representation dated 03.03.2010. Hence the
petitioner has been running from pillar to post for continuation of his services
rendered on adhoc basis.

9. The petitioner requested the Respondent No. 2 vide representation dated
26.07.2011. In the meantime, with the approval of Finance Department
conveyed vide U.O. No. 1/41/2012-1-PR(FD) dated 28.10.2013, the
Respondent No. 1 directed the Respondent No. 2 to grant the benefit of pay
protection to this petitioner vide Memo No. 58/11/2007-1TE dated 28.11.2013.
Accordingly, the Respondent No. 2 re-fixed the pay of petitioner vide order No.
449/Adm-1 dated 16.07.2014 giving benefit of past service towards
increments.

10. However, the Respondent No. 2 in contravention to the approval granted
by Finance Department vide U.O. dated 28.10.2013 unilaterally withdrew the
benefit of increments of past service vide order dated 12.12.2019 and re-fixed
the pay of petitioner deducting the increments of benefit vide order No.
536/Admn dated 23.12.2019. Being this Act of petitioner no. 2 arbitrary and
unlawful, the petitioner knocked the door of law and filed CWP No. 267 of 2020
(O&M) against the above said orders of Respondent No. 2 on which Hon'ble
Punjab and Haryana High Court vide order dated 28.01.2020 granted stay on
the operation of impugned order dated 12.12.2019 and 23.12.2019. Thus, it
is evidently clear that the CWP No. 267 of 2020 is particularly against
the impugned order dated 12.12.2019 and 23.12.2019 of Respondent
No. 2, however, no other court case has either been filed or pending or
sub-judice in any court of law regarding the issue of illegal termination
of the adhoc services of the petitioner.

11. Petitioner again submitted representation dated 23.06.2020 to
Respondent No. 1 and dated 31.07.2020 to Respondent No. 2 regarding the
withdrawal of termination order No. 193/Estt. Dated 24.07.2004 and grant of
consequential benefits of past service rendered on adhoc basis before joining
as regular. It is pertinent to mention here that Respondent No. 2 while sending
my case to Govt. /FD for granting benefit of past adhoc service has clearly
admitted that had the principles of last come first go been followed, the
services of petitioner would not have been terminated.

12. Though, the Respondent No. 1 & 2 have admitted on record time and
again that the principles/procedure prescribed by Hon'ble Punjab and Haryana
High Court vide order passed in CWP No. 18237 of 1997 has not been followed
which was an error but have not conveyed any decision to the petitioner on his
representations given time and again for the same. At present also the
representation dated 23.06.2020 given to Respondent No. 1 and
representation dated 31.07.2020 given to Respondent No. 2 are undecided and
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being lingering on the pretext one or another. While consulting the office it was
revealed that the case is undecided mainly for two reasons viz.: -

1.  The matter is subjudice in CWP No. 267 of 2020
2. The case is over delayed being old matter.

Both the above contentions revealed by the office are merely delaying
tactics, otherwise, as stated above, the CWP No. 267 of 2020 is against the
impugned order dated 12.12.2019 and 23.12.2019 of Respondent No. 2 vide
which the benefit of pay protection /increments was illegally withdrawn.
Likewise the delay being old case in question regarding illegal termination of
adhoc service is also on the part of Respondent No. 1 and 2. The petitioner has
been representing the Respondent No. 1 and 2 time and again vide
representations dated 14.04.2005, 17.05.2005, 27.05.2005, 03.03.2010,
23.06.2020 and 31.08.2020 etc. but no decision on the issue of illegal
termination of adhoc service and re-adjustment/appointment of petitioner on
non-joining of regularly selected candidate, has been taken. This issue is being
lingering on one pretext or the other.

Prayer: -

Respondent No. 1 & 2 may kindly be directed to withdraw the impugned
order No. 193/Est-1 dated 24.07.2004 vide which the adhoc services of
petitioner were illegally terminated in contravention of the procedure laid down
by Hon'ble Punjab and Haryana High Court vide order dated 28.07.1998 issued
in CWP No. 18237 of 1997 and his service may kindly be treated to be
continued upto 06.03.2007 (26.07.2004 to 06.03.2007) on adhoc basis for all
consequential benefits.

Harkesh Manuja & Karnvir Singh Hooda
Advocates Counsel for The Petitioner on behalf of
Shri Suresh Panwar S/o Tara Chand Panwar
House No. 53, Pine Homes Society Dhakoli,
Zirakpur, Mohali (Punjab)

The Petition/Representation was placed before the Committee in its
meeting held on 27.07.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
received reply from the concerned department, which reads as under: -

To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh

Memo No: 11/13/2021-2TE dated Chandigarh, the 03.09.2021.
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Sub: Haryana Vidhan Sabha/ Petition/ 777/2021-22/19828- request
of Sh. Suresh Panwar, Lecturer in Mechanical Engg. for
withdrawal of termination order no. 193/ estt-1 dated
24.07.2004 and grant of consequential benefits of past service
rendered on adhoc basis before joining as regular.

In reference to your letter no. HVS/Petition/777/2021-22/19828 dated
02.08.2021 and letter no. HVS/Petitions/2/2021/21323-33 dated 18.08.2021
on the subject cited above.

In this regard the following comments/reply of this department, are given
as under-

PRELIMINARY SUBMISSIONS:

1. That vide this office letter no. 146/Est-1I/dated 30.11.1995, this
department sent the requisition to Employment Exchange for the engagement
of 07 candidates (05 Gen, 01 SCA and 01 BCA) for the post of Lecturer in
Mechanical Engineering on adhoc basis along with other disciplines also.

2. That accordingly, vide letter dated 21.12.1995, the Employment
Exchange recommended a list of 07 candidates (03 SCA, 03 BCA and 01
General) for adhoc appointment against the post of Lecturer in Mechanical
Engineering and the name of Sh. Suresh Kumar (petitioner) was recommended
against the BC category by the Employment Exchange

3. That after conducting the interview by the selection committee, 04
candidates were selected for appointment against the post of Lecturer in
Mechanical Engineering on adhoc basis including Sh. Suresh Kumar was
appointed on adhoc basis on 06.01.1996 initially for a period of six month only
and be will stand relieved as soon as recommended of HPSC joins the past held
by him, whichever is earlier. However, he was adjusted against the post of
General Category.

4. That thereafter, the department also started the process of regular
recruitment for the posts of Lecturer in various disciplines/ Programmer
through the Haryana Public Service Commission (HPSC) and accordingly, the
requisition for these posts was sent to HPSC.

5. That in pursuant to above requisition, in the year 2003, the HPSC
recommended candidates for regular appointment for the various posts of
Lecturer in various disciplines/ Programmer vide letter No. RG 21/2002/13711
dated 14.10.2003.

6. That consequent upon selection of regular candidates for the various
posts of Lecturer in various disciplines/ Programmer including in the discipline
of Mechanical Engineering through the HPSC recommended vide letter No RG
21/2002/13711 dated 14.10.2003, the department issued regular appointment
letters to the selected candidates against the vacant available posts at that
time in the year, 2004 following the category wise distribution of posts.
However, against some posts, the candidates already working on adhoc basis
and they had filed various writ petitions before the Hon'ble Punjab and
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Haryana High Court, Chandigarh regarding their regularization of their
services.

7.  That theses writ petitions were disposed off and dismissed by the Hon'ble
High Court, Chandigarh vide decision dated 23.07.2004. Accordingly, in
compliance of decision dated 23.07.2004 of the Hon'ble High Court, the
services of these adhoc employees including Sh. Suresh Kumar (about 63
Lecturer Programmers who were working on adhoc basis) were terminated by
this department vide office order no. 123/Estt. I dated 24.07.2004 and the
name of Sh. Suresh Kumar was mentioned at Sr.No. 21 in the said termination
letter in the Mechanical Engineering discipline.

8. That accordingly, after termination of the services of above 63 adhoc/
contract employees, the department issued regular appointment letters to the
remaining already selected candidates who were recommend by HPSC ride
above letter No. RG 21/2002/13711 dated 14.10.2003 against the posts
occupied by these adhoc employees in the month of July, 2004.

9. That in the discipline of Mechanical Engineering, the HPSC has
recommended 30 candidates (16 General, 04 SCA, 04 SCB, 03 BC, 01 ECM and
02 PH) and against the available vacant post, some candidates were joined in
January, 2004. However, against remaining posts some adhoc employee were
working and in compliance of decision dated 23.07.2004 of the Hon'ble High
Court, the services of 24 adhoc employees in Mechanical discipline were
terminated. But against the termination of 24 persons of adhoc employees,
only 21 recommend of HPSC joined on the post of Lecturer in Mechanical Engg
and 03 regular recommended namely Sh. Narender Kumar (General Category),
Sh. Yogesh Bahri (General Category) and Sh. Anubhav Mehta (PH category)
did not join. Therefore, against these 03 posts, Sh. Inderjeet Singh, Sh. Raj
Kumar and Sh. Suresh Kumar adhoc employees who were terninated,
submitted representations for re-joining of them in view of procedure laid
down in CWP No. 18237 of 1997 due to availability of 03 ports. Accordingly,
vide this office memo no. 3437/Estt-1 dated 18.10.2005, the State Govt was
requested to take the advice of AG Haryana whether the above adhoc
employee who were terminated, can be taken back in service or not

10. That it is also relevant to mention here that before termination of adhoc
services of Sh. Suresh Kumar, earlier the name of Sh. Suresh Kumar was
recommended by employment exchange against the category of BC for joining
on adhoc basis but he was adjusted against General Category on adhoc basis
and against the 03 BC category vacancy, 03 candidates of BC category
recommended by HPSC and they joined their services.

11. That however, in the meantime, in the year 2005-06, the department has
again also started the process of regular recruitment for the remaining/ newly
sanctioned posts of Lecturer in various disciplines/Programmer and sent new
requisition for regular recruitment to the Haryana Staff Selection Commission
(HSSC) and accordingly, against Advt. No. 01/2005, the HSSC recommended
candidates for regular appointment for the these posts of Lecturer in various
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disciplines/Programmers vide letter No. HSSC Confd- Lect. Tec/1180 dated
20.12.2006 and in the said recommendation list of HSSC, the name of Sh.
Suresh Kumar was also recommended against the post of Lecturer in
Mechanical Engineering.

12. That consequent upon above selection of regular candidates for the
various posts of Lecturer in various disciplines/Programmer including in the
discipline of Mechanical Engineering through the HSSC, Sh Suresh Kumar was
appointed as Lecturer in Mechanical Engineering on regular basis vide Govt.
memo no. 51/31/2006-1TE dated 06.03.2007 and he joined this department
on 06.03.2007.

13. That some Lecturers who were eather working on adhoc/ contract basis
and their services were terminated vide office order no 193/Estt-1 dated
24.07.2004, they have also been selected on regular basis in 2007 against the
above recommendation of HSSC

14. That there is a gap of approximately 02 years and 7 months between the
period of termination of services and regular joining of Sh. Suresh Panwar.

15. That after regular joining, Sh. Suresh Panwar submitted many
representations including other similar situated employees with the request for
condonation of their gap period of termination of services and regular joining,
for counting their benefits of past service rendered by them. The same were
dealt by the department and sent to State Government for consideration.
Lateron, the State Government vide their Memo No. 58/11/2007-1TE dated
28.11.2013, has advised to the department to take action as per provisions
contained in Rule 4.4 (b) of Civil Service Rules (CSR) vol-1.

16 That accordingly, the department vide memo no. 3892-94/Admn-1 dated
05.05.2014 directed to concerned Principals to sent the cases of Sh. Inderjit
Singh, Lecturer in Auto Engineering, Sh. Raj Kumar Chauhan, Lecturer in Auto
Engineering, Sh. Suresh Panwar, Lecturer in Mechanical Engineering and Sh.
Panjab Singh, Lecturer in Electronics Engineering who worked on adhoc basis
regarding benefits of past services keeping in view of provisions contained in
Rule 4.4 (b) of Civil Service Rules (CSR) vol-1. Thereafter, the pay of
Sh. Suresh Panwar was re-fixed by giving benefit of past service towards
increments only vide this office order No. 449/Admn-I dated 16.07.2014
However, the cases of other 03 Lecturers were under consideration with the
department.

17. That during the consideration of cases of remaining above 03 Lecturers, it
was observed the benefit of past services rendered by these adhoc employees
is not covered under the said Rule 4.4 (b) of Civil Service Rules (CSR) vol-1, as
the gap period between adhoc services rendered by Sh. Suresh Kumar
including remaining above 03 Lecturers and his subsequent regular
appointment on regular basis on 06.03.2007, is more than 01 year and the
benefit of adhoc services towards increment (protection of pay) is contrary to
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the provision contained in Rule 4.23 Of CSR Vol-II which clearly states that the
interruption should not be of more than one year's duration. Accordingly, the
case of Sh. Suresh Panwar was re-examined by the department and the
benefits of past services was withdrawn vide this office memo no. 6118-19
dated 12.12.2019 and the pay of Sh. Suresh Panwar was revised/re-fixed vide
office order no. 536 dated 23.12.2019 as per provisions in rules.

18 That aggrieved from the above withdrawal of benefits of past services
and re-fixation of pay, Sh. Suresh Kumar filed a CWP No. 267 of 2020 titled
Suresh Kumar Vs State of Haryana before the Hon'ble High Court, Chandigarh.
The said Civil Writ Petition came for hearing on dated 28.01.2020 and the
Hon'ble High Court stayed the operation of above withdrawal order dated
12.12.2019 and re-fixation of pay order dated 23.12.2019. The operative part
of the said order is reproduced as under: -

"In the meantime, operation of the impugned orders dated 12.12.2019 &
23.12.2019 (Annexture P-5& P-6) shall remain stayed."

The department has filed the reply in the said case and the next date of
hearing in the said case is fixed for hearing on 06.12.2021.

19, That thereafter, Sh. Suresh Panwar has also submitted a representation
dated 23.06.2020 to Government, with the prayer that the order vide which
his adhoc services were terminated due to selection of regular candidates vide
termination order No. 193/Estt-I dated 24.07.2004, may be withdrawn being
illegal and his adhoc services may be treated to be continued in service upto
06.03.2007 on adhoc basis. The period from 26.07.2004 to 06.03.2007 during
which he was kept out of service illegally, he may be given benefits thereof for
all intents and purposes. Further, he has also prayed that however, if the
Government may not find it feasible to give monetary benefits of this period,
as qualifying services to be counted for all other purposes except pay, so that
his previous service from 06.01.1996 to 06.03.2007 may be counted.

20. That Sh. Suresh Panwar has also submitted a similar representation/
petition before the Committee on petitions of the Haryana Vidhan Sabha with
the same prayer that the order vide which his adhoc service were terminated
due to selection of regular candidates wide termination order No. 193/Est
dated 24.07.2004 may be withdrawn being illegal and his adhoc services may
be treated to be continued in service upto 06.03.2007 on adhoc basis. The
period from 26.07.2004 to 06.03.2007 during which he was kept out of service
illegally, he may be given benefits thereof for all intents and purposes. Further,
he has also prayed that however, if the Government may not find it feasible to
give monetary benefits of this period, at qualifying services to be counted for
all other purposes except pay, so that his previous service from 06.01.1996 to
06.03.2007 may be counted which was received through letter no. HVS/
Petition/777/2021-22/19828 dated 02.08.2021 with the direction to sent the
comments/ reply within 10 days.
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21. That now, on the said petition, the meeting of the Committee has been
fixed on 31.08.2021 for oral examination at 11:15 AM in the old committee
room, Haryana Vidhan Sabha Secretariat, Chandigarh. Now, the same has
been postponed vide letter no. HVS/Petitions/2/2021/21745-55 dated
25.08.2021 and fixed for hearing on 07.09.2021 vide Iletter no.
HVS/Petitions/2/2021/22224-34 dated 01.09.2021

22 That in view of facts and position explained above and due to selection of
regular candidates through HPSC in compliance of decision dated 23.07.2004
of the Hon'ble High Court, the services of Sh. Suresh Kumar including similar
63 Lecturers/Programmers adhoc employees (who were working on adhoc
basis) were rightly terminated by this department vide office order no.
143/Estt. I dated 24.07.2004 keeping in view of the procedure laid down by
the Hon'ble Punjab and Haryana High Court Vide order dated 22.07.1998
issued in CWP No. 18237 of 1997 and his adhoc services rendered by him from
26.07.2004 to 06.03.2007 prior to regular joining w.e.f 06.03.2007, may not
be considered for consequential benefits. However, Sh. Suresh Panwar also
filed CWP No. 267 of 2020 before the Hon'ble High Court, Chandigarh with the
prayer for quashing the order dated withdrawal order dated 12.12.2019 and
re-fixation of pay order dated 23.12.2019 and for grant of all consequential
benefits of past services rendered by him, which is pending for adjudication in
the Hon'ble Court. The said CWP is fixed for heating on 06.12.2021

PARA-WISE REPLY ON REPRESENTATION:

Sr. No| Para Reply of department

1 Petitioner is working as Lecturer on regular bass | That consequent upon the selection
in Technical Education Department Haryana | of regular candidates for the
since 06.03.2007 (A/N) and presently posted as | various posts of Lecturer in various
Assistant Secretary in Haryana State Board of | disciplines/including Programmer in
Technical Education, Panchkula the discipline of Mechanical
Engineering through the HSSC, Sh
Suresh Kumar was appointed as
Lecturer in Mechanical Engineering
on regular basis vide Govt memo
no 51/31/2006 1TE  dated
06.03.2007 and he joined this
department on 06.03.2007.
Presently he is working as
Assistant Secretary on deputation
basis in Haryana State Board of
Technical Education, Panchkula

2 Before appointment as Lecturer on regular basis | That vide this office letter no
the petitioner was appointed as Lecturer in | 146/Estt-ll/dated 0.11.1995, this
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Mechanical Engg on adhoc basis on 06.01 1996
at Govt. Polytechnic, Jhajjar, initially for a period
of six months However, the condition of six
months was revoked as per directions of Hon'ble
Panjab and Haryana High Court in along with
other disciplines also CWP No 7727 of 1996 titled
as Rajiv Verma and other Vs State of Haryana
and others. Resultantly, the services of petitioner
were to be continued till regularly selected
candidate joins at his place

department sent the requisition to
Employment Exchange for the
engagement of 07 candidates (05
Gen, 01 SCA and 01 DCA) for the
post of Lecturer in Mechanical
Engineering on adhoc basis along
with other disciplines aslo.

That accoringly, vide letter dated
21121995, the  Employment
Exchange recommended a list of
07 candidates (03 SCA 03 BCA
and 01 General for adhoc
appointment against the post of
Lecturer in Mechanical Engineering
and the name of Sh. Suresh Kumar
(petitioner) recommended against
the BC category by the
Employment Exchange.

That after conducting the interview
by the selection Committee, 04
candidates were selected for
appointment against the post of
Lecturer in Mechanical Engineering
on adhoc bases including Sh.
Suresh Kumar, was appointed on
adhoc ban on 06.01 1996 initially
for a period of six month only and
he will stand relieved as soon as
recommend of HPSC joins the post
held by him, when whichever, is
earlier, However, he was adjusted
against the post of General
Category.

It is pertinent to mention here that Hon'ble High
Court laid down the procedure of termination of
services of adhoc/ contractual employees vide its
order dated 28. 07. 1998 issued in CWP No.
18237 of 1977 filed by Sh Shamsher Singh and
other. The operative part of the decision on this
Civil Writ Petition is given as under: -

“..The respondents will allow the petitioners
to continue in service fill the availability of

It is a matter of record
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regularly selected candidates or till the vacant
sanctioned posts are available. The petitioners
will be given salary in the regular pay scale after
their reappointment on contractual basis as was
being given to them upon their initial appointment
on adhoc basis, with all consequential
reliefs/benefits. However, services of the
petitioners can be terminated/ discontinued on the
ground of unsuitability or unsatisfactory
performance. The respondents can also dispense
with the services of the petitioners in accordance
with the rule of last come first go if the sanctioned
posts are abolished on regularly selected persons
join services...”

However, the Respondent No 2 terminated the
services of petitioner vide order No 193/E-1 dated
24.07.2004 in contravention of the above
mentioned order of Hon'ble Punjab and Haryana
High Court as mentioned in Para 2 & 3 above as
the service of petitioner should have been
terminated only after joining of regularly selected
candidates but the Department terminated his
services illegally, in spite of the fact that no
regularly selected candidate had joined in place of
the petitioner as per first come last go bass and
there were 4 posts still vacant in Mechanical
Engg. due to non-joining of regularly selected
candidates. The petitioner has requested to
respondents vide request dated 14.04.2005,
17.05.2005 and 27.05.2005 through various
modes and sources to re-instate/ retain him on
the post of lecturer in Mech. Engg. due to non
joining of HPSC selected candidates.

That in the year 2003, the HPSC
recommended  candidates  for
regular appointment for the various
posts of Lecturer in various
disciplines/ Programmer vide letter
No RG 21/2002/13711 dated
14.10.2003.

That consequent upon selection of
regular candidates for the various
posts of Lecturer in various
disciplines/ Programmer including
in the discipline of Mechanical
Engineer through the HPSC
recommended vide letter No. RG
21/2002/13711 dated 14.10.2003,
the department issued regular
appointment letters to the selected
candidates against the vacant
available posts at that time in the
year, 2004 following the category
wise distribution of posts. However,
against some posts, the candidates
already working on adhoc basis
and they had filed various wit
petitions before the Hon'ble Punjab
and Haryana High  Court,
Chandigarh regarding their
regularization of their services.
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That theses writ petitions were
disposed off and dismissed by the
Hon'ble High Court, Chandigarh
vide decision dated 23.07.2004
Accordingly, in compliance of
decision dated 23.07.2004 of the
Hon'ble High Court, the services of
these adhoc employees including
Sh. Suresh Kumar (about 63
Lecturer/ Programmers who are
working on adhoc basis) were
terminated by this department vide
office order no 191/Estt. | dated
24.07.2005 and the name of Sh
Suresh Kumar was mentioned at
St. No. 21 in the said termination
letter in the Mechanical Engineering
discipline.

That accordingly, after
termination of the services of above
63 adhoc/ contract employees, the

department issued regular
appointment  letters to  the
remaining already  selected
candidates who were
recommended by  HPSC vide

above letter No RG 21/2002/13711
dated 14.10.2003 against the posts
occupied by these  adhoc

employees in the month of July,
2004.

The submissions made in para 4 above are
confirmed and corroborated from the contents of
department letter no. 3437 dated 18.10.2005
which provides that 04 numbers of posts of
lecturer in Mechanical Engineering were vacant
due to non-joining of regularly selected
candidates or otherwise and as per seniority of
the terminated employees, the name of the
petitioner was at St. No. 3. Relevant extract of the
department's letter dated 18.10.2005 is produced
here as under:

That in the discipline of Mechanical
Engineering, the HPSC has
recommended 30 candidates (16
General, 04 SCA, OF SCB, 03 BC,
01 ECM and 02 PH) and against
the available vacant post, some
candidates were joined in January,
2004. However, against remaining
posts some adhoc employee were
working and in compliance of
decision dated 23.07.2004 of the
Hon'ble High Court, the services of
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"It is further submitted that the State Govt. have
cancelled the appointment letters of the following
person on account of not joining the service as
per term and conditions of their appointment
letter.
1. Sh. Yogesh Bahri
Mech. Engg.
2. Sh. Narender Kumar
Mech. Engg.
3. Sh. Anubhav Mehta
Mech. Enggg.
4. Sh. Dinesh Sharma
Elect. Engg.
5. Sh. Rakesh Chauhan
Electronics Engg.
6. Miss Sangeeta
Computer Engg.
7. Sh. Sachin Sangwan
Computer Engg.
8. Sh. Rajeev Bahout
Computer Engg.
9. Sh. Naresh Chauhan
Programmer
10. Sh. Manoj Kumar
Architect.
The State Government has been requested to
cancel the appointment letters of the following:

1. Smt. Anupam Lamba computer Engg.

2. Sh. Surinder Singh Rathor Mech. Engg.
Had service of the persons working on
adhoc/contract basis were terminated after
joining the recommended of HPSC, the
following persons would have continued in
the services as per their seniority in merit:

1. Sh. Inderjeet Singh Mech. Engg.

Sh. Raj kumar Mech. Engg.

Sh. Suresh Kumar Mech. Engg.
Sh. Sanjay Sharma Mech. Engg.

Sh Panjab Singh Elect. Engg.

SN ol S

24 adhoc employees in Mechanical
discipline were terminated. But
against the termination of 24
persons of adhoc Govt have
cancelled employees, only 21
recommend of HPSC joined on the
post of Lecturer in Mechanical
Engg. and 03 regular
recommended namely Sh.
Narender Kumar (General
Category), Sh. Yogesh Bahri
(General  Category) and Sh.
Anubhav Mehta (PH category) did
not join. Therefore. against these
remaining 03 posts, Sh. Inderjeet
Singh, Sh. Raj Kumar and Sh.
Suresh Kumar adhoc employees
who were terminated, submitted
representations for re-joining of
them in view of procedure laid
down in CWP No. 18237 of 1997
due to availability of 03 posts
Accordingly, vide this office memo
no. 3437/Estt-1 dated 18.10.2005,
the State Govt. was requested to
take the advice of AG Haryana
whether the above adhoc employee
who were terminated, can be taken
back in service or not.

It is relevant to mention here
that before termination of adhoc
services of Sh. Suresh Kumar,
earlier the name of Sh. Suresh
Kumar was recommended by
employment exchange against the
category of BC for joining on adhoc
basis but he was adjusted against
General Category on adhoc basis
and against the 03 BC category
vacancy, 03 candidates of BC
category recommended by HPSC &
they joined their services.

In the meantime, the department in
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Miss Suman Computer Engg.

Sh. Jagan Nath Computer Engg.
Sh. Sunil Kumar Computer Engg.
Sh. Ashok Kumar Computer Engg.
Sh. Rajbir Singh Programmer

Sh. Gopal Goel Architect.

= i e B
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the year 2005-06, again sent new
requisition for regular recruitment
for the remaining/newly sanctioned
posts of lecturer in various
disciplines/Programmer to  the
Haryana Staff Selection
Commission (HSSC) and
accordingly, against Advt. No.
01/2005, the HSSC recommended
candidates for regular appointment
for the these posts of Lecturer in
various disciplines/ Programmers
vide letter No. HSSC-
confd.Lect.Tec/1180 dated
20.12.2006 and in the said
recommendation list of HSSC, the
name of Sh. Suresh Kumar was
also recommended against the post
of  Lecturer in  Mechanical
Engineering. That consequent upon
above  selection of regular
candidates for the various posts of
Lecturer in various disciplines/
programmer including in the
discipline of Mechanical
Engineering through the HSSC,
Sh. Suresh Kumar was appointed
as Lecturer in  Mechanical
Engineering on regular basis vide
Govt.,, memo no 51/31/2006-1TE
dated 06.03.2007 and he joined this
department on 06.03.2007.

That some Lecturer who were
earlier working on adhoc/contract
basis and their services were
terminated vide office order no
193/Estt-l dated, 24.07.2004, they
have also been selected on regular
basis in 2007 against the above
recommendation of HSSC.

So, the petitioner was required to be readjusted/
appointed against the vacant post in terms of the
procedure laid down by Hon'ble Punjab and
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Haryana High Court in CWP No. 18237 of 1997
but contrarily the department lingered on the
issue on the pretext one or another and illegally
kept him out of service from 26.07.2004 to
06.03.2007. In the meantime, he was selected
through HSSC on regular basis on the same post
and joined on regular basis w.e.f. 06.03.2007
(A/N). Had the department not kept him out of
service from 26.07.2004 to 06.03.2007 illegally he
would have been entitled to the benefits of past
service rendered on adhoc basis from 06.01.1996
to 06.03.2007 before joining on regular barn. Due
to the fact that he was illegally kept out of service
from 26.07 2004 to 06.03.2007, his past service
rendered on adhoc basis before 26.07.2004
(06.01 1996 to 25.07.2004) had gone waste for
which department is liable.

It is pertinent to mention here that some similarly
situated Adhoc/ Contractual lecturers were not
terminated at that time namely Sh. Harish
Dhingra, Lecturer in Mechanical Engg. etc and
these services wee later on regularized under
regularization policy of 2011 Likewise, some other
Adhoc Lecturers like Sh. Arun Kumar, Lecturer in
Mechanical Engineering, Sh Sanjeev Walia,
Lecturer in Mechanical Engg. Sh. Pawan Chawla,
Lecturer in Mechanical Engg, etc. were not
terminated and they were subsequently selected
on regular basis. They got all benefits of their past
service rendered on adhoc basis. Accordingly,
had the pensioner not been kept out of service
legally he would have got all benefits of adhoc
service rendered before joining on regular basis.

In this regard it is intimated that due
to selection of regular candidates
by HPSC at that time, the
termination of adhoc employee was
made on the basis of their seniority.
24 junior adhoc persons were

terminated due to  regular
recommended by HPSC,
Sh. Harish Dhingra, Sh. Arun

Kumar, Sh. Sanjeev Walia and Sh.
Pawan Chawala were senior to Sh.
Suresh Kumar and other adhoc
employees whose service were
terminated.

The petitioner has been representing the
Respondent No 1 & 2 through various modes and
sources vide representation dated 03.03.2010.
Hence the petitioner has been running from pillar
to post for continuation of his services rendered
on adhoc basis.

The submissions made in
preliminary reply may kindly be
considered.

The petitioner requested the Respondent no. 2
vide representation dated 26.07.2011 In the
meantime, with the approval of Finance

That after regular joining Sh.
Suresh Panwar, submitted many
representations including  other
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Department conveyed vide U.O. No. 1/41/2012-1-
PR (FD) dated 24.10.2013 the Respondent No. 1
directed the Respondent No. 2 grant the benefit of
par protection to this petitioner vide memo no.
55/11/2007-1TE dated 28.11.2013 Accordingly,
the Respondent No. 2 re-fixed the pay of
petitioner vide order no. 449/Admn.1 dated
16.07.2014 giving benefit of past service towards
increments.

10

However, the Respondent No 2 in contravention
to the approval granted by Finance Department
vide UO dated 28.10.2013 unilaterally withdrew
the benefit of increment of past service vide order
dated 12.12.2019 and re-fixed the pay of
petitioner deducting the increments of benefit vale
order no. 536/Admn. Dated 23.12.2019 Being this
Act of petitioner no. 2 arbitrary and unlawful, the
petitioner knocked the door of law and filed CWP
No. 267 of 2020 (O&M) against the above said
orders of Respondent No 2 on which Hon'ble
Punjab and Haryana High Court vide order dated
28.01.2020 granted to stay on the operation of
impugned order dated 12.12.2019 and
23.12.2019 Thus, it is evidently clear that the
CWP No. 267 of 2020 is particularly against the
impugned order dated 12.12.2019 and
23.12.2019 of Respondent No., however, no other
court case has either been filed or pending of
sub-judice in any court of law regarding the issue
of illegal termination of the adhoc services of the
petitioner.

similar situated employees with the
request for condonation of their gap
period of termination of services
and regular joining, for counting
their benefits of past services
rendered by them. The same were
dealt by the department and sent to
State Government for
consideration. Lateron, the State
Government vide their Memo No.
58/11/2007-1TE dated 28.11.2013
has advised to the department to
take action as per provisions
contained in Rule 4.4(b) of Civil
Service Rules (CSR) vol-I.

That accordingly, the department
vide memo no 3892-94/Admn-|
dated 05.05.2014 direccted to
concerned Principals to sent the
cases of Sh. Inderijit Singh, Lecturer
in Auto Engineering, Sh. Raj Kumar
Chauhan, Lecturer in  Auto
Engineering and Sh. Suresh
Panwar, Lecturer in Mechanical
Engineering and Sh. Panjab Singh,
Lecturer in Electronics Engineering
who worked on adhoc basis
regarding benefits of past services
keeping in view of provisions
contained in Rule 4.4(b) of Civil
Service Rules (CSR)  vol-1.
Therefore, the pay of Sh. Suresh
Panwar, was re-fixed by giving
benefit of past service towards
increments only vide this office
order No. 449/Admn-1 dated
16.07.2014. However, the cases of
other 3 Lecturers were under
consideration with the department.

That during the consideration of
cases of remaining above 03
Lecturers, it was observed the
benefit of pat services rendered by
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these adhoc employees is not
covered under the said Rule 4.4 (b)
of Civil Service Rules (CSR) vol-,
as the gap period between adhoc
services rendered by Sh. Suresh
Kumar including remaining above
03 Lecturers and his subsequent
regular appointment on regular
basis on 06.03.2007, is more than
01 year and the benefit of adhoc
services towards increment
(protection of pay) is contrary to the
provision contained in Rule 4.23 Of
CSR Vol II which clears states that
the interruption should not be of
more than one vyear's duration.
Accordingly, the case of Sh Suresh
Panwar was re- examined by the
department and the benefits of past
services was withdrawn vide this
office memo no 6118-19 dated
12.12.2019 and the pay of Sh.
Suresh Panwar was revised/re-
fixed vide office order no. 536 dated
23.12.2019 as per provisions in
rules.

That aggrieved from the above
withdrawal of benefits of past
services and re-fixation of pay. Sh.
Suresh Kumar filed a CWP No. 267
of 2020 titled Suresh Kumar Vs
State of Haryana before the
Hon'ble High Court, Chandigarh.
The said Civil Writ Petition came for
hearing on dated 28.01.2020 and
the Hon'ble High Court stayed the
operation of above withdrawal order
dated 12.12.2019, and re-fixation of
pay order dated 21.12.2019. The
operative part of the said order is
reproduced as under:-

"In the meantime, operation of the
impugned orders dated 12.12.2019
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& 23.12.2019 (Annexure P-5 & P-6)
shall remain stayed."

The department has filed the
reply in the said case and the next
date of hearing in the said case is
fixed for hearing on 06.12.2021

11

Petitioner again submitted representation dated
23.06.2020 to Respondent No. and dated
31.07.2020 to Respondent No. 2 regarding the
withdrawal of termination order no 193/Estt.
Dated 24.07.2004 and grant of consequential
benefits of past service rendered on adhoc basis
before joining as regular. It is pertinent to mention
here that Respondent No. 2 while sending my
case to Govt/ FD for granting benefits of past
adhoc service has clearly admitted that had the
principles of last come first go been followed, the
services of petitioner would not have been
terminated.

12

Through, the Respondent No 1 & 2 have admitted
on record time and again that the principles/
procedure prescribed by Hon'ble Panjab and
Haryana High Court vide order passed as CWP
No 18237 of 1997 has not been followed which
was an error but have not conveyed any decision
to the petitioner on his representation given time
and again for the same. At present also the
representation dated 23.06.2020 given to
Respondent No. 1 and representation dated
31.07 2020 given to Respondent No. 2 are
undecided and being lingering on the pretext one
or another. While consulting the office it was
revealed that the case is undecided mainly for two
reasons viz: -

1. The matter is sub-judice in CWP No. 267
of 2020

2. The case is over delayed being old
matter.

Both the above contentions revealed by the office
are merely delaying tactics, otherwise, as stated
above, the CWP No. 167 of 2020 is against the

That in view of facts and position
explained above and due to
selection of regular candidates
through HPSC in compliance of
decision dated 23.07.2004 of the
Hon'ble High Court, the services of
Sh. Suresh Kumar including similar
63 Lecturer Programmers adhoc
employees (who were working on
adhoc  basis) were  rightly
terminated by this department vide
office order no 193/Estt.1 dated
24.07.2004 keeping in view of the
procedure laid down by the Hon'ble
Punjab and Haryana High Court
Vide order dated 22.07.1998 issued
in CWP No. 18237 of 1997 and his
adhoc services rendered by him
from 26.07.2004 to 06.03.2007
prior to regular joining w.ef.
06.03.2007, may not be considered
for consequential benefits.
However, Sh. Suresh Panwar also
filed CWP No, 267 of 2020 before
the Hon'ble High Court, Chandigarh
with the prayer for quashing the
order dated withdrawal order dated
12.12.2019 and re-fixation of pay
order dated 23.12.2019 and for
grant of all consequential benefits
of past services rendered by him,
which is pending for adjudication in
the Hon'ble Court. The said CWP is
fixed for hearing on 06.12.2021.
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impugned order dated 12.12.2019 and
23.12.2019 of Respondent No. 2 vide which the
benefit of pay protection/ increments was illegally
withdrawn, Likewise the delay being old case in
question regarding illegal termination of adhoc
service is also on the part of Respondent No. 1
and 2 The petitioner has been representing the
Respondent No 1 and 2 time and again vide
representation dated 14.04.2005, 17.05.2005,
27.05.2005, 03 03.2010, 23.06 2020 and
31.08.2020 etc. but no decision on the issue of
legal termination of adhoc service and re-
adjustment/ appointment of petitioner on non-
joining of regularly selected candidate, has been
taken. This issue is being lingering on one pretext
or the other.

Prayer: -

Respondent No 1 and 2 may kindly be directed to
withdraw the impugned order no 193/Estt-1 dated
24.07.2004 vide which the adhoc services of
petitioner ~ were illegally  terminated in
contravention of the procedure laid down by
Hon'ble Punjab and Haryana High Court vide
order dated 28.07.1998 issue in CWP No. 18237
of 1997 and his service may only be treated to be
continued. 06.03.2007 (26.7.2004 to 06.03.2007)
on adhoc basis for all consequential benefits.

The reply/comments is submitted for kind consideration, please

Sd/-
Deputy Superintendent, Technical Education for
Principal Secretary to Govt. Haryana Technical
Education Department, Chandigarh.

The Committee further orally examined the Departmental representatives
and petitioner on 07.09.2021 and Committee observed that the department
give an opportunity of personal hearing to the Petitioner and submit the reply
to the Committee. The department submit the reply after personal hearing to
the petitioner, which reads as under: -
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To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Sector 1, Chandigarh- 160001.

Memo No: 2061 /Admin Dated: 19.05.2022

Subject: Request for withdrawal of termination order no. 193/Estt-1
dated 24.07.2004 and grant of consequential benefits of past
service rendered on adhoc basis before joining as regular.

In reference to your letter no. HVS/Petition/777/2022-23/8440 dated
25.04.2022, it is intimated that in compliance of directions of the Secretary
Haryana Vidhan Sabha Secretariat vide letter HVS/petitions/777/2021-
22/24865 dated 22.09.2021, personal hearing has been granted to the
petitioner by the Director General Technical Education and accordingly
Speaking Order has been passed vide this office order no. 176 dated
13.05.2022. Copy of the Speaking Order is enclosed herewith for your kind
information and necessary action please.

_Sd_
Deputy Director (Admin)
for Director General, Technical Education
Haryana, Panchkula

HARYANA GOVERNMENT
TECHNICAL EDUCATION DEPARTMENT
SPEAKING ORDER
No. 176 Dated Chandigarh, the 13/05/2022

Sh. Suresh Panwar filed a petition/representation before the Committee
on Petitions of Haryana Vidhan Sabha. The reply in respect of the
representation was filed by the department vide memo no. 11/13/2021-2TE
dated 13.09.2021. The matter came up before the Committee on 07.09.2021.
The proceedings of the meeting of the Committee was received from the
Secretary Haryana Vidhan Sabha Secretariat vide letter no. HVS/petitions/
777/2021-22/24865 dated 22.09.2021 whereby it was directed that the
Director General Technical Education will give the personal hearing to the
petitioner and decide his representations and the decision will be conveyed to
the Committee on Petitions.

The personal hearing was granted to the petitioner on 29.03.2022
accordingly. The detailed facts of the case are as under-

1. That vide this office letter no. 146/Estt.-1I/dated 30.11.1995, the
department of Technical Education sent the requisition to Employment
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Exchange for the engagement of 07 candidates (05 Gen, 01 SCA and 01 BCA)
for the posts of Lecturer in Mechanical Engineering on adhoc basis alongwith
other disciplines also.

2 Accordingly, vide letter dated 21.12.1995, the Employment Exchange
recommended a list of 07 candidates (03 SCA, 03 BCA and 01 General) for
adhoc appointment against the post of Lecturer in Mechanical Engineering and
the name of Sh. Suresh Kumar was recommended against the BC category by
the Employment Exchange.

3. That after conducting the interview by the selection committee, 04
candidates were selected for appointment against the post of Lecturer in
Mechanical Engineering on adhoc basis including Sh. Suresh Kumar was
appointed on adhoc basis on 06.01.1996 initially for a period of six month only
and he will stand relieved as soon as recommendee of HPSC joins the post held
by him, whichever is earlier. However, he was adjusted against the post of
General Category.

4. That thereafter, the department also started the process of regular
recruitment for the posts of Lecturer in various disciplines/Programmer through
the Haryana Public Service Commission (HPSC) and accordingly, the requisition
for these posts was sent to HPSC.

5. That in pursuant to above requisition, in the year 2003, the HPSC
recommended candidates for regular appointment for the various posts of
Lecturer in various disciplines/ Programmer vide letter No. RG 21/2002/13711
dated 14.10.2003.

6. That consequent upon selection of regular candidates for the various
posts of Lecturer in various disciplines/Programmer including in the discipline
of Mechanical Engineering through the HPSC recommended vide letter No. RG
21/2002/13711 dated 14.10.2003, the department issued regular appointment
letters to the selected candidates against the vacant available posts at that
time in the year, 2004 following the category wise distribution of posts.
However, against some posts, the candidates already working on adhoc basis
and they had filed various writ petitions before the Hon'ble Punjab and Haryana
High Court, Chandigarh regarding their regularization of their services.

7.  That these writ petitions were disposed off and dismissed by the Hon'ble
High Court, Chandigarh vide decision dated 23.07.2004. Accordingly, in
compliance of decision dated 23.07.2004 of the Hon'ble High Court, the
services of these adhoc employees including Sh. Suresh Kumar (about 63
Lecturers/ Programmers who were working on adhoc basis) were terminated
by this department vide office order no. 193/Estt. I dated 24.07.2004 and the
name of Sh. Suresh Kumar was mentioned at Sr. No. 21 in the said
termination letter in the Mechanical Engineering discipline.

8. That accordingly, after termination of the services of above 63 adhoc/
contract employees, the department issued regular appointment letters to the
remaining already selected candidates who were recommended by HPSC vide
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above letter No. RG 21/2002/13711 dated 14.10.2003 against the posts
occupied by these adhoc employees in the month of July, 2004.

9. That in the discipline of Mechanical Engineering, the HPSC has
recommended 30 candidates (16 General, 04 SCA, 04 SCB, 03 BC, 01 ECM and
02 PH) and against the available vacant post, some candidates joined in
January, 2004. However, against remaining posts some adhoc employee were
working and in compliance of decision dated 23.07.2004 of the Hon'ble High
Court, the services of 24 adhoc employees in Mechanical discipline were
terminated. But against the termination of 24 persons of adhoc employees,
only 21 recommendee of HPSC joined on the post of Lecturer in Mechanical
Engineering. 03 regular recommended candidates (General category-2 and
physically handicapped category-1) did not join.

10. That it is also relevant to mention here that before termination of adhoc
services of Sh. Suresh Kumar, earlier the name of Sh. Suresh Kumar was
recommended by employment exchange against the category of BC for joining
on adhoc basis but he was adjusted against General Category on adhoc basis
due to non- availability of vacancy against BC category. During recruitment in
2004, all 03 candidates of BC category recommended by HPSC joined the
services against the available 03 vacant posts of BC category and hence, no
vacancy in BC category remained vacant.

11. That however, in the meantime, during the above consideration, in the
year 2005-06, the department has again also started the process of regular
recruitment for the remaining/ newly sanctioned posts of Lecturer in various
disciplines/Programmer and sent new requisition for regular recruitment to the
Haryana Staff Selection Commission (HSSC) and accordingly, against Advt. No.
01/2005, the HSSC recommended candidates for regular appointment for the
these posts of Lecturer in various disciplines/ Programmers vide letter No.
HSSC- Confd.- Lect. Tec/1180 dated 20.12.2006 and in the said
recommendation list of HSSC, the name of Sh. Suresh Kumar was also
recommended against the post of Lecturer in Mechanical Engineering.

12. That consequent upon above selection of regular candidates for the
various posts of Lecturer in various disciplines/Programmer including in the
discipline of Mechanical Engineering through the HSSC, Sh. Suresh Kumar was
appointed as Lecturer in Mechanical Engineering on regular basis vide Govt.
memo no. 51/31/2006-1TE dated 06.03.2007 and he joined this department
on 06.03.2007,

13. That some Lecturers who were earlier working on adhoc/contract basis
and their services were terminated vide office order no 193/Estt-I dated
24.07.2004, they have also been selected on basis in 2007 against the above
recommendation of HSSC.

14. That there is a gap of approximately 02 years and 7 months between the
period of termination of services and regular joining of Sh. Suresh Panwar.
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15. That after regular joining. Sh. Suresh Panwar submitted many
representations including other similar situated employees with the request for
condonation of their gap period of termination of services and regular joining,
for counting their benefits of past service rendered by them. The same were
dealt by the department and sent to State Government for consideration.
Lateron, the State Government vide their Memo No. 58/11/2007-ITE dated
28.11.2013, has advised to the department to take action as per provisions
contained in Rule 4.4 (b) of Civil Service Rules (CSR) vol-1 and accordingly the
pay of Sh. Suresh Kumar was re-fixed by giving the benefits of the past
services towards increment only vide this office order no. 449/Admn-I dated
16.07.2014.

16. That during the consideration of similar situated persons (03 Lecturers),
it was observed the benefit of past services rendered by these adhoc
employees is not covered under the said Rule 4.4 (b) of Civil Service Rules
(CSR) vol-1, as the gap period between adhoc services rendered by Sh. Suresh
Kumar including remaining above 03 Lecturers and his subsequent regular
appointment on regular basis on 06.03.2007, is more than 01 year and the
benefit of adhoc services towards increment (protection of pay) is contrary to
the provision contained in Rule 4.23 of CSR Vol-Il which clearly states that the
interruption should not be of more than one year's duration. Accordingly, the
case of Sh. Suresh Panwar was re-examined by the department and the
benefits of past services was withdrawn vide this office memo no. 6118-19
dated 12.12.2019 and the pay of Sh. Suresh Panwar was revised/ re-fixed vide
office order no. 536 dated 23.12.2019 as per provisions in rules.

17. That aggrieved from the above withdrawal of benefits of past services
and re-fixation of pay. Sh. Suresh Kumar filed a CWP No. 267 of 2020 titled
Suresh Kumar Vs State of Haryana before the Hon'ble High Court, Chandigarh.
The said Civil Writ Petition came for hearing on dated 28.01.2020 and the
Hon'ble High Court stayed the operation of above withdrawal order dated
12.12.2019 and re- fixation of pay order dated 23.12.2019. The operative part
of the said order is reproduced as under-

"In the meantime, operation of the Iimpugned orders dated
12.12.2019 & 23.12.2019 (Annexure P-5 & P-6) shall remain stayed."

The department has filed the reply in the said case.

18. That the petitioner submitted in his representation that services of Sh.
Rajesh Jindal, Lecturer in English were terminated on 11.11.2002 due to
reduction of sanctioned posts on rationalization. He was retained and appointed
as  such vide order dated 20.11.2003. In this regard it is submitted that the
case of Sh. Suresh Panwar is not squarely covered with this case.

After going through all the facts of the case, documents produced by the
applicant at the time of the hearing. I am of the view that due to selection of
regular candidates through HPSC in compliance of decision dated 23.07.2004
of the Hon’ble High Court, the services of Sh. Suresh Kumar including similar
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63 Lecturers/ Programmers adhoc employees (who were working on adhoc
basis) were rightly terminated by this department vide office order no.
193/Estt. I dated 24.07.2004 keeping in view of the procedure laid down by
the Hon'ble Punjab and Haryana High Court Vide order dated 22.07.1998
issued in CWP No. 18237 of 1997 and his adhoc services rendered by him from
26.07.2004 to 06.03.2007 prior to regular joining w.e.f. 06.03.2007, will not
be considered for consequential benefits. However, Sh. Suresh Panwar also
filed CWP No. 267 of 2020 before the Hon'ble High Court, Chandigarh with the
prayer for quashing the withdrawal order dated 12.12.2019 and re-fixation of
pay order dated 23.12.2019 and for granting of all consequential benefits of
past services rendered by him, which is pending for adjudication in the Hon'ble
Court.

Hence, the representation of the petitioner is filed as the matter sub-
judice in Hon'ble Court.

I therefore order accordingly.

Sd
Rajiv Rattan, IAS
Director General, Technical
Education,Haryana (Panchkula)

The Committee satisfied with the reply of concerned department and the
matter is sub-judice also. The petition/representation is disposed off
accordingly in its meeting held on 31.05.2022.

10. PETITION/REPRESENTATION RECEIVED FROM SH. SUBHASH
CHAND S/O SH. LILU RAM VILLAGE MURTZAPUR, DISTRICT
KURUKSHETRA, REGARDING PETITION AGAINST PEHOWA
BIJLI BOARD, WHICH READS AS UNDER: -
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The Petition/Representation was placed before the Committee in its
meeting held on 21.07.2020 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
received reply from the concerned department, which reads as under: -

The Committee held oral examination on dated 04.08.2020 but the
Departmental representatives informed(Telephonically) they can not attend the
meeting on the Committee due to some urgency. The Committee again orally
examined the departmental representatives and petitioner/applicant in its
meeting held on 18.08.2020, department assured that the matter has been
resolved shortly & submit the compliance report to the Committee. The reply
received from the concerned Department which reads as under:-

Before Hon'ble Committee on Petitions of Haryana Vidhan Sabha
Secretariat, Chandigarh

Chairman-cum-Managing Director, Uttar Haryana Bijli Vitran Nigam,
Panchkula.

VERSUS

Petition: Sh. Subhash Chand S/o Sh. Lilu Ram, Village Murtzapur,
Distt. Kurukshetra.

Petition against Sub Urban Sub Division UHBVN, Pehowa-703

Sh. Lakhwinder Singh S/o Sh. Prita Ram resident of Village Murtzapur
on dated 11.09.2019 had applied for shifting the 11 KV line passing over his
house, at his own expenses. For this shifting the necessary proposal/sketch
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had been prepared and got approved by the competent authority of the Nigam
on dated 18.10.2019. After that Estt. No PDHC-340/19-20 dated 06.12.2019
for Rs. 88447/- was got sanctioned and the same was deposited by the
applicant on dated 24.03.2020. The officials of the Nigam visited the site on
dated 15.05.2020 to execute the work as per estimate but Sh. Subash Chand
and others stopped the UHBVN officials not to execute the work because the
new line which is to be erected will pass in the middle of his field as shown in
the sketch attached as Annexure-III. After that Sh. Subhash Chand had filed a
court case before Hon'ble Civil Court Pehowa vide CS/120/2020 on dated
19.05.2020 to stop the Nigam's officials not to execute the work. The Hon'ble
Civil Judge Sh. Amitendra Singh has passed an Interim order dated
30.05.2020 that Sh. Subhash Chand has to provide his land as per his
convenience to install the electric poles and to bear the additional
expenses for this amendment and further directed that "defendant
UHBVN shall complete the work as proposed by them in their written
statement within a period of two weeks and the compliance report be
filed on record”. Accordingly a revised estimate was framed and sanctioned
vide Estt. No: 21433/KKR- 0038/2020-21 amounting to Rs. 99950/- and
difference of Rs. 10803/- was got deposited by Sh. Subhash Chand on dated
15.06.2020 to execute the work as per the revised sketch.

The Nigam officials again tried to execute the work as per revised route
and estimate but another nearby residents namely Sh. Darshan Singh S/o
Sh. Karnail Singh, Sh. Amir Singh S/o Sh. Darshan Singh & Sh. Ramesh Chand
Sh. Ami Lal created hindrance and stopped the work by saying that the new
line will be dangerous for them as the same is passing along the passage of
their house and near the existing gas godown but in actual the proposed line
will about 15 feet away from their houses. Due to work stopped by above said
persons, SDO (OP) S/U S/Divn. Pehowa has made a complaint to local Police
Station Pehowa on dated 07.07.2020 and requested SHO Pehowa to provide
Police help to execute the work. Accordingly, SHO Police Station Pehowa has
provided police help on dated 11.07 2020 but again this time above villagers
created hindrance to stop the work and FIR No. 380 dated 12.07.2020 was
lodged against above six nos. person of village Murtzapur. SDO S/U Pehowa
tried his best to resolve this issue through deputing of the Duty Megistrate i.e.
BDPO Pehowa assigned by the SDM Pehowa but cannot get success due to
subjudice matter pending in court. The case is still pending on evidence stage.

Sd Sd
Executive Engineer, Superintending Engineer,
(OP) Circle, UHBVN, (OP) Division, UHBVN,
Pehowa. Kurukshetra

After discussion, the Committee has decided that the matter is sub-
judice, the petition is disposed off in its meeting held on 19.06.2022.
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11. PETITION/REPRESENTATION RECEIVED FROM SHRI DHIRAJ
S/0 SH. BALBIR SINGH, VILLAGE LATH, TEHSIL GOHANA,
DISTRICT. SONEPAT REGARDING NOT REGISTERED FIR BY THE
SUPERINTENDENT OF POLICE SONEPAT, WHICH READS AS
UNDER: -
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The Petition/Representation was placed before the Committee in its
meeting held on 21.09.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
orally examined the departmental representatives & petitioner/applicant in its
meeting held on 12.10.2021. After discussed the matter, the Committee
observed that the matter sent to the State Police Complaints Authority for
inquiry & submit the inquiry report to the Committee within two months. The
Committee received inquiry report from the concerned department, which
reads as under: -

To

The Secretary,
Haryana Vidhan Sabha, Chandigarh.

No.1032/SPCA dated 18.04.2022

Subject:- Complaint no- 105/SPT/SPCA/2021 dated 20-9-2021 made
by Shri Suraj Mor s/o Shri Suraj Bhan Mor R/o Surya Garden
Marak, Gohana (Sonepat).

The complaint of Shri Suraj Mor s/o Shri Suraj Bhan Mor was got
inquired through Superintendent of Police, Sonipat. Later on the case was
personally heard by the Authority by summoning both the parties.

In view of the facts and circumstances brought on the file by both the
parties, the Authority has come to the conclusion that there was violation of
basic Principles of liberty, justice, fairness and breach of all laid down
procedures. Inspector Karamjit Singh then SHO Gohana abused his powers
used physical force to commit excesses and beat Suraj Mor who had no FIR or
DDR pending against him and was only a visitor in the Police Station. The
charge of drunkenness on part of Suraj Mor does not stand proven. But even if
he felt that Suraj Mor was under the influence of liquor it does not give right to
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Police to use force or to beat him or to detain him. Moreover, as an SHO he has
to take responsibility for all the happenings alongwith others.

Therefore, the Authority recommends suspension and strict departmental
action against Inspector Karamjit Singh, SHO, the then PS Sadar Gohana for
using unwarranted use of force and misuse of his powers. Any other action
which the Government deems fit and proper in the circumstances of the case,
may also be taken

The detailed orders passed by the Authority dated 7-3-2022 are enclosed
herewith.

BEFORE THE STATE POLICE COMPLAINT AUTHORITY,
HARYANA AT CHANDIGARH

Complaint No- 105 of 2021
Date of Decision 07-03-2022

Suraj Mor L Complainant
Versus

Karamjit Singh ...l Respondents

CORAM:

Mrs. NAVRAJ SANDHU, CHAIRPERSON
Sh. K.K. MISHRA, MEMBER
Sh. R.C. VERMA, MEMBER
Present: 1. Suraj Mor along with his wife Mrs. Meenakshi.
2. Sh. Karamjit Singh, SHO Gohana with counsel
Sh. Ankit Bishnoi, Advocate
ORDER

1. Complainant Sh Suraj Mor filed the instant complaint dated 20.09.2021.
As per allegations. Sh. Suraj Mor complainant and Jai Bhagwan accompanied
Dheeraj to Sadar Police Station on 26.7.2021 as Dheeraj was called by police
officers of Police Station Sadar Gohana regarding a complaint filed by Smt
Manoj Kumari L/ASI Smt Santosh took Dheeraj in her room and he & Jai
Bhagwan were standing in the verandah of the police station. According to the
complainant, Inspector Karamjit Singh approached them and asked them the
reason for standing there and when complainant replied addressing Inspector
SHO as Bhai Sahib, Inspector Karamjit Singh started beating him saying as to
how you dared to address me "Bhai Sahib". On hearing noise other police
personnel came and the Inspector ordered them to beat him. They took him in
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a room and he was beaten mercilessly. Due to the beating, there were several
injury marks on the body of the complainant and one of his teeth was also
broken After that he was taken to Civil Hospital by 5 police officials for general
and alcohol medical. After medical examination from the Civil Hospital,
Gohana. He was again taken to police station where brother of the complainant
and his other friends also reached and he was handed over to his brother and
friends late night. He along with his brother went to the Civil Hospital, Gohana
for medical treatment and for getting a MLR. MLR was done and he was also
referred to Medical College, Khanpur for further treatment. He alone reached
Medical College, Khanpur where 4 police officials were present in a Santro car
without number and threatened him. Accordingly, he decided to approach
PGIMS, Rohtak, where he was admitted on 27.7.2021 and was discharged on
28.7.2021. He submitted written complaint against SHO and Manoj Kumari to
SP, Sonepat and ASP, Gohana but no action was taken against them.
Complainant has annexed copy of MLR recorded by doctor of Civil Hospital,
Gohana at 11:05 P.M. dated 26.7.2021 and Copy of treatment at PGIMS,
Rohtak

Allegations made by the Complainant are;

i) He was illegally detained on 26.07.2021 by Sh. Karamjit Singh SHO
and others at PS Sadar Gohana.

ii) He was beaten up mercilessly. He had committed no offence but
accompanied a friend of his who was called by the SHO.

iii) After beating him they took him to the local Hospital for medical for
intoxication, though he had not taken any alcohol.

iv) Due to merciless beating, there were several injury marks on the body
his and one of his teeth was also broken.

v) He has approached this Authority for lodging an FIR against SHO and
other.

After hearing the complainant on 25.10.2021, this Authority directed to
Inspector Karamjeet Singh SHO, Police Station Sadar Gohana to be present
along with relevant record on the next date of hearing i.e. 27.11.2021.

2. As per the MLR of Government Hospital, Gohana, which was reported in
presence of brother and one another friend of the complainant doctor has
recorded six injuries which are described in the statement of Dr Harish Garg,
Medical Officer, Civil Hospital, Gohana, Discharge card of PGIMS, Rohtak shows
that the complainant was admitted and discharged on same day i.e.
28.07.2021, whereas complainant has submitted in the complaint that he was
admitted on 27.07.2021. On the discharge card dated 28.07.2021, doctor has
recorded "not for medico legal purpose only for treatment purpose".

3. The complaint was got enquired from SP Sonipat, who submitted his
report vide memo no 35670/1P dated 24.09.2021. As per report of SP
Sonepat, opinion in MLR HKI/2021/94 Dated 26.07.2021, was taken from the
doctor who reported that possibility of sustaining injury 1 to 5 due to fall from
height cannot be ruled out and no injury was found of the body of the
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complainant Suraj. Eye witness Raj Kumar has stated that he was present in
the Sadar Police Station on 26.07.2021, he noticed that a person was speaking
in loud voice and he was under intoxication. He abused police officials and was
threatening to get them suspended from the service. He was speaking his
name as Suraj Mor, No beatings were given to the complainant. The time when
the complainant submitted his report Inspector Karamjeet Singh, was at village
Saragthal and the complainant could not submit any proof regarding Santro car
used by police officials who threated the complainant. Medical of the
complainant was got conducted from civil hospital by ASI Jagbir Singh,
regarding consumption of alcohol and general condition. Doctor has reported at
6:52 P.M. in medical report for alcohol "smell of alcohol coming from mouth
and breathe-sample of blood taken for alcohol examination and handed over to
police". Doctor has reported at 6:55 P.M. in the medical examination as "no
fresh mark of injury seen". Complainant mis-behaved with SPO Rajbir at the
gate of police station Sadar Gohana. Complainant tendered his written apology
to ASI, Jagbir Singh and accordingly he was handed over to his brother
Ravinder Mor ASI, Jagbir Singh has been issued with a show cause notice for
not recording this incident in DDR. The allegations could not be proved.
Inspector Karamjit Singh produced L/ASI Santosh Kumari, ASI Jagbir Singh,
Sh. Ajay and Sh. Raj Kumar in his evidence.

4. The complainant was heard who reiterated his version of the complaint.
He produced Sh. Dheeraj and Sh. Jai Bhagwan as his witnesses. Statement of
Shri Dheeraj was recorded, who supported the version of complaint of Sh Suraj
Mor and stated that he was called by SHO at about 02:30 P.M. on the
complaint of Smt. Manoj Kumari (live in partner). At about 03:00 P.M. he
received a phone of L/ASI Smt. Santosh to report to police station. He along
with Jai Bhagwan and Suraj Mor reached police station Sadar Gohana at 06:00
P.M. L/ASI Santosh asked him to sit in her room where Smt. Manoj Kumari was
already present. Suraj Mor and Jai Bhagwan were standing outside the
verandah. When Suraj Mor addressed SHO as "Bhai Sahib”, SHO started
beating Suraj Some other police officials came and took Suraj Mor in a room
and beat him. After sometime they took Suraj in the open lawn and gave
beatings by sticks. L/ASI Santosh asked him to comply with demands of Smt.
Manoj Kumari or he will be put behind bar for 10 years. She asked to hand
over all jewellary and scooty to Smt. Manoj Kumari, HC Sandeep Hooda
accompanied him and jewellary & scooty was handed over to Smt. Manoj
Kumari. He requested action against SHO Karamijit Singh for giving beatings to
Suraj Mor.

5. Statement of Jai Bhagwan was also recorded, who corroborated the
version of the complainant and supported the statement as was made by Sh.
Dheeraj that Suraj Mor was given merciless beatings by the SHO, without any
fault of his.

6. Inspector Karamjit Singh recorded his statement before the Authority
on 29.11.2021 and also placed on record complaint dated 26.7.2021 of Manoj
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Kumari, statement dated 26.7.2021 of Dheeraj, statement dated 26.7.2021
of Ajay s/o Ranbir, statement dated 26.7.2021 of Raj Kumar s/o Ram Dhan,
copy of FIR No 264 dated 26.7.2021. Inspector Karamjit Singh stated that
complainant (Smt. Manoj Kumari) met him at the gate of police station- He
asked her to submit a written complaint. It was reported by her that Dheeraj
s/o Balbir R/o Village Lath has done a wrong act with her and also threatened
her not to report to anyone. The SHO asked her to submit a written complaint
to L/ASI, Santosh Kumari. After that he got busy in official work. In the
evening, the written complaint of Smt. Manoj Kumari was given to L/ASI,
Santosh Kumari, in front of him and he marked to L/ASI, Santosh for action as
per rules. As per his statement after sometime SHO, Karamjit Singh heard
noise from the gate and he saw that one person was arguing with the SPO,
Rajbir in loud voice and he was unable to stand SPO, Rajbir told that he is
Suraj Mor and he (Suraj Mor) has manhandled him (SPO) and threatened him
that he will get the SPO suspended. ASI Jagbir, HC Pawan, HC Jasbir also
reached there. Some people from the public were also present there. He
ordered SPO on duty to get the medical of Suraj Mor done and to take action
as per law. After sometime he got information of an occurrence of murder at
Village Sargthal and he proceeded for the spot of incident and returned back to
the police station late in the night. L/ASI Santosh intimated him on next date
i.e. 27.07.21 that there was dispute between Manoj Kumari and Dheeraj over
cash and jewellary, which was settled by the two themselves. Therefore, it was
not entered in DDR and Manoj Kumari had withdrawn her complaint.

ASI Jagbir intimated that as per the medical report of Suraj Mor, doctor
of Government hospital, Gohana has reported, "smell of alcohol coming from
mouth and breath-sample of blood taken for alcohol examination and handed
over to police". "No fresh mark of injury seen". ASI Jagbir also told that after
they returned from the medical examination, Ravinder Mor, brother of the
complainant and one another person were also present in the police station.
Suraj Mor tendered apology and he was then handed over to his brother
Ravinder Mor because Suraj Mor was under influence of liquor.

7. He has admitted that he is from Village Mundhal and Manoj Kumari is
from Village Bandaheri, which comes under Distt. Bhiwani & Hisar respectively.
He had no connection/relation with Manoj Kumari nor did he know about the
complainant before the alleged incident- He requested that doctor of
Government Hospital, SPO Rajbir, Raj Kumar S/o Ram Dhan, Manoj Kumari
and her brother Pawan may be called as witnesses. He also stated that Dheeraj
has filed a complaint (Istghasha) titled as Dheeraj v/s Karamjit before the
court of Shri Sachin Yadav, SDIJM, Gohana wherein the allegations levelled by
the complainant Suraj Mor in the instant complaint are also under
consideration. He had joined enquiry conducted by Smt. Nikita Khattar, IPS,
ASP, Gohana and Shri Gorakhpal Rana, HPS, DSP, Hqgrs. Rohtak in two
different inquiries. Both the inquiries have been filed being devoid of merits.
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8. In his statement he denied that he had beaten Suraj Mor, and also that
he forcibly got jewellary etc. handed over from Dheeraj to Manoj Kumari. All
action has been taken as per rules. He also named the persons present on the
spot.

9. Inspector Karamjit Singh submitted an application received in this
Authority on 21.02.2022 praying for stay of proceedings in this complaint
before this Authority. It has been stated that the allegations are not covered
under section 65 of Police Act 2007 and complaint is not maintainable. It was
further submitted that complainant witness of present matter i.e. Dheeraj has
filed a criminal complaint u/s 156(3) of Cr. PC before Judicial Magistrate,
Gohana titled as Dheeraj V/s Karamjit and cognizance has been taken by the
court. Therefore, the bar created under the proviso to Section 65(1) of
Haryana Police Act, 2007 comes into place which states that no anonymous,
synonymous, pseudonymous complaints shall be entertained. He has referred a
judgment passed by the Hon'ble Punjab & Haryana High Court in CWP No
12601 of 2015 titled as Ranjit Singh Bhatt v/s Union of India.

10. Inspector Karamjit Singh has placed on record copy of report of SP,
Rohtak and copy of Istghasha Case No. 16/2021 titled as Dheeraj V/s Karamjit
Singh pending in the court of Sachin Yadav, ACJ(SD)-cum-SDJIM, Gohana u/s
420, 120B, 500, 342, 389, 166, 506, 200, 211, 118 IPC. He has
submitted that inquiry on , the same matter has already been conducted by
SP, Rohtak dated 20.09.2021 as well as SP, Sonepat dated 24.09.2021 and
matter has been filed. He has further submitted that the complainant namely
Shri Dheeraj has filed Ishtgasha in the court of SDIJM, Gohana and matter of
the instant complaint is also part of the Ishtgasha. The only difference is name
of the complainant before the court of SDJM, Gohana Suraj Mor is the
complainant before this Authority and Dheeraj is witness whereas Dheeraj is
complainant and Suraj Mor is witness in the above said Ishtgasha. He has
requested that complaint before the Authority be filed in view of the pending
Ishtgasha before the court of SDIJM, Gohana.

11. L/ASI Santosh Kumari recorded her statement before the Authority on
29.11.2021. She stated that she is posted as investigating officer at Police
Station Sadar, Gohana. Smt. Manoj Kumari, alongwith her brother reached the
Police Station on 26.07.2021 and orally reported that Dheeraj resident of
Village Lath has made physical relationship by force and has grabbed her cash
and jewelry. On asking she submitteda written complaint against Dheeraj at
about 5.30/6.00 pm. She presented a complaint before Inspector Karamjeet
Singh who directed her to act as per law. In the meantime, Dheeraj reached
police station. Dheeraj and Manoj Kumari discussed the matter regarding cash
and jewellery and they reached a compromise in writing. Hence, no FIR was
lodged that day. She told the whole incident to SHO next day i.e. 27.07.2021.
She had no connection with Manoj Kumari, before that day. She had done her
duty with honestly and fairly. She has not called Suraj to police station. She
heard a noise from gate and came to know that Suraj Mor was arguing with
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police official on gate duty. She has also got recorded her statement before
ASP Gohana, and DSP Headquarter Rohtak. She has already been punished by
the then SP Sonipat. Dheeraj has filed a case before the court of Gohana and
she had been impleaded as a party.

12. ASI, Jagbir Singh recorded his statement before the authority on
21.11.2021 and has stated that he was on SDO duty at PS Sadar Gohana, on
26.07.2021. He heard noise from gate around 5.00/5.30 pm and saw that
Suraj was arguing in loud voice with SPO Rajbir no. 308. He was unable to
stand properly. At that time, Inspector Karamjeet Singh, HC Pawan and HC
Jasbir Singh and other private persons were present. SPO Rajbir told that Suraj
Mor was threatening him. Inspector Karamjeet Singh, asked him to get medical
examination of Suraj Mor conducted. He got the medical examination of Suraj
Mor conducted at Govt. Hospital. In the medical doctor at 6:52 pm reported
Smell of alcohol coming from mouth and breath Sample of blood taken for
alcohol examination and handed over to police". In the MLR medical doctor at
6.55 pm reported "No fresh mark of injury seen". After that they returned to
police station where Devender Mor, brother of Suraj Mor was already present.
On tendering written apology by Suraj Mor, he was handed over to his brother
because he had taken a lot of liquor. No kind of beating was given to Suraj Mor
in the police station and no injury mark was there He has also got recordedhis
statement before ASP Gohana and DSP Headquarter Rohtak. He has already
been punished by the then SP Sonipat. Dheeraj has filed a case before the
court of Gohana and he had been implead as party.

13. Sh. Ajay s/o Sh. Ranbir Singh R/o village Ishapur Kheri PS Baroda
recorded his statement before the authority on  29.11.2021. He stated that
he is employed in Bijli Board Pillukhera and was present at police station Sadar
Gohana alongwith Sh. Joginder Malik on 26.07.2021. He was standing outside
the thana and saw three persons reaching police station in a vehicle. He
noticed that driver of the vehicle was unable to walk. Two persons went inside
the police station and driver without parking the vehicle at proper place, was
going inside the police station and argued with the police officials on duty at
the gate of police station. He noticed that he was drunk and smell of alcohol
was coming from his mouth. He was threatening the police officials that he will
got them suspended. Some police officials and public persons reached there.
Police officials were talking to get medical examination done and after some
time they took Suraj Mor for medical. No police official gave beatings to Suraj
Mor. Next day he read the news regarding beating given to Suraj Mor in the
news paper. He gave his statement before police officers accordingly.

14. Sh. Raj Kumar s/o Sh. Ramdhan R/o Village Lath recorded his
statement before the authority on 29.11.2021. He has stated that he is a
kabaddi player and was present in the Police Station Sadar Gohana on
26.07.2021 in connection with theft at the Govt. School of his village. When he
was sitting in the varandha one person was arguing in loud voice with the
police official on duty at main gate. He was threatening police official that he
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will get himself suspended. In the meantime some police official and public
person reached at the main gate. Police officials were talking regarding medical
examination of Suraj Mor after some time they took Surja Mor for medical
examination in police vehicle. Suraj Mor was arguing in loud voice with police
official under the influence of liquor. No kind of beating was given by any police
official to Suraj Mor. Next day he read a news article in the newspaper that
beatings were given to Suraj Mor. He has recorded his statement before police
officials to tell the truth. Suraj Mor and Dheeraj approached him and requested
to change the statement but he refused.

15. Dr. Harish Garg medical officer Govt. Hospital, Gohana recorded his
statement before the authority on 02.02.2022. He has stated that on
26.07.2021 he was on night duty at Sub Division Hospital, Gohana as Casualty
Medical Officer and on the same date i.e. 26.07.2021 ASI Jagbir Singh from PS
Sadar Gohana brought Suraj Mor S/o Surajbhan Mor for medical examinations
at about 6:52 P.M. During the course of examination, he noticed smell of
alcohol coming from mouth and breath of Suraj Mor. Sample of blood was
taken and handed over to police. He also stated that at about 6:55 PM, there
was no external mark of injury on the body of Suraj Mor and all the findings
were accordingly recorded by him on the same day i.e. July 26, 2021. Suraj
Mor came along with Navneet and Balbir for self medical examination at about
11:05 PM. with alleged history of assault and he found following
observations/injuries on his body:-

i) Complain of pain upper right jaw.

ii) Diffuse pain over bilateral scapular area of back.
iii) Complain of pain over right hip area.

iv) Diffuse swelling over right side of face.

v) Complain of pain over left testicular area.

16. Dr. Harish Garg further stated that for injury No. (i & iv) patient was
advised dental opinion and for injury No. (ii & v). Surgeon opinion and injury
No (iii) Ortho opinion and referred him to Khanpur Medical College From the
above findings, excluding injury No iv, rest all injuries were recorded as per
symptoms of subject and there was no obvious external injury. He has also
stated that at about 7:00 P.M. there was no external mark of injury and all
these injuries have been recorded at the second time of medical examination
at 11:05 P.M. All the findings were duly recorded in MLR No HKI/2021/94
dated July 26, 2021. On 06.09.2021, an application was received from Addl.
Superintendent of Police, Gohana for providing opinion regarding injuries
mentioned in MLR No- HKI/2021/94 dated July 26, 2021 for which he opined
that possibility of sustained injuries No. (I to V) by fall from height cannot
ruled out. This has also been duly recorded. He further stated that all the
opinion/findings given by him are free from any influence and being a
responsible Medical Officer; the findings mentioned above are true. When
asked as to how much time an internal injury takes to get reflected externally
as swelling or discoloration etc, he stated takes at least 40 minutes.
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17. Inspector, Karamjeet Singh, through his counsel Sh. Ankit Bishnoi
Advocate, cross examined Suraj Mor, Dheeraj and Jai Bhagwan and the same
is taken on record.

18. On written request of Suraj Mor dated 17.02.2022 call details of Inspector
Karamjeet Singh, ASI Jagbir and Manoj Kumari and locations of Karamjeet
Singh were called. As per CDR, there are 11 calls between Inspector Karamjit
Singh and Smt. Manoj Kumari from 24.7.2021 to 27.7.2021. As per locations
details up & to 2012 hours on 26.07.2021 location was at PS Sadar Gohana
and at 2017 hours on 26.7.2021. Inspector Karamjit Singh was at Village Kheri
Damkan. After that he was at Village Sargthal/Baratha up & to 2207 hours.

19. On written request Inspector Karamjit Singh was heard on 7.3.2022 and
he submitted a written statement before the Authority and the same is taken
on record wherein he has re-emphasized his stand and version as already
taken by him. He produced Smt. Manoj Kumari as his witness.

20. Smt. Manoj Kumari also recorded her statement before the Authority on
7.3.2022. She has stated that the contents of attached affidavit may be
treated as her statement. As per the affidavit, Dheeraj has harassed her and
threatened her of dire consequences if she files complaint against him and his
friend Suaj Mor. Suraj Mor is mixed up with Dheeraj. She was present at Police
Station Sadar Gohana on 26.7.2021 in connection with complaint against
Dheeraj. Dheeraj, Suraj and one another person reached police station in the
evening. She saw Suraj Mor screaming at the police guard standing outside
and he was taking names of well known politicians and threatened that he will
get all staff suspended. Suraj Mor was heavily drunk and under influence of
alcohol and he became extremely angry when he was denied entry into the
police station by the Guard. He used abusive language for police personnel
present there. Dheeraj and Suraj Mor are one and same person with regard to
criminal acts. They have threatened her and they have filed false complaints
against her. Suraj Mor has filed false complaints against police personnel
before State Police Complaint Authority. Dheeraj and Suraj Mor have also filed
a criminal complaint before Judicial Magistrate, Gohana on same set of facts
and circumstances and she is a party by name.

21. The complainant (Suraj Mor) submitted that the witnesses produced by
Inspector Karamjit Singh have given their statements underpressure of
Inspector Karamjit Singh and other police officials of PS Sadar, Gohana.

22. We have given a thoughtful consideration to the complaint and the
documents as well as evidence produced on the file. Admittedly Shri Suraj Mor,
complainant has gone to the police station with Dheeraj to drop the latter at
police station. As per the complainant and his witnesses Suraj Mor was given
merciless beatings at the hands of Inspector Karamjit Singh and by his staff on
the directions of the SHO Karamjit Singh. The version of Inspector Karamjit
Singh,L/ASI Santosh, ASI Jagbir and the other witnesses is that Suraj Mor was
not given beating by anyone in the Police Station.
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23. The assertions as raised by Karamjit Singh, Inspector and supported by
his witnesses that Suraj Mor was heavily drunk  has not been proved. Though
the doctor has recorded at 6 :52 P.M. "Smell of alcohol coming from the mouth
and breath of Suraj Mor in the MLR, yet there is no report of blood which
verifies this and the extent of alcohol. Sample of blood was taken and handed
over to the police”. If the sample of blood was taken as stated by the Doctor in
his statement, then why the same was not got tested/examined by the police.
The doctor in his statement clearly stated that the blood sample was handed
over to police. Merely recording that there was a smell of alcohol coming from
mouth of Suraj Mor does not prove that he was heavily drunk. Secondly, the
issue is what was his offence? Was he physically assaulting a police official or
was he noting in a public place? If he had committed any offence why FIR was
not registered against Suraj Mor? There is no FIR and report in the DDR of the
Police Station.

24.  According to Suraj Mor, Inspector Karamjit got provoked when he called
him 'Bhai Sahib’ and he was beaten up to serve as a demonstrative effect to
Dheeraj. MLR was done by the doctor at 6.00 pm at Govt. Hospital, which did
not indicate any fresh marks of physical injury. When the doctor appeared
before the Authority, he was asked marks of physical beating appear
immediately. He admitted that injuries can take about 45 minutes to be
reflected physically. Therefore, it is possible that some injuries could not be
clearly seen by the Doctor at that time. However MLR done by the same doctor
at 11 pm, indicate four injuries and reference which establishes that Suraj Mor
was beaten up by the police. The sequence of events shows that Suraj Mor was
released from the police station around 10.02 pm. Therefore, all evidence
suggests that the injury was caused during his detention in the police station.
According to him he went home and sought advice from friends and went to
get MLR which was done at 11.00 P.M. Second MLR by the same doctor at
11:05 PM shows 5 injuries and reference to Medical College.

25. Inspector Karamjit Singh has stated that the report of PGI dated
28/1/2020 says that is for purposes of medical treatment only. Nonetheless
it is a fact that he was treated at PGIMS, Rohtak for the dental injury.
However, it does prove that he went to PGIMS] Rohtak for treatment on
reference of Doctor Harish on 26.7.2020 night to Medical College Khanpur
Kalan. Though the complainant did not reach Medical College, Khanpur Kalan
because as per his statement he was threatened by four persons in Santro
car, which he reported in chowki that night. Besides, as per his statement he
took up the matter with the District SP on 27% July itself.

26. Inspector Karamjit Singh has also produced a second opinion of the
same Doctor. However, it was done much later after the complainant had
already made complaints. This shows that the case was not dealt by laid down
procedure and reflects deliberate attempt to bypass law. Secondly it does not
seem to be relevant as there is no evidence to suggest anything of that nature.
It is only an interpretation and that seems to help the accused. It is an attempt
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deflects the matter. When the query was put to SHO regarding installation of
CCTV cameras in police station it was surprising to know that there were no
CCTV cameras installed in the PS which could have been the best evidence on
the part of the SHO to rebut the allegations of the complaint. As per the report
of SP, Sonepat CCTV cameras installed in the police station were not in working
condition.

27. It is also surprising to note that on the complaint of Smt. Manoj Kumari
which contained serious charges like rape on which Dheeraj was called, no FIR
was lodged. Further, the whole matter was settled with 3&4 hours.

28. Statement of witnesses of the complainant namely Jai Bhagwan and
Dheeraj alleged beatings were given to Suraj Mor, by the Inspector and others
while statement of police Inspector ASI Jagbir, Santosh Kumari, Manoj Kumari
and 3 others deny any such occurrence. The independent witnesses Ajay & Raj
Kumar produced by SHO Karamjit said that beatings were not given in their
presence. They have signhed identical statements which they told had been
procured from them. Here it is important to note the two independent
witnhesses produced by police state that they did not witness any beating but
read about it in the newspaper next morning.

29. Statement of Smt. Manoj Kumari that she saw Suraj Mor in a drunken
position, who was arguing at the gate with the sentry/police officials is
incorrect because she was sitting with L/ASI Santosh Kumari in a room and
how could she see this all happening at the gate.

30. The SHO Inspector Karamjit Singh and ASI Jagbir Singh stated that
Suraj Mor was released at about 10:30 P.M. after he submitted an apology
However, the apology letter produced by the police and is on record is dated
27.7.2021 one day after the incident Suraj Mor has also alleged that the
signature on the letter are not his. When seen with bare eyes, the signatures
do not seem match with his. This shows that police tried to place this doubtful
document/paper to cover their story after Suraj Mor had complained the next
day to the SP of the District.

31. The counsel for Inspector Karamjit Singh while putting forth his
arguments tried to suggest that Suraj Mor had  deliberately got second MLR
done to frame the police. The question is why would he do that? Why would he
run pillar to post after the incident unless he was truly aggrieved. The counsel
also emphasized that Manoj Kumari and Suraj Mor had met each and were in
contact. However, during the hearing neither Manoj Kumari nor police could
establish that there is any evidence of their having met earlier or called each
other on phone. Moreover, this issue is irrelevant and has no bearing on the
issue in the complaint.

32. Inspector Karamjit Singh had requested that matter be stayed by the
Authority as an application has been moved by Dheeraj dated 20.8.2021 in
court of SDIJM, Gohana. However, the application has been moved by Dheeraj
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and not Suraj Mor about his own issue. Therefore, the Authority is not
debarred from hearing the complaint. The complaint has taken up his own
cause and grievance and not that of Dheeraj. Therefore, the Authority is within
its jurisdiction to hear the case.

33. An important issue of jurisdiction of Police Station Sadar Gohana has
been raised by Suraj Mor. It has been noted that police station Sadar Gohana
is located in jurisdiction of Police station Gohana City. Therefore, any offence
committed in its location should have been referred to City Thana and by that
logic in case of Suraj Mor who allegedly was drunk and was arguing with the
police personnel at the gate should have been referred to City Thana.

34. Since there was no DDR or complaint or a FIR against Suraj Mor what
was the need to keep him in police station till 10 pm. What was his offence?
It raises important issue of illegal detention, which has been proven.

35. The statement of the Inspecotr Karamjit Singh says that he was present
in the police station for a short time only and had given directions to ASI Jagbir
for getting a medical done and marked the case complaint of Manoj Kumari to
ASI Santosh Kumari and had left the station is not correct because the call
details show that he was very much present at the police station throughout till
8:12 pm. Shri Karamjit Singh said that he does not know Manoj Kumari and
that prior to date of the incident he had not been in touch with her. However,
the call records show that there was exchange of calls between them earlier to
the date of occurrence also. Admittedly she is from his native village Lath.
Therefore, the misstatement of facts before the Authority that he was not in
touch with her and did not know her is very serious. He conceded later after
the call records were received that since she was from his village she had
spoken with her with reference to some known persons. This also proves that
there was a hurry to settle the case of Manoj Kumari and Dheeraj. Moreover,
as per statement of Inspector Karamjit, Manoj Kumari and her brother met him
outside the police station in the afternoon of 26.7.2021 and he asked her to
submit her complaint in the police station. Also as per his statement, the
written complaint was submitted at 6.00 P.M. in the evening time. However, it
is strange that the phone call was made at 2.30/3.00 pm by L/ASI Santosh
Kumari to Dheeraj to come to the police station regarding a complaint against
him.

36. As per report of SP, Sonepat dated 24.9.2021, Sh. Jagbir Singh, ASI &
L/ASI Santosh were issued show cause notice in connection with the
complaints of Sh. Suraj Mor and Manoj Kumari and give warning to be careful
for irregularities. The later event of sending a constable with Dheeraj to get his
valuables and settlement of the complaint by the evening i.e. within a very
short period is not a normal functioning of a police station. The chain of events
does not show that the case was handled as per procedure of law. The fact that
the disciplinary action by Police Department was taken against ASI Jagbir
Singh and Santosh Kumari proves this.
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37. Inspector Karamjit Singh has said in his statement that he has marked
the complaint of Manoj Kumari to L/ASI Santosh Kumari and directed ASI
Jagbir to deal with the issue of Suraj Mor and he is not aware of the outcome
of these two directions. It seems to be an attempt to put responsibility on his
juniors and thus save him from the consequences. His argument that he is only
a supervisory authority is only a lame excuse He has to accountable for all
happenings at PS. He tried to project that he was away the whole day is not
correct.Karamjit Singh made a statement before the Authority that he had
received a call at about 7.30 PM about a murder having taken place and he had
left at 7.30 PM However, this is also not true because the call records say that
he was very much present till 8.12 P.M. and the time of occurrence of murder
is 7.30 P.M. itself. Authority has taken serious note of misstatement of facts
before it which casts an adverse reflection on his conduct and amounts to
misconduct.

38. So keeping in view all the circumstances as explained above, the
Authority has come to the conclusion that there was violation of basic
principles of liberty, justice, fairness and breach of all laid down procedures.
Inspector Karamjit Singh, then SHO Gohana abused his powers, used physical
force to commit excesses and beat Suraj Mor, who had no FIR or DDR pending
against him and was only a visitor in the police station. The charge of
drunkenness on part of Suraj Mor does not stand proven but even if he felt
that he was under the influence of liquor, yet it gave no right to Police to use
force or to beat him or to detain him. Moreover, as an SHO, he has to take
responsibility for all the happenings along with others.

39. Therefore, the Authority recommends suspension and strict
departmental action against Shri Karamjit Singh, SHO Inspector, the then PS
Sadar Gohana for using unwarranted use of force and misuse of his powers.
Any other action, which the Government deems fit and proper in the
circumstances of the case, may also be taken.

Sd Sd Sd
R-C Verma K-K- Mishra Mrs Navraj Sandhu
Member Member Chairperson

The inquiry report submitted by the department is placed before the
Committee in its meeting held on 28.06.2022. After detailed discussion, the
Committee satisfied with the inquiry report and decided that the
petition/representation is disposed off.
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12. PETITION/REPRESENTION RECEIVED FROM SHRI SURAJ MOR
S/0 SH. SURAJBHAN MOR, SURYA GARDEN, ROHTAK.
REGARDING NOT REGISTERED FIR BY THE SUPERINTENDENT
OF POLICE SONEPAT, WHICH READS AS UNDER: -
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The Petition/Representation was placed before the Committee in its
meeting held on 21.09.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
orally examined the departmental representatives & petitioner/ applicant in its
meeting held on 12.10.2021. After discussed the matter, the Committee
observed that the matter sent to the State Police Complaints Authority for
inquiry & submit the inquiry report to the Committee within two months. The
Committee received inquiry report from the concerned department, which
reads as under: -

To

The Secretary,
Haryana Vidhan Sabha, Chandigarh.

No.1032/SPCA dated 18.04.2022

Subject:- Complaint no- 105/SPT/SPCA/2021 dated 20-9-2021 made
by Shri Suraj Mor s/o Shri Suraj Bhan Mor R/o Surya Garden
Marak, Gohana (Sonepat).

The complaint of Shri Suraj Mor s/o Shri Suraj Bhan Mor was got
inquired through Superintendent of Police, Sonipat. Later on the case was
personally heard by the Authority by summoning both the parties. Para in view
of the facts and circumstances brought on the file by both the parties, the
Authority has come to the conclusion that there was violation of basic
Principles of liberty, justice, fairness and breach of all laid down procedures.
Inspector Karamjit Singh then SHO Gohana abused his powers used physical
force to commit excesses and beat Suraj Mor who had no FIR or DDR pending
against him and was only a visitor in the Police Station. The charge of
drunkenness on part of Suraj Mor does not stand proven. But even if he felt
that Suraj Mor was under the influence of liquor it does not give right to Police
to use force or to beat him or to detain him. Moreover, as an SHO he has to
take responsibility for all the happenings alongwith others.

Therefore, the Authority recommends suspension and strict
departmental action against Inspector Karamjit Singh, SHO, the then PS Sadar
Gohana for using unwarranted use of force and misuse of his powers. Any
other action which the Government deems fit and proper in the circumstances
of the case, may also be taken

The detailed orders passed by the Authority dated 7-3-2022 are enclosed
herewith.
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BEFORE THE STATE POLICE COMPLAINT AUTHORITY, HARYANA AT
CHANDIGARH

Complaint No- 105 of 2021
Date of Decision 07-03-2022

Suraj Mor L Complainant
Versus

Karamjit Singh ...l Respondents

CORAM:

Mrs. NAVRAJ SANDHU, CHAIRPERSON
Sh. K.K. MISHRA, MEMBER
Sh. R.C. VERMA, MEMBER
Present: 1. Suraj Mor along with his wife Mrs. Meenakshi.
2. Sh. Karamjit Singh, SHO Gohana with counsel
Sh. Ankit Bishnoi, Advocate
ORDER

1. Complainant Sh Suraj Mor filed the instant complaint dated 20.09.2021.
As per allegations. Sh. Suraj Mor complainant and Jai Bhagwan accompanied
Dheeraj to Sadar Police Station on 26.7.2021 as Dheeraj was called by police
officers of Police Station Sadar Gohana regarding a complaint filed by Smt
Manoj Kumari L/ASI Smt Santosh took Dheeraj in her room and he & Jai
Bhagwan were standing in the verandah of the police station. According to the
complainant, Inspector Karamjit Singh approached them and asked them the
reason for standing there and when complainant replied addressing Inspector
SHO as Bhai Sahib, Inspector Karamjit Singh started beating him saying as to
how you dared to address me "Bhai Sahib". On hearing noise other police
personnel came and the Inspector ordered them to beat him. They took him in
a room and he was beaten mercilessly. Due to the beating, there were several
injury marks on the body of the complainant and one of his teeth was also
broken After that he was taken to Civil Hospital by 5 police officials for general
and alcohol medical. After medical examination from the Civil Hospital,
Gohana. He was again taken to police station where brother of the complainant
and his other friends also reached and he was handed over to his brother and
friends late night. He along with his brother went to the Civil Hospital, Gohana
for medical treatment and for getting a MLR. MLR was done and he was also
referred to Medical College, Khanpur for further treatment. He alone reached
Medical College, Khanpur where 4 police officials were present in a Santro car
without number and threatened him. Accordingly, he decided to approach
PGIMS, Rohtak, where he was admitted on 27.7.2021 and was discharged on
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28.7.2021. He submitted written complaint against SHO and Manoj Kumari to
SP, Sonepat and ASP, Gohana but no action was taken against them.
Complainant has annexed copy of MLR recorded by doctor of Civil Hospital,
Gohana at 11:05 P.M. dated 26.7.2021 and Copy of treatment at PGIMS,
Rohtak

Allegations made by the Complainant are;

vi) He was illegally detained on 26.07.2021 by Sh. Karamjit Singh SHO
and others at PS Sadar Gohana.

vii) He was beaten up mercilessly. He had committed no offence but
accompanied a friend of his who was called by the SHO.

viii) After beating him they took him to the local Hospital for medical for
intoxication, though he had not taken any alcohol.

ix) Due to merciless beating, there were several injury marks on the
body his and one of his teeth was also broken.

X) He has approached this Authority for lodging an FIR against SHO and
other.

After hearing the complainant on 25.10.2021, this Authority directed to
Inspector Karamjeet Singh SHO, Police Station Sadar Gohana to be present
along with relevant record on the next date of hearing i.e. 27.11.2021.

2. As per the MLR of Government Hospital, Gohana, which was reported in
presence of brother and one another friend of the complainant doctor has
recorded six injuries which are described in the statement of Dr Harish Garg,
Medical Officer, Civil Hospital, Gohana, Discharge card of PGIMS, Rohtak shows
that the complainant was admitted and discharged on same day i.e.
28.07.2021, whereas complainant has submitted in the complaint that he was
admitted on 27.07.2021. On the discharge card dated 28.07.2021, doctor has
recorded "not for medico legal purpose only for treatment purpose".

3. The complaint was got enquired from SP Sonipat, who submitted his
report vide memo no 35670/1P dated 24.09.2021. As per report of SP
Sonepat, opinion in MLR HKI/2021/94 Dated 26.07.2021, was taken from the
doctor who reported that possibility of sustaining injury 1 to 5 due to fall from
height cannot be ruled out and no injury was found of the body of the
complainant Suraj. Eye witness Raj Kumar has stated that he was present in
the Sadar Police Station on 26.07.2021, he noticed that a person was speaking
in loud voice and he was under intoxication. He abused police officials and was
threatening to get them suspended from the service. He was speaking his
name as Suraj Mor, No beatings were given to the complainant. The time when
the complainant submitted his report Inspector Karamjeet Singh, was at village
Saragthal and the complainant could not submit any proof regarding Santro car
used by police officials who threated the complainant. Medical of the
complainant was got conducted from civil hospital by ASI Jagbir Singh,
regarding consumption of alcohol and general condition. Doctor has reported at
6:52 P.M. in medical report for alcohol "smell of alcohol coming from mouth
and breathe-sample of blood taken for alcohol examination and handed over to
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police". Doctor has reported at 6:55 P.M. in the medical examination as "no
fresh mark of injury seen". Complainant mis-behaved with SPO Rajbir at the
gate of police station Sadar Gohana. Complainant tendered his written apology
to ASI, Jagbir Singh and accordingly he was handed over to his brother
Ravinder Mor ASI, Jagbir Singh has been issued with a show cause notice for
not recording this incident in DDR. The allegations could not be proved.
Inspector Karamjit Singh produced L/ASI Santosh Kumari, ASI Jagbir Singh,
Sh. Ajay and Sh. Raj Kumar in his evidence.

4. The complainant was heard who reiterated his version of the complaint.
He produced Sh. Dheeraj and Sh. Jai Bhagwan as his witnesses. Statement of
Shri Dheeraj was recorded, who supported the version of complaint of Sh Suraj
Mor and stated that he was called by SHO at about 02:30 P.M. on the
complaint of Smt. Manoj Kumari (live in partner). At about 03:00 P.M. he
received a phone of L/ASI Smt. Santosh to report to police station. He along
with Jai Bhagwan and Suraj Mor reached police station Sadar Gohana at 06:00
P.M. L/ASI Santosh asked him to sit in her room where Smt. Manoj Kumari was
already present. Suraj Mor and Jai Bhagwan were standing outside the
verandah. When Suraj Mor addressed SHO as "Bhai Sahib”, SHO started
beating Suraj Some other police officials came and took Suraj Mor in a room
and beat him. After sometime they took Suraj in the open lawn and gave
beatings by sticks. L/ASI Santosh asked him to comply with demands of Smt.
Manoj Kumari or he will be put behind bar for 10 years. She asked to hand
over all jewellary and scooty to Smt. Manoj Kumari, HC Sandeep Hooda
accompanied him and jewellary & scooty was handed over to Smt. Manoj
Kumari. He requested action against SHO Karamyjit Singh for giving beatings to
Suraj Mor.

5. Statement of Jai Bhagwan was also recorded, who corroborated the
version of the complainant and supported the statement as was made by Sh.
Dheeraj that Suraj Mor was given merciless beatings by the SHO, without any
fault of his.

6. Inspector Karamjit Singh recorded his statement before the Authority on
29.11.2021 and also placed on record complaint dated 26.7.2021 of Manoj
Kumari, statement dated 26.7.2021 of Dheeraj, statement dated 26.7.2021 of
Ajay s/o Ranbir, statement dated 26.7.2021 of Raj Kumar s/o Ram Dhan, copy
of FIR No 264 dated 26.7.2021. Inspector Karamjit Singh stated that
complainant (Smt. Manoj Kumari) met him at the gate of police station- He
asked her to submit a written complaint. It was reported by her that Dheeraj
s/o Balbir R/o Village Lath has done a wrong act with her and also threatened
her not to report to anyone. The SHO asked her to submit a written complaint
to L/ASI, Santosh Kumari. After that he got busy in official work. In the
evening, the written complaint of Smt. Manoj Kumari was given to L/ASI,
Santosh Kumari, in front of him and he marked to L/ASI, Santosh for action as
per rules. As per his statement after sometime SHO, Karamjit Singh heard
noise from the gate and he saw that one person was arguing with the SPO,
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Rajbir in loud voice and he was unable to stand SPO, Rajbir told that he is
Suraj Mor and he (Suraj Mor) has manhandled him (SPO) and threatened him
that he will get the SPO suspended. ASI Jagbir, HC Pawan, HC Jasbir also
reached there. Some people from the public were also present there. He
ordered SPO on duty to get the medical of Suraj Mor done and to take action
as per law. After sometime he got information of an occurrence of murder at
Village Sargthal and he proceeded for the spot of incident and returned back to
the police station late in the night. L/ASI Santosh intimated him on next date
i.e. 27.07.21 that there was dispute between Manoj Kumari and Dheeraj over
cash and jewellary, which was settled by the two themselves. Therefore, it was
not entered in DDR and Manoj Kumari had withdrawn her complaint.

ASI Jagbir intimated that as per the medical report of Suraj Mor, doctor
of Government hospital, Gohana has reported, "smell of alcohol coming from
mouth and breath-sample of blood taken for alcohol examination and handed
over to police". "No fresh mark of injury seen". ASI Jagbir also told that after
they returned from the medical examination, Ravinder Mor, brother of the
complainant and one another person were also present in the police station.
Suraj Mor tendered apology and he was then handed over to his brother
Ravinder Mor because Suraj Mor was under influence of liquor.

7. He has admitted that he is from Village Mundhal and Manoj Kumari is
from Village Bandaheri, which comes under Distt. Bhiwani & Hisar respectively.
He had no connection/relation with Manoj Kumari nor did he know about the
complainant before the alleged incident- He requested that doctor of
Government Hospital, SPO Rajbir, Raj Kumar S/o Ram Dhan, Manoj Kumari
and her brother Pawan may be called as witnesses. He also stated that Dheeraj
has filed a complaint (Istghasha) titled as Dheeraj v/s Karamjit before the
court of Shri Sachin Yadav, SDIJM, Gohana wherein the allegations levelled by
the complainant Suraj Mor in the instant complaint are also under
consideration. He had joined enquiry conducted by Smt. Nikita Khattar, IPS,
ASP, Gohana and Shri Gorakhpal Rana, HPS, DSP, Hqgrs. Rohtak in two
different inquiries. Both the inquiries have been filed being devoid of merits.

8. In his statement he denied that he had beaten Suraj Mor, and also that
he forcibly got jewellary etc. handed over from Dheeraj to Manoj Kumari. All
action has been taken as per rules. He also named the persons present on the
spot.

9. Inspector Karamjit Singh submitted an application received in this
Authority on 21.02.2022 praying for stay of proceedings in this complaint
before this Authority. It has been stated that the allegations are not covered
under section 65 of Police Act 2007 and complaint is not maintainable. It was
further submitted that complainant witness of present matter i.e. Dheeraj has
filed a criminal complaint u/s 156(3) of Cr. PC before Judicial Magistrate,
Gohana titled as Dheeraj V/s Karamjit and cognizance has been taken by the
court. Therefore, the bar created under the proviso to Section 65(1) of
Haryana Police Act, 2007 comes into place which states that no anonymous,
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synonymous, pseudonymous complaints shall be entertained. He has referred a
judgment passed by the Hon'ble Punjab & Haryana High Court in CWP No
12601 of 2015 titled as Ranjit Singh Bhatt v/s Union of India.

10. Inspector Karamjit Singh has placed on record copy of report of SP,
Rohtak and copy of Istghasha Case No. 16/2021 titled as Dheeraj V/s Karamjit
Singh pending in the court of Sachin Yadav, ACJ(SD)-cum-SDJIM, Gohana u/s
420, 120B, 500, 342, 389, 166, 506, 200, 211, 118 IPC. He has
submitted that inquiry on , the same matter has already been conducted by
SP, Rohtak dated 20.09.2021 as well as SP, Sonepat dated 24.09.2021 and
matter has been filed. He has further submitted that the complainant namely
Shri Dheeraj has filed Ishtgasha in the court of SDIM, Gohana and matter of
the instant complaint is also part of the Ishtgasha. The only difference is name
of the complainant before the court of SDJM, Gohana Suraj Mor is the
complainant before this Authority and Dheeraj is witness whereas Dheeraj is
complainant and Suraj Mor is withess in the above said Ishtgasha. He has
requested that complaint before the Authority be filed in view of the pending
Ishtgasha before the court of SDIJM, Gohana.

11. L/ASI Santosh Kumari recorded her statement before the Authority on
29.11.2021. She stated that she is posted as investigating officer at Police
Station Sadar, Gohana. Smt. Manoj Kumari, alongwith her brother reached the
Police Station on 26.07.2021 and orally reported that Dheeraj resident of
Village Lath has made physical relationship by force and has grabbed her cash
and jewelry. On asking she submitted a written complaint against Dheeraj at
about 5.30/6.00 pm. She presented a complaint before Inspector Karamjeet
Singh who directed her to act as per law. In the meantime, Dheeraj reached
police station. Dheeraj and Manoj Kumari discussed the matter regarding cash
and jewellery and they reached a compromise in writing. Hence, no FIR was
lodged that day. She told the whole incident to SHO next day i.e. 27.07.2021.
She had no connection with Manoj Kumari, before that day. She had done her
duty with honestly and fairly. She has not called Suraj to police station. She
heard a noise from gate and came to know that Suraj Mor was arguing with
police official on gate duty. She has also got recorded her statement before
ASP Gohana, and DSP Headquarter Rohtak. She has already been punished by
the then SP Sonipat. Dheeraj has filed a case before the court of Gohana and
she had been impleaded as a party.

12. ASI, Jagbir Singh recorded his statement before the authority on
21.11.2021 and has stated that he was on SDO duty at PS Sadar Gohana, on
26.07.2021. He heard noise from gate around 5.00/5.30 pm and saw that
Suraj was arguing in loud voice with SPO Rajbir no. 308. He was unable to
stand properly. At that time, Inspector Karamjeet Singh, HC Pawan and HC
Jasbir Singh and other private persons were present. SPO Rajbir told that Suraj
Mor was threatening him. Inspector Karamjeet Singh, asked him to get medical
examination of Suraj Mor conducted. He got the medical examination of Suraj
Mor conducted at Govt. Hospital. In the medical doctor at 6:52 pm reported
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Smell of alcohol coming from mouth and breath Sample of blood taken for
alcohol examination and handed over to police". In the MLR medical doctor at
6.55 pm reported "No fresh mark of injury seen". After that they returned to
police station where Devender Mor, brother of Suraj Mor was already present.
On tendering written apology by Suraj Mor, he was handed over to his brother
because he had taken a lot of liquor. No kind of beating was given to Suraj Mor
in the police station and no injury mark was there He has also got recorded his
statement before ASP Gohana and DSP Headquarter Rohtak. He has already
been punished by the then SP Sonipat. Dheeraj has filed a case before the
court of Gohana and he had been implead as party.

13. Sh. Ajay s/o Sh. Ranbir Singh R/o village Ishapur Kheri PS Baroda
recorded his statement before the authority on 29.11.2021. He stated that he
is employed in Bijli Board Pillukhera and was present at police station Sadar
Gohana alongwith Sh. Joginder Malik on 26.07.2021. He was standing outside
the thana and saw three persons reaching police station in a vehicle. He
noticed that driver of the vehicle was unable to walk. Two persons went inside
the police station and driver without parking the vehicle at proper place, was
going inside the police station and argued with the police officials on duty at
the gate of police station. He noticed that he was drunk and smell of alcohol
was coming from his mouth. He was threatening the police officials that he will
got them suspended. Some police officials and public persons reached there.
Police officials were talking to get medical examination done and after some
time they took Suraj Mor for medical. No police official gave beatings to Suraj
Mor. Next day he read the news regarding beating given to Suraj Mor in the
news paper. He gave his statement before police officers accordingly.

14. Sh. Raj Kumar s/o Sh. Ramdhan R/o Village Lath recorded his statement
before the authority on 29.11.2021. He has stated that he is a kabaddi player
and was present in the Police Station Sadar Gohana on 26.07.2021. in
connection with theft at the Govt. School of his village. When he was sitting in
the varandha one person was arguing in loud voice with the police official on
duty at main gate. He was threatening police official that he will get himself
suspended. In the meantime some police official and public person reached at
the main gate. Police officials were talking regarding medical examination of
Suraj Mor after some time they took Surja Mor for medical examination in
police vehicle. Suraj Mor was arguing in loud voice with police official under the
influence of liquor. No kind of beating was given by any police official to Suraj
Mor. Next day he read a news article in the newspaper that beatings were
given to Suraj Mor. He has recorded his statement before police officials to tell
the truth. Suraj Mor and Dheeraj approached him and requested to change the
statement but he refused.

15. Dr. Harish Garg medical officer Govt. Hospital, Gohana recorded his
statement before the authority on 02.02.2022. He has stated that on
26.07.2021 he was on night duty at Sub Division Hospital, Gohana as Casualty
Medical Officer and on the same date i.e. 26.07.2021 ASI Jagbir Singh from PS
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Sadar Gohana brought Suraj Mor S/o Surajbhan Mor for medical examinations
at about 6:52 P.M. During the course of examination, he noticed smell of
alcohol coming from mouth and breath of Suraj Mor. Sample of blood was
taken and handed over to police. He also stated that at about 6:55 PM, there
was no external mark of injury on the body of Suraj Mor and all the findings
were accordingly recorded by him on the same day i.e. July 26, 2021. Suraj
Mor came along with Navneet and Balbir for self medical examination at about
11:05 PM. with alleged history of assault and he found following
observations/injuries on his body:-

vi)  Complain of pain upper right jaw.

vii) Diffuse pain over bilateral scapular area of back.
viii) Complain of pain over right hip area.

ix) Diffuse swelling over right side of face.

X) Complain of pain over left testicular area.

16. Dr. Harish Garg further stated that for injury No. (i & iv) patient was
advised dental opinion and for injury No. (ii & v). Surgeon opinion and injury
No (iii) Ortho opinion and referred him to Khanpur Medical College From the
above findings, excluding injury No iv, rest all injuries were recorded as per
symptoms of subject and there was no obvious external injury. He has also
stated that at about 7:00 P.M. there was no external mark of injury and all
these injuries have been recorded at the second time of medical examination
at 11:05 P.M. All the findings were duly recorded in MLR No HKI/2021/94
dated July 26, 2021. On 06.09.2021, an application was received from Addl.
Superintendent of Police, Gohana for providing opinion regarding injuries
mentioned in MLR No- HKI/2021/94 dated July 26, 2021 for which he opined
that possibility of sustained injuries No. (I to V) by fall from height cannot
ruled out. This has also been duly recorded. He further stated that all the
opinion/findings given by him are free from any influence and being a
responsible Medical Officer; the findings mentioned above are true. When
asked as to how much time an internal injury takes to get reflected externally
as swelling or discoloration etc, he stated takes at least 40 minutes.

17. Inspector, Karamjeet Singh, through his counsel Sh. Ankit Bishnoi
Advocate, cross examined Suraj Mor, Dheeraj and Jai Bhagwan and the same
is taken on record.

18. On written request of Suraj Mor dated 17.02.2022 call details of
Inspector Karamjeet Singh, ASI Jagbir and Manoj Kumari and locations of
Karamjeet Singh were called. As per CDR, there are 11 calls between Inspector
Karamjit Singh and Smt. Manoj Kumari from 24.7.2021 to 27.7.2021. As per
locations details up & to 2012 hours on 26.07.2021 location was at PS Sadar
Gohana and at 2017 hours on 26.7.2021. Inspector Karamjit Singh was at
Village Kheri Damkan. After that he was at Village Sargthal/Baratha up & to
2207 hours.

19. On written request Inspector Karamjit Singh was heard on 7.3.2022 and
he submitted a written statement before the Authority and the same is taken
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on record wherein he has re-emphasized his stand and version as already
taken by him. He produced Smt. Manoj Kumari as his witness.

20. Smt. Manoj Kumari also recorded her statement before the Authority on
7.3.2022. She has stated that the contents of attached affidavit may be
treated as her statement. As per the affidavit, Dheeraj has harassed her and
threatened her of dire consequences if she files complaint against him and his
friend Suaj Mor. Suraj Mor is mixed up with Dheeraj. She was present at Police
Station Sadar Gohana on 26.7.2021 in connection with complaint against
Dheeraj. Dheeraj, Suraj and one another person reached police station in the
evening. She saw Suraj Mor screaming at the police guard standing outside
and he was taking names of well known politicians and threatened that he will
get all staff suspended. Suraj Mor was heavily drunk and under influence of
alcohol and he became extremely angry when he was denied entry into the
police station by the Guard. He used abusive language for police personnel
present there. Dheeraj and Suraj Mor are one and same person with regard to
criminal acts. They have threatened her and they have filed false complaints
against her. Suraj Mor has filed false complaints against police personnel
before State Police Complaint Authority. Dheeraj and Suraj Mor have also filed
a criminal complaint before Judicial Magistrate, Gohana on same set of facts
and circumstances and she is a party by name.

21. The complainant (Suraj Mor) submitted that the witnesses produced by
Inspector Karamjit Singh have given their statements under pressure of
Inspector Karamjit Singh and other police officials of PS Sadar, Gohana.

22. We have given a thoughtful consideration to the complaint and the
documents as well as evidence produced on the file. Admittedly Shri Suraj Mor,
complainant has gone to the police station with Dheeraj to drop the latter at
police station. As per the complainant and his witnesses Suraj Mor was given
merciless beatings at the hands of Inspector Karamjit Singh and by his staff on
the directions of the SHO Karamjit Singh. The version of Inspector Karamjit
Singh, L/ASI Santosh, ASI Jagbir and the other witnesses is that Suraj Mor was
not given beating by anyone in the Police Station.

23. The assertions as raised by Karamjit Singh, Inspector and supported by
his witnesses that Suraj Mor was heavily drunk has not been proved. Though
the doctor has recorded at 6:52 P.M. "Smell of alcohol coming from the mouth
and breath of Suraj Mor in the MLR, yet there is no report of blood which
verifies this and the extent of alcohol. Sample of blood was taken and handed
over to the police”. If the sample of blood was taken as stated by the Doctor in
his statement, then why the same was not got tested/examined by the police.
The doctor in his statement clearly stated that the blood sample was handed
over to police. Merely recording that there was a smell of alcohol coming from
mouth of Suraj Mor does not prove that he was heavily drunk. Secondly, the
issue is what was his offence? Was he physically assaulting a police official or
was he noting in a public place? If he had committed any offence why FIR was
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not registered against Suraj Mor? There is no FIR and report in the DDR of the
Police Station.

24. According to Suraj Mor, Inspector Karamjit got provoked when he called
him 'Bhai Sahib’ and he was beaten up to serve as a demonstrative effect to
Dheeraj. MLR was done by the doctor at 6.00 pm at Govt. Hospital, which did
not indicate any fresh marks of physical injury. When the doctor appeared
before the Authority, he was asked marks of physical beating appear
immediately. He admitted that injuries can take about 45 minutes to be
reflected physically. Therefore, it is possible that some injuries could not be
clearly seen by the Doctor at that time. However MLR done by the same doctor
at 11 pm, indicate four injuries and reference which establishes that Suraj Mor
was beaten up by the police. The sequence of events shows that Suraj Mor was
released from the police station around 10.02 pm. Therefore, all evidence
suggests that the injury was caused during his detention in the police station.
According to him he went home and sought advice from friends and went to
get MLR which was done at 11.00 P.M. Second MLR by the same doctor at
11:05 PM shows 5 injuries and reference to Medical College.

25. Inspector Karamjit Singh has stated that the report of PGI dated
28/1/2020 says that is for purposes of medical treatment only. Nonetheless it
is a fact that he was treated at PGIMS, Rohtak for the dental injury. However,
it does prove that he went to PGIMS] Rohtak for treatment on reference of
Doctor Harish on 26.7.2020 night to Medical College Khanpur Kalan. Though
the complainant did not reach Medical College, Khanpur Kalan because as per
his statement he was threatened by four persons in Santro car, which he
reported in chowki that night. Besides, as per his statement he took up the
matter with the District SP on 27" July itself.

26. Inspector Karamjit Singh has also produced a second opinion of the same
Doctor. However, it was done much later after the complainant had already
made complaints. This shows that the case was not dealt by laid down
procedure and reflects deliberate attempt to bypass law. Secondly it does not
seem to be relevant as there is no evidence to suggest anything of that nature.
It is only an interpretation and that seems to help the accused. It is an attempt
deflects the matter. When the query was put to SHO regarding installation of
CCTV cameras in police station it was surprising to know that there were no
CCTV cameras installed in the PS which could have been the best evidence on
the part of the SHO to rebut the allegations of the complaint. As per the report
of SP, Sonepat CCTV cameras installed in the police station were not in working
condition.

27. It is also surprising to note that on the complaint of Smt. Manoj Kumari
which contained serious charges like rape on which Dheeraj was called, no FIR
was lodged. Further, the whole matter was settled with 3&4 hours.

28. Statement of witnesses of the complainant namely Jai Bhagwan and
Dheeraj alleged beatings were given to Suraj Mor, by the Inspector and others
while statement of police Inspector ASI Jagbir, Santosh Kumari, Manoj Kumari
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and 3 others deny any such occurrence. The independent witnesses Ajay & Raj
Kumar produced by SHO Karamjit said that beatings were not given in their
presence. They have sighed identical statements which they told had been
procured from them. Here it is important to note the two independent
witnesses produced by police state that they did not witnhess any beating but
read about it in the newspaper next morning.

29. Statement of Smt. Manoj Kumari that she saw Suraj Mor in a drunken
position, who was arguing at the gate with the sentry/police officials is
incorrect because she was sitting with L/ASI Santosh Kumari in a room and
how could she see this all happening at the gate.

30. The SHO Inspector Karamjit Singh and ASI Jagbir Singh stated that Suraj
Mor was released at about 10:30 P.M. after he submitted an apology However,
the apology letter produced by the police and is on record is dated 27.7.2021
one day after the incident Suraj Mor has also alleged that the signature on the
letter are not his. When seen with bare eyes, the signatures do not seem
match with his. This shows that police tried to place this doubtful document/
paper to cover their story after Suraj Mor had complained the next day to the
SP of the District.

31. The counsel for Inspector Karamjit Singh while putting forth his
arguments tried to suggest that Suraj Mor had deliberately got second MLR
done to frame the police. The question is why would he do that? Why would he
run pillar to post after the incident unless he was truly aggrieved. The counsel
also emphasized that Manoj Kumari and Suraj Mor had met each and were in
contact. However, during the hearing neither Manoj Kumari nor police could
establish that there is any evidence of their having met earlier or called each
other on phone. Moreover, this issue is irrelevant and has no bearing on the
issue in the complaint.

32. Inspector Karamjit Singh had requested that matter be stayed by the
Authority as an application has been moved by Dheeraj dated 20.8.2021 in
court of SDIJM, Gohana. However, the application has been moved by Dheeraj
and not Suraj Mor about his own issue. Therefore, the Authority is not
debarred from hearing the complaint. The complaint has taken up his own
cause and grievance and not that of Dheeraj. Therefore, the Authority is within
its jurisdiction to hear the case.

33. An important issue of jurisdiction of Police Station Sadar Gohana has
been raised by Suraj Mor. It has been noted that police station Sadar Gohana
is located in jurisdiction of Police station Gohana City. Therefore, any offence
committed in its location should have been referred to City Thana and by that
logic in case of Suraj Mor who allegedly was drunk and was arguing with the
police personnel at the gate should have been referred to City Thana.

34. Since there was no DDR or complaint or a FIR against Suraj Mor what
was the need to keep him in police station till 10 pm. What was his offence? It
raises important issue of illegal detention, which has been proven.
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35. The statement of the Inspector Karamjit Singh says that he was present
in the police station for a short time only and had given directions to ASI Jagbir
for getting a medical done and marked the case complaint of Manoj Kumari to
ASI Santosh Kumari and had left the station is not correct because the call
details show that he was very much present at the police station throughout till
8:12 pm. Shri Karamjit Singh said that he does not know Manoj Kumari and
that prior to date of the incident he had not been in touch with her. However,
the call records show that there was exchange of calls between them earlier to
the date of occurrence also. Admittedly she is from his native village Lath.
Therefore, the misstatement of facts before the Authority that he was not in
touch with her and did not know her is very serious. He conceded later after
the call records were received that since she was from his village, she had
spoken with her with reference to some known persons. This also proves that
there was a hurry to settle the case of Manoj Kumari and Dheeraj. Moreover,
as per statement of Inspector Karamjit, Manoj Kumari and her brother met him
outside the police station in the afternoon of 26.7.2021 and he asked her to
submit her complaint in the police station. Also, as per his statement, the
written complaint was submitted at 6.00 P.M. in the evening time. However, it
is strange that the phone call was made at 2.30/3.00 pm by L/ASI Santosh
Kumari to Dheeraj to come to the police station regarding a complaint against
him.

36. As per report of SP, Sonepat dated 24.9.2021, Sh. Jagbir Singh, ASI &
L/ASI Santosh were issued show cause notice in connection with the
complaints of Sh. Suraj Mor and Manoj Kumari and give warning to be careful
for irregularities. The later event of sending a constable with Dheeraj to get his
valuables and settlement of the complaint by the evening i.e. within a very
short period is not a normal functioning of a police station. The chain of events
does not show that the case was handled as per procedure of law. The fact that
the disciplinary action by Police Department was taken against ASI Jagbir
Singh and Santosh Kumari proves this.

37. Inspector Karamjit Singh has said in his statement that he has marked
the complaint of Manoj Kumari to L/ASI Santosh Kumari and directed ASI
Jagbir to deal with the issue of Suraj Mor and he is not aware of the outcome
of these two directions. It seems to be an attempt to put responsibility on his
juniors and thus save him from the consequences. His argument that he is only
a supervisory authority is only a lameexcuse He has to accountable for all
happenings at PS. He tried to project that he was away the whole day is not
correct. Karamjit Singh made a statement before the Authority that he had
received a call at about 7.30 PM about a murder having taken place and he had
left at 7.30 PM However, this is also not true because the call records say that
he was very much present till 8.12 P.M. and the time of occurrence of murder
is 7.30 P.M. itself. Authority has taken serious note of misstatement of facts
before it which casts an adverse reflection on his conduct and amounts to
misconduct.
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38. So, keeping in view all the circumstances as explained above, the
Authority has come to the conclusion that there was violation of basic
principles of liberty, justice, fairness and breach of all laid down procedures.
Inspector Karamjit Singh, then SHO Gohana abused his powers, used physical
force to commit excesses and beat Suraj Mor, who had no FIR or DDR pending
against him and was only a visitor in the police station. The charge of
drunkenness on part of Suraj Mor does not stand proven but even if he felt
that he was under the influence of liquor, yet it gave no right to Police to use
force or to beat him or to detain him. Moreover, as an SHO, he has to take
responsibility for all the happenings along with others.

39. Therefore, the Authority recommends suspension and strict departmental
action against Shri Karamjit Singh, SHO Inspector, the then PS Sadar Gohana
for using unwarranted use of force and misuse of his powers. Any other action,
which the Government deems fit and proper in the circumstances of the case,
may also be taken.

Sd Sd Sd
R.C. Verma K.K. Mishra Mrs. Navraj Sandhu
Member Member Chairperson

The inquiry report submitted by the department is placed before the
Committee in its meeting held on 28.06.2022. After detailed discussion, the
Committee satisfied with the inquiry report and decided that the petition/
representation is disposed off.

13. PETITION/REPRESENTATION RECEIVED FROM MRS. LOVELY,
HOUSE NO. 84 GREEN ENCLAVE, DAUN DISTRICT SAS NAGAR
(MOHALI) REGARDING REQUEST FOR INVESTIGATION INTO THE
SCAMS OF ANOOP KUMAR GACHLI, DISTRICT MANAGER,
HARYANA AGRO INDUSTRIES, BAY 15-20 SECTOR 4,
PANCHKULA, WHICH READS AS UNDER: -

To

The Hon’ble Speaker,
Haryana Vidhan Sabha,
Chandigarh.

Sub: - Request for investigation into the scams of Anoop Kumar Gachli,
District Manager, Haryana Agro Industries, Bay 15-20 Sector 4,
Panchkula.

Sir,
I am Mrs Lovely R/o #84, Green Enclave, Daun SAS Nagar (Mohali). I

am wife of Shri Anoop Kumar Gachli who is working as District Manager,
Haryana Agro Industries, Bay 15-20, Sector 4, Panchkula.
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2. Mr Anoop Kumar Gachli is a corrupt officer. He is involved in scams
amounting to about 10 crores of rupees. He had been in Ambala jail for about
3-4 months. He has remained District Manager in various districts of Haryana
e.g. Ambala, Panipat, Barwala, Jind, Sirsa, Gurgaon, Kurukshetra. He has been
taking bribe every where and he has done many scams there.

3. FIR No. 344 dated 26.12.2015 u/s 406, 420 IPC was registered against
Mr Ganchli in Police Station Naraingarh (Ambala) for embezzlement/ criminal
breach trust of paddy while he was district manager Haryana Agro Industries
Corporation Ambala City. This case is under trial in Court after challan.

4, Another FIR No. 205 dated 04.09.2018 u/s 406, 420 IPC was also
registered against him at Police Station Ambala Sadar. It was lodged by the
Haryana Agro Industries Corporation for paddy scams. This matter is still
pending in Crime Branch Haryana.

5. A large number of other criminal cases are pending investigation against
Mr Gachli.

6. The Departmental had suspended Mr Gachli, but he has been reinstated
into service.

7. The Conduct Rules/Punishment and Appeal Rules in this connection are
very clear. A Government servant against whom criminal cases are pending in
the Court cannot be reinstated into Government Service. But due to his corrupt
nature, Mr Gachli managed every thing and was reinstated into service with
the result that he is still indulging in his corrupt practices, making huge
properties in his name and in other names.

8. There is no doubt that a corrupt officer of such a rank cannot be allowed
to remain in Government service. But the officers are managed and he is
working as such in spite of the fact that a large number of FIRs/Criminal cases
are pending against Mr Gachli.

9. I have repeatedly made detailed complaints to the Chief Secretary,
Government of Haryana, but no action seems to have been taken against Mr
Gachli so far due to his political influence.

10 You are, therefore, requested to please enquire into the matter as how Mr
Gahli is reinstated into service and has been allowed to function as a District
Manager.

I look to an early response.
Thanking you,

Yours faithfully,

_Sd_
(Mrs Lovely)
# 84, Green Enclave,
Daun District SAS Nagar (Mohali)
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The Petition/Representation was placed before the Committee in its
meeting held on 17.12.2019 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 15 days. The Committee
orally examined the departmental representatives and petitioner/ applicant in
its meeting held on 1.08.2020. The departmental representatives sought time
for re-check the matter. The Committee received a reply from the concerned
department, which reads as under: -

To
Secretary,

Haryana Vidhan Sabha Secretariat,
Chandigarh.

Subject: -Regarding request for investigation into the scams of Anoop
Kumar Gachli, District Manager, Haryana Agro Industries
Corporation, Bays 15-20,

R/Sir,

Kindly refer to your office memo No. HVS/Petition/668/2019-20/7676
dated 19.04.2021 on the subject cited above.

Please find enclosed herewith the latest status report as on 14.06.2021
(1 to 9) of the Criminal cases & Disciplinary cases in respect of Sh. Anoop
Kumar Gachli, District Manager, HAIC, Panchkula.

This is for your kind information and further action in the matter.

Thanking you,

Yours faithfully
_Sd_
Superintendent
for Managing Director

Encl:- As above.

Status report of Criminal cases & Disciplinary cases as on 14.06.2021

in respect of Sh. Anoop Kumar Gachli, District Manager, HAIC,
Panchkula.
FIR Criminal Cases

Sr |Name of the |FIR & Date Allegation Status

No. |[Accused

1 Sh. Anoop Gachli, | 0344 dated 26.12.2015 | KMS 2015-16 |* Sh. Anoop Gachli, District
District Manager, |U/s 406/420 IPC in|Misappropration of | Manager, FSC, Ambala
Sh. Pardeep | Police Station, |6157.48  MT  paddy |alongwith nine accused were
Kumar Prop., Shiv amounting to  Rs.|arrested in this case. After
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Shankar Rice Mill,
Badhauli & others.

Naraingarh

10,445,52,344/-, gunny
bales amounting to Rs.
18,41,200/-, 583 wooden
crates amounting to Rs.
2,33,200/- and 50 poly
covers amounting to Rs.
1.50 lac. Total loss= Rs.

investigation the police have
presented challan in the Court.
The matter is in the court and
next dated has been fixed for
17.09.2021

* Disciplinary action is under

consideration. The status is
10,66,76,744/- available in the list of disciplinary
cases mentioned at Sr. No. 3
below.
Sh. Anoop | Case No. 205 dated | KMS-2014-15 * FIR No. 205 dated 04.09.18
Gachli, District | 04.09.2018 Uls An FIR No. 205 dated u/s .406’420 of IPC Police
Manager,  Sh. | 406/420 IPC | 04-09-2018 was | Station Ambala Sadar has been
Baljinder Singh | registered in Thana registered with the PS lodged against M/s Gagan Rice
Slo Sh. Madho | Sadar, Ambala. Ambala against Mis Mill. After investigation by the
Singh M/s Gagan Rice Mil for not Police Department, in this case,
Gagan Rice Mill, delivering the 1043 MT Sh. Anoop Gachli was found
Ambala CMR plus cost of responsible. Eolice has also
gunny bags. Cost of fled challan in the Court at
wooden crates and | Ambala but no date has been
interest  thereon @ fixed so far by the court.
11.83% p. a. Total cost | * In the disciplinary proceedings
of which come to Rs. | against Sh. Anoop Gachli Sh.
5,39,50,364/- R. C. Sharma, HCS (Retd.) has
ben appointed as an Inquiry
Officer vide order No 6777-80
dated 27.04.2021. Inquiry report
is awaited.
Sh. Anoop | Draft FIR duly vetted | An FIR against Sh. | *Preliminary inquiry in this
Gachli, the then | by the Legal Advisor | Anoop Gachli the then, | matter was conducted by Sh.
DM, FSC, Sirsa | and approved by the | Dm, FSC, Sirsa and | V.P. Batra, IAS (Retd) wherein

MD, HAIC in case of
misappropriation  of
100 No. gunny bales
has been sent to Dm,
FSC, Sirsa for loading
FIR with the
Superintendent of
Police Sirsa against
Sh. Anoop Gachli and
others vied this office

letter No EA-
[11/2020/2720  dated
25.08.2020.

others for

misappropriation/

embezzlement of 100
No.  gunny  bales
amounting to Rs.
20,37,100/- is being
lodged with the
Superintendent of

Police, Sirsa by the
District Incharge, FSC,
Sirsa

he has proved that 100 nos. jute
gunny bales have been mis-
appropriated/ embezzled
valuing Rs. 20,37,100/- and he
submitted  his  report on
30.04.2015. The order to issue
the charge sheet were issued
by the then MD on dated
10.01.2018 and order for
lodging the FIR were also
passed on 05.06.2018 by the
then MD but no compliance was
made by the office.

* Consequently, it has been
reviewed now and FIR has been
ordered immediately, which has
been sent to the Incharge, Sirsa
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office on 25.08.2020 and charge
sheet has been issued vide
Memo dated 12.11.2020.

*The Incharge, FSC, Sirsa
further  has  written to
Superintendent of Police, Sirsa
to lodge the FIR against Sh.
Anoop Gachli, the then DM, Sh.
Yogesh Kumar, Asstt. Acctt.
and others of Haryana Agro
Industries Corporation Ltd for
embezzlement of 100 nos. Jute
gunny bales amounting to Rs.
20,37,100/-. The Incharge, FSC,
Sirsa has informed that the
Police is investigating the
matter.

* It is pertinent to mention here
that a  complaint  No.
CMOFF/N/2017/145119  made
by Sh. Chunni Dass in this
regard is also under action on
CM Window Portal. This matter
was delayed for want of lodging
FIR in this case and a DO letter
No.  EA-1/2021/7486  dated
12.02.2021 to lodge the FIR.
The above status was uploaded
CM Window. on Thereafter, the
matter was again discussed in
CM Window Review Meeting on
08.04.2021, the non-receipt of
any reply from Superintendent
of Police, Sirsa was apprised.
Thereafter, this complaint is
additionally marked to Director
General of Police by the CM
Office on 15.04.2021.

* Further, in the departmental
disciplinary action against Sh.
Anoop Kumar Gachli has been
iniiated and Sh. Balwan Singh,
IAS (Retd.) has been appointed
as Inquiry Officer vide order No.
EA-1/2021/547- 50  dated
22.04.2021.The inquiry report is
awaited.
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It is submitted that to decide disciplinary cases, the following procedure

is adopted

While a default/misappropriation comes into notice of the authority,
the draft charge sheet is asked from the concerned office/branch.

On receipt of draft charge sheet, after examining the same and after
getting it signed by the Competent Authority, it is issued to the
delinquent to submit his reply within 15/21 days from the receipt of
the charge sheet.

Consequent on receipt of reply from the delinquent, it is examined.
On finding it an inquiry officer is appointed to conduct a regular
departmental inquiry with the request to submit his report normally
within six months. On receipt of inquiry report it is sent to the
delinquent for filing his objections on the findings of the inquiry
officer within one month.

On receipt of objections/reply from the delinquent, the quantum of
punishment is decided and a show cause notice for the proposed
punishment is issued to the delinquent to submit his reply within 30
days.

After receipt of reply to the show cause notice, a personal hearing is
afforded to the delinquent and after personal hearing the final order
of awarding the punishment is issued to the delinquent.
Approximately in all cases, aggrieved with the punishment awarded,
the delinquent files an appeal before the BOD which is finally
decided by BOD.

The above process to complete the prescribed procedure to decide
the disciplinary cases as per Punishment and Appeal Rules takes a
considerable time

Disciplinary Cases

Sr.
No.

Charge sheet No.
& date

Detail of Charges levelled | Latest status

No 1657-60 dated
31.05.2016

That Sh. Anoop Gachli, the
then DM, FSC, Pipli in
connivance with Sh. Gurbax
Singh, SK, FSC, Pipli is
responsible for the loss of
Rs.4,84,500/- caused on
account of replacement/
supply of 50,000 Nos. 'A'
Class bardana with 'B' Class
bardana as returned to FCI
Kurukshetra against one lac
bags of 'B' class bardana
taken on loan basis during
2013-14.

The matter was decided vide order issued vide
No. EA-1/2018/1263-67 dated 07.5.2018, awarding
a punishment of withholding of five increments
with cumulative effect alongwith the recovery of
50% of total loss which come to Rs. 2,42,250/-

Aggrieved with the above order Sh. Anoop
Gachli filed an appeal before the BOD on
31.05.2018. Simultaneously, Sh. Anoop Gachli
filed a CWP No. 15383 of 2020 before the Hon'ble
Punjab & Haryana High Court stating therein that
he has been awarded a major punishment of
withholding five increments with cumulative effect
and a recovery of Rs. 2,42,250/- i.e. 50% of the
total loss caused to the Corporation. The Hon'ble
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High Court decided the matter on 25.09.2020. The
operative part of the order is as under: -

"In the wake of the above and without
commenting upon the merits of the case the
petition is disposed of with a direction to
respondent No.2 (Appellate Authority) that is in
seizin of the appeal, to consider and decide the
same within two months from today and in
accordance with law.

Needless to assert that if in the meanwhile,
aggrieved by the recovery. sought to be effected
during the pendency of the appeal, the petitioner
moves any application for interim relief, the same
shall be considered and dealt with by the
competent authority, in accordance with law."

Accordingly, the matter was placed before the
BOD in its meeting held on 11.11.2020.

The Board, after detailed deliberations, decided to
continue to implement the order dated 07.05.2018
of the MD awarding punishment of withholding of
five increments with cumulative effect alongwith
the recovery of 50% of the total loss, which come
to Rs. 2,42,250/-,

According to the decision on appeal of Sh. Anoop
Gachli taken by the Board in its meeting held on
11.11.2020, a speaking order as follow up of
Hon'ble High Court directions has been issued
vide No. EA-1/2020/5192 dated 23.11.2020.

No. 10925-26
dated 29.12.2016

That Sh. Anoop Gachli
being District Manager/
Incharge is responsible for
30% of the total loss of
2193.31 qtls Wheat on
account of less moisture
gain than the norms
amounting to Rs.
32,60,794/-, which comes to
659.99 qtls amounting to
Rs. 9,78,249/- noticed in the
delivery of 4,33,110.34 gtls
of wheat stocks of Rabi
Crop Year 2009-10 to FCI.

Decided

The matter was decided vide order issued vide
No. EA-1/2017/9387-91 dated 07.11.2017,
awarding a punishment of S stoppage of three
annual increments with cumulative effect
alongwith the recovery of 50% of total loss which
comes to Rs. 9,78,239/-. The recovery of financial
loss caused to the corporation will be made @ 1/3
of the salary/dues. Aggrieved with the above order
Sh. Anoop Gachli made an appeal before the
BOD on 24.04.2018.

The appeal of the delinquent was put up before
the Chairperson on file whereon at 'X' it was
mentioned that in the present case the
punishment was awarded vide order dated
07.11.2017 and the appeal has been made on
24.04.2018 i.e. after a lapse of a period of about
165 days as against the prescribed period of 45
days in normal time. Therefore, the appeal filed by
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Sh. Anoop Gachli is time barred. The then
Chairman ordered that Sh. Gachli be informed as
proposed at ‘X' above.

The above decision was informed to Sh. Anoop
Gachli vide No. Supdt(A)/2018/ 1262 dated
07.05.2018.

Sh. Anoop Gachli filed a CWP No. 14777 of 2018
before the Hon'ble Punjab & Haryana High Court.
The Hon'ble High Court vide order dated
16.07.2018 decided as under:-

"Learned counsel for the petitioner has referred to
the judgment passed by this Court in Haryana
Food and Supplies Field Staff Association and
others vs. State of Haryana and others, CWP
No.11041 of 2001 (decided on 20.01.2015),
whereby it has been held that the employee
cannot be held liable for moisture in the storage of
grain. Notice of motion for 25.10.2018. In the
meantime, recovery proceedings initiated by the
respondents shall remain stayed.

The next date of hearing in this case is
18.08.2021.

No. 7233-36 dated
08.09.2018

That Sh. Anoop Gachli
being District  Manager/
Incharge, is responsible for
30% of the total loss of

633.04 qgtls. wheat on
account of less moisture
gain than the norms;

amounting to Rs. 4,86,235/-.
His share comes to 189.912
gtls. amounting to Rs.
1,45,871/-, noticed in the
delivery of 90315 qtls of
wheat stock of Rabi 2012-13
& Rabi 2013-14 to Food
Corporation of India during
the period from October,
2013 to December, 2014.

Decided

The matter was decided vide order issued vide
No. EA-1/2019/8020-24 dated 27.12.2019,
awarding a punishment of withholding of one
annual increment with cumulative effect alongwith
the recovery of Rs. 1,45,871/- The recovery of
financial loss caused to the Corporation will be
made @ 1/3 of the salary/dues.

Aggrieved with the above order Sh. Anoop Gachli
filed an appeal before the BOD on 28.01.2020.

The appeal of the delinquent was placed before
the BOD in its meeting held on 15.12.2020.

The Board after detailed deliberations decided to
continue to implement the order No. EA-
1/2019/8020-24 dated 27.12.2019 of the MD
awarding him the punishment of withholding of
one annual increment with cumulative effect
alongwith the recovery of Rs. 1,45,871/-

Accordingly, the decision of the Board, taken on
the appeal of Sh. Anoop Gachli, in its meeting
held on 15.12.2020 has been conveyed to him
vide letter No. EA- 1/2021/6770-73 dated
22.01.2021.
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No. 10212-15
dated 26.11.2018

He is responsible for excess
payment of 717.50 qtls
paddy amounting to Rs.
11,34,618/- to M/s Anil
Kumar, Robin  Kumar,
Commission agent, Ambala
City

* The matter has been decided. A of punishment
of recovery of Rs.11,34,618/- alongwith interest as
per rules has been awarded vide order No. EA-
1/2021/354 dated 02.04.2021.

*Sh. Anoop Kumar Gachli aggrieved with the
above order has filed an appeal dated 07.05.2021
before the BOD requesting therein to direct the
MD to stop the recovery from his salary and file
the punishment order.

* The appeal of Sh. Anoop Gachli will be placed
before the BOD in its ensuing meeting.

No.13300
12.02.2013

dated

1. He did not submit
differential claims of Bajra
for KMS 2008-09 of Uklana,
Hansi, Barwala & Adampur
Mandies, which has resulted
into a loss of 1.28 crores on
account of interest. The
matter was also pointed out
by the A.G. Audit party by
raising a para.

2. He is responsible for
causing inordinate delay in
lodging the differential
claims of Bajra KMS 2008-
09 of Uklana, Hansi,
Barwala &  Adampur
Mandies, which has resulted
into a loss of Rs.
6,59,43,000/- (Rs. six crore
fity nine lacs forty three
thousand only) approximate
on account of amount of
differential claims of Rs.
509.34 lacs plus Rs. 150.09
lacs approximate as interest
upto November 2012, to the
Corporation.

3. He did not perform his
duties satisfactorily by not
persuading the  Mandi
Inspector to complete the
incidental Claims and file
them with FCI.

Sh. R.P. Bhasin, Distt & Session Judge (Retd.) in
his inquiry report dated 13.08.2014 concluded that
the charges are proved. The representation made
by Sh. Anoop Gachli on the inquiry report has
been considered. He was also allowed personal
hearing by the then Competent Authority on
07.01.2019. His representation given during
personal hearing to the MD was considered. He
was also granted personal hearing by the Worthy
MD 10.03.2021. During on personal hearing on
10.03.2021 Worthy MD noticed that this is bunch
case and six employees are involved in this case.
Worthy MD desired that the complete case of six
employees be put up so that it could be decided in
a lot. Status of all the cases has been submitted
for consideration of higher authorities.

NO. 5429-32
dated 15.07.2016

1. That he is responsible for
dereliction of duties as
District Manager for non-
compliance of the general

Sh. V.K. Verma, Joint Director Prosecution (Retd)
in his inquiry report dated 24.7.2017 concluded
that charge No. 1 to 3 are proved and charge No.
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instructions/ guidelines
issued by the Additional
Chief Secretary to
Government Haryana, Food
& Supplies Department for
the Kharif Marketing Season

(KMS)- 2015-16 on
11.09.2015 and revised set
of instructions and

guidelines for KMS 2015
issued vide letter dated
21.09.2015, which were
forwarded by the Head
office of the HAIC vide letter
dated 22.09.2015 for strict
compliance.

2. That he is responsible for
not carrying out the
inspection of the premises
of the Rice Mill of M/s Shiv
Shankar Rice Mill, Badhauli,
District ~ Ambala  before
allotment of paddy in
compliance with the revised
set of information and
guidelines dated 21.09.2015
issued by the Additional
Chief Secretary to
Government Haryana, Food
& Supplies Department.

That he is responsible for
allotment of excess paddy of
1328 57 MT than the
maximum prescribed limit of
5000 MT in violation of the
information and guidelines
dated 21.09.2015 for KMS
2015-16 issued by the
Additional Chief Secretary to
Government Haryana. Food
& Supplies Department.

4. That he, in violation of the
clause. 5 (vii) of the
information &  guidelines
dated 21.09.2015, failed to
collect a pictorial
chart/sketch depicting the
position. of the stacks, stack
No. with the number of bags
in each stack from Mis Shiv

4,5 & 6 did not prove against Sh. Gachli. After
examination of his representation on the inquiry
report, he was heard in person by the MD but no
order could be passed. The present MD allowed
him personal hearing on 10.03.2021.

1. During personal hearing it has been observed
that the Inquiry Officer has proposed some
responsibility in form of serious lapses. Thus, in
this case, less security received from miller to be
recovered with interest.

2. However, major issue is that no rice was
received back and thus 100 crore loss to HAICL
from 28 millers. Inquiry Officer to fix the
responsibility of CMR cases has been appointed
in January, 2021. He has been requested to
submit his report at the earliest. Thus, final order
will be passed after receipt of Inquiry Officer's
report.
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Shankar Rice Mill, Badhauli
which resulted into
misappropriation of paddy
and other stock articles by
the said miller

5. That he is responsible for
not conducting the joint
physical verification of the
paddy stocks on a fortnightly
basis in the premises: of M/s
Shiv Shankar Rice Mill,
Badhauli, in compliance of
the information & guidelines
dated 21.09.2015 issued by
the Additional Chief
Secretary to Government
Haryana, Food & Supplies
Deptt., which were
forwarded by the Head
office of the HAIC vide letter
dated 22.09.2015 for strict
compliance. Non-
compliance of the
information & guidelines
dated 21.09.2015 resulted
misappropriation  of  the
paddy stocks: and store
articles in-connivance with
the said Rice Miller.

6. That he failed to get the
delivery of CMR rice from
M/s Shiv Shankar Rice Mill
Badhauli as per the
schedule fixed by the Govt
and the said Rice Miller had
not delivered any rice during
his tenure That the said
Rice Miller has
misappropriated the stocks
of paddy and stock articles
as detected during physical
verification carried out by
the Committee constituted
by the Deputy
Commissioner, Ambala on
17.12.2015 amounting to
Rs. 10,66,76,744 which he
had committed in
connivance with the said
Rice Miller
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No. 13870 dated
14.12.2005

1. He proceeded on leave
without getting permission
from the Competent
Authority on 24.06.2005 and
left the management in
embarrassed situation by not
loading wheat stock of crop
year 2003-04 in special on
25.06.2005  during  the
schedule time at Sirsa. He
was particularly told by the
then CAO/Incharge Wheat
Branch not to leave the
headquarters without getting
the special loaded. Thus, he
behaved in a very
irresponsible manner as a
result the FCI made the
deductions due to quality

cut, underweight,
demurrage, overtime
allowance of labour and
carryover charges

amounting to Rs. 31,75,198/-

2. He released an advance
of Rs.1,50,000/-to
Sh. Hanuman Singh, MI for
payment to the labour
against segregation/up
gradation  work.  Before
releasing the amount, he
should have physically
verified the stock. He
released the above amount
for payment to labour for

upgrading 80000  bags
whereas actually only 50000
bags of wheat were

upgraded and those too
were under weight.

3. While posted at FSC,
Rohtak ~ with  additional
charge of FSC, Hisar, he
was neither available at
Hissar nor at Rohtak on
13.09.2005 and 14.09.2005,
meaning thereby that he
was not regularly
maintaining his headquarter.

* Sh. M.P. Singh, DGM in his inquiry report dated
25.10.2010 concluded that charge No. 1 is proved
and charge No. 2 & 3 are not proved against Sh.
Anoop Gachli. The inquiry report was accepted.
The case has been decided vide order No. 4896
dated 14.11.2020 by awarding a punishment of
warning to be more careful in future alongwith
recovery of Rs. 30,65,914/- with interest @ CCL
limit

*Aggrieved from the above order Sh. Anoop
Gachli approached to Hon'ble High Court through
CWP No. 5126 of 2021 (O&M) which was decided
on 10.03.2021. The Hon'ble High Court directed
that further recovery from the petitioner shall
remain stayed and further course of action would
be dependent on the outcome of the final order
that may be passed by the appellate authority.
The appeal is to be decided within three months
from the date of receipt of order.

* Sh. Anoop Gachli has made an appeal in the
BOD. The appeal of Sh. Anoop Gachli was placed
before the BOD in its meeting held on 06.04.2021.
The appellant during hearing requested for
independent inquiry in the matter. The BOD
considered and directed the MD to appoint an
independent inquiry officer from the list of
empaneled inquiry officer and submit the report to
BODS in one month so that BODS can rule out
the ambiguity in interpretation and decide within
the time period as directed by Hon'ble High Court.

Accordingly, Sh. R.R. Bainswal, IAS (Retd.) has
been appointed as an Inquiry Officer to inquire
into the matter and submit his report within one
month. The final decision will be taken in the
matter on receipt of the inquiry report.
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No. 2987 dated
04.06.2015

During the year 2012, a rake
of fertilizer was received
from Kribhco at Kurukshetra
on 29.02.2012, Sh. Anoop
Gachli being the District
Manager of FSC,
Kurukshetra,  failed to
execute his duties prudently
to deduct the shady
transaction and allowed Sh.
Narender Kumar, District
Manager (Retd.) to raise the
anti-dated bills amounting to
Rs.1.40 Crore without any
supporting documents,
which resulted into refusal of
payment by the dealer M/s
Viren Fertilizer, Babain. He
is, therefore, responsible for
the loss of Rs.1.40 Crore
sustained by the
Corporation.

Sh. R.R. Banswal, IAS (Retd.) in his inquiry report
dated 25.04.2016 concluded that the charge of
lack of supervision is proved against Sh. Anoop
Gachli. His connivance with other official/officer for
the loss is not proved. His representation,
submitted during course of personal hearing, is
under examination. It is bunch case. In the case
six persons are involved. Two cases are decided
and for remaining four cases the matter has been
submitted for consideration and orders of the
Competent Authority.

NO. 3757-60 dated
09.07.2018

He, being Distt. Manager/
Incharge, is responsible for
30% share of total less gain
of Rs. 5,79,545/- noticed in
the delivery of wheat to FCI
in the crop year 2016-17,
which comes to
Rs. 1,73,863/-.

* Sh. V.K. Verma, Joint Director Prosecution
(Retd.) has been appointed as Inquiry Officer to
conduct the regular departmental inquiry in the
charge vide order dated 15.02.2019.

* Sh. Anoop Gachli filed CWP No. 14777 of 2018
titled as Anoop Gachli V/s State of Haryana &
Another. The Hon'ble High Court vide order dated
16.07.2018 ordered as under:-

"Learned counsel for the petitioner has referred to
the judgment passed by this Court in Haryana
Food and Supplies Field Staff Association and
others vs. State of Haryana and others, CWP
No.11041 of 2001 (decided on 20.01.2015),
whereby it has been held that the employee
cannot be held liable for moisture in the storage of
grain.

Notice of motion for 25.10.2018.

In the meantime, recovery proceedings initiated by
the respondents shall remain stayed."

The Inquiry Officer appointed in this case
observed and expressed that the stay granted by
the Hon'ble Court for the recovery may be got
vacated. Accordingly Sh. Sandeep Moudgil,
Advocate, Punjab & Haryana High Court vide this
oficc  memo No. EAII2020/8776 dated
29.01.2020 has been requested to file an
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application for vacation of stay dated 11.07.2018
against the recovery proceedings initiated by the
department. The next date in this case has
been fixed for hearing on dated 18.08.2021.

* It is pertinent to mention here that Sh. Kehar
Singh, Helper (Retd.) MI-cum-SK, Pipli mandi is
also co-delinquent and responsible for 70% of the
total loss amounting to Rs. 5,79,545/- on account
of less moisture gain then the norms. He was
charge sheeted vide Memo No. EA-I1/2018/3753-
56 dated 09.07.2018. His share comes to
Rs. 4,05,682/-

Sh. Kehar Singh filed CWP No. 19107 of 2018
tiled as Kehar Singh V/S State of Haryana &
Others. The Hon'ble High Court vide order dated
11.07.2018 ordered as under:-

"Learned counsel for the petitioner prays for time
to file replication to the written statement filed on
behalf of the respondents. Let replication be filed
with the Registry before the next date of hearing.
Adjourned to 15.11.2019. Personal appearance of
respondent No. 3 is exempted till further orders."
The next date of hearing 14.07.2021. The further
action in the matter shall be taken after vacation of
stay or decision of the court case.

10.

No. 14684 dated
25.02.2014

He, while working as District
Manager, FSC,  Hisar
involved the Corporation
unnecessarily in avoidable
legal implications by
allowing 25 daily wages
workers to cross 240 days in
a calendar year and then
violating the provisions of
Sector 25 F of the Industrial
Disputes Act, 1947 at the
time of termination of
service of these daily wages
workers due to which the
Corporation has suffered
heavy financial loss.

Sh. V.P. Batra, IAS (Retd.), in his inquiry report
dated 22.02.2016, concluded that the charges
leveled against Sh. Anoop Gachli are proved. His
representation on the inquiry report has been
considered. The case is pending for calculation of
total loss caused in this case, which is being
calculated. Thereafter, the case will be submitted
for final decision.

1.

No. 7873 dated
14.12.2003

He grossly derelicted in the
performance of his duties as
DM, FSC, Ambala in the
crop year 1999- 2000, 2000-
2001 and a wrongful loss of
Rs. 23,05,983/- has been
caused to the Corporation.

Sh. .M. Khungar, IAS (Retd.) in his Inquiry report
dated 05.08.04 concluded that the charge is partly
proved. Since, a recovery suit on this issue is
pending in the Civil Court and the matter is sub-
judice. The charge sheet case is under process.

The matter was referred to paddy branch for
sending the exact share of responsibility of Sh.
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Anoop Gachli so that the show cause notice to the
delinquent could be issued. But the paddy branch
has informed that the extent of loss caused to the
Corporation needs to be worked out because he
cannot be held responsible for the entire loss
suffered by the Corporation. Therefore, the paddy
branch is unable to fix the share of responsibility
of Sh. Anoop Gachli.

The inquiry report has been conveyed to Sh.
Anoop Gachli vide No. EA-1/2021/1043 dated
11.05.2021 to submit his representation on the
findings of inquiry officer within one month. The
reply is awaited.

12.

No. 4841-43 dated
12.11.2020

1. Sh. Anoop Gachli, DM,
HQ is responsible for
dereliction of his duties as
District Manager, FSC, Sirsa
to shift of 335 Nos. Jute
bales to FSC, Pipli during
the month of April, 2012 and
failed to maintain the liaison

to ascertain the non-
receiving 100 Nos. Jute
bales with the District

Incharge, FSC, Pipli as well
as with M/s Manjit Singh
Transporter, Sirsa.

2. Sh. Anoop Gachli, DM,
FSC, Sirsa with the staff of
FSC, Pipli manipulated the
received of 100 Nos. jute
gunny bales during October,
November-2013 vide GR
No. 6739 dated 31.03.2013.
The above said GR NO.
6739 is issued by FSC, Pipli
does not contain any Gate
Pass number/Truck number/
bility number as verified by
the District Incharge, FSC,
Pipli vide their letter No. 497
dated 17.08.2016.

3. That Sh. Anoop Gachli,
District Manager, HQ is
responsible for wrong-full
loss of 100 Nos. Gunny
bales amounting to Rs.
20,37,100/- (Rs. Twenty Lac
thirty seven thousand one

The delinquent submitted his reply to the charge
sheet on 01.02.2021. After considering the reply
of the delinquent Sh. Balwan Singh, IAS (Retd.)
has been appointed as an Inquiry Officer to
conduct the regular departmental inquiry in the
matter while this office order Endst No. EA-
1/2021/547-50 dated 22.04.2021. The inquiry
report is awaited.
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hundred only) and made
excess transportation
charges of Rs. 21,634/- (Rs.
Twenty one thousand six
hundred thirty four only) to
transporter, caused to HAIC.
loss caused

(Total Rs. 20,58,734/-)

13.

NO. 5784-86
dated 11.12.2020

1. Sh. Anoop Gachli, DM,
HQ is responsible for his
negligence and dereliction
of duties as DM, FSC,
Ambala, as he failed to get
delivered 1043.09 MT rice to
FCI from M/s Gagan Rice
Mill;  Village  Mirzapur,
District Ambala amounting
to Rs.2,75,94,254.00.

2. That Sh. Anoop Gachli,
DM, HQ is responsible for
causing of total financial
loss of Rs. 4,31,96,505/-
which includes
Rs. 2,75,94,254.00 cost of
pending CMR and interest
of Rs.1,56,02,251/- tentative
11.50% w.e.f. 01.10.2015 to
31.08.2020 on account of
1043.09 MT rice with held
by M/s Gagan Rice Mill who
did not delivered the rice to
FCI within scheduled period
as per terms and conditions
of agreement for RMS
2014-15.

The official vide his letter dated 21.12.2020 sought
some documents for preparation of reply. As per
case file this information relates to procurement
branch as the matter was taken up by that branch
before issuing the charge sheet. No reply of the
delinquent has been received so far.

Sh. R.C. Sharma, HCS (Retd.) has been
appointed as an Inquiry Officer vide order No.
6777-80 dated 27.04.2021. Inquiry report is
awaited.

The Committee orally examined the concerned department in its
meeting held on 19.07.2022. The Departmental representative informed that
matter is pending in Hon’ble Court, after discussion, the Committee has
decided that the matter is sub-judice, the petition is disposed off.
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14. PETITION/REPRESENTATION RECEIVED FROM SH. MURARI LAL
S/0 SH. PRABHU DAYAL, VILLAGE SADAT NAGAR, TEHSIL KOSLI,
DISTRICT REWARI. REGARDING REAPPOINTMENT ON THE POST
OF WELDER-HELPER IN BHIWANI ROADWAYS WORKSHOP;
WHICH READS AS UNDER: -

Jar #,

ST S,

RAT fAfelRre +ad),

gRIoT g, 9<Te |
Reg— R VSIS TPAT & EART V e TR P I W BRI W o9 TR 7 |
A S

I faes I8 & @1 3RAM JsdS B HHANI B gedid fodie 7/12/1993 9
19/12/1993 T =eil off | S Ih HEWEHH < TS AMIAT Th? TR BT W dosy TR B
R TR T | 3R T favard famar o f wiowy 9 serm 6 SR | «ife ssdrea e
B @ A< B TE AHAT BT UG H 3red AT |

B QU O B SIRgH H TR Fedlell HHATRAT B SRIPAR RS a7 I deex
TR B B HAT o 3R 31 800 WU BEATA & AHY Pl doex 8eUR Pl o+ g AaR TISH
T feur o 99 o # ft O Ul wemEue @ erElM apprentice o WOl wmRf
apprentice g iR 397 diploma @ ST &M WR TR I IAGT IERT A A 2004 H T&H
A TR B W G forr g1 WAfBT 2004 § AR AN T AN BRAE HSIMQIE G
TeTyEedh R SRATOT TRER & 9 I dh 9N ¢ |

g3l RTL & &M 9 Swasl Al € 59 uar =ar & & Isasl AeTidee deie o
Jifm g 541 U= HHID 4135 /02 /34 foATH 24—-06—2016 BT Th IR T A W gSdId & BRI
B IR W HASH AW o dfbT Sad H ABEYID F W 37U AR YA HHiPb 757 / 3T/ ARD
IR &ATH 29 /06 /2016 WEIaed & W foffgq A Sa@ A1 & § /) o1 & 599
g Ml 5 IR W for@ g1 g 6 oefl &1 AW gede & SRM P B el HHARET B
A g Nt s AW forar I &R HE W forn SR Afd wriad 78 g8 Ay
a9 g9 weiewe ¥ QA6 10 /01,/2017 UF HATG 1972 B YF: JRY (HAT g € |
R W HrRiarE T8 g8 |

RTI 9 931 I8 I el el & #eifieed 7 49 ®igd & sRAm0n WHR B
qn’?ﬂrm*{c«q@(qﬁqsﬂ)ﬁwﬁﬂﬁﬁa%aﬁwméﬁ%%ﬁ%ﬁvﬁgﬁ%ﬁw
faTid 30,08/ /06 B BIEA @ UST H0 44 UR IE WK QY HBINID B Ade! A
%ﬁ@%ﬁwﬁw%wﬁwﬁﬁmlsﬁ?aﬁwﬁmﬁm %m
SR | R AR AEIHCRd @ OR% A SRR 81 W& ¥ W AT S A 9| # eI st
SMRT g |

12

IR AT YA 3 T
Tfg: Ared TR,
SESICHEIGCINNCIHRCIN]
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The Petition/Representation was placed before the Committee in its
meeting held on 01.09.2020 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
received a reply from the concerned department, which reads as under: -

Jar ¥,
afea,
RO faemE wr |y |

HHIB 4271 /72 /%4

fawe—
Roadways Workshop.

SR A9 R IS dITT $ U9 HHD

2021/12297 & G<¥ #

fesi® 21.09.2020

Regarding reappointment on the post of Welder-Helper in Bhiwani

HVS/Petition/14/718/2020-

it 9 e far & o sRamvn Jsaw &
HHARAT BT g f&71d 07.12.1993 H 19.
12.1993 TP el ol SH I HEWEEH o
Ig A foar f& Sal dosX 3R &
Ug U T SO 3R wiasy § germ Jal
SITUATT | 01I(a’7'1 oodlel HHI gslﬁ ?ﬁ q7q Jg
AW B U9 H ch TAT|

ureft &1 g HAA A T © Fiifd ureff @
T yuEEr,  Sienfie ul¥eer e ,
g ® #eg 9 faqie 14101993 &
13.10.1994 T& IR URME desx & folw U
qf & for <=@r T o

it AR W IO WM Bl SR H

Teff ERT SHY Ud AMAE s I,

STTPR BSdlell BHAMRAT BT TRfPIR Bb
T I do=x TR BT B fhar o 8k
1 800/ — TSATA & WA BT dosk God”
BT I 9 MR <ed ¢ feur or| 89 gad
i Ry feor AemEee ® orfi= anifew
oT 3R SHd vl Wl eiifew ik fa=m
fueir & ST & N T T O ST
gy 2004 H UH A IR B TR G
form WR=g ge1 o1 I eI @M AT

Jgad H TaT SRR R Mmoo e
fofa & 99T o\ <o gRT Uit @l
B N o w1 ol e e
qaoRa et g1 fRFie 25.11.2002 @7
Uived TUs ot niRE) & \e™  grar
TR fH T oor) s ol & 9
JaRE grr Uit @1 so0/— foTie
30.12.2003 BT YTAH HH & v fd
o | ara: ureft &1 I B AN AL 2|

it &7 RIS, B AEYH W Udl do b

il gRT v g uRasd sRIom &

JISdS HRIfeYId IuvenTe o Iff~qd g Uil
UF HHIb 4135,/T2 /34 faHAid 24.06.2016
P UPH IR B F g & H & IR A
P AN I offbd Sa9 H HEmEYgd o
we faled 9 Sae e 6 /R ad

dqNeT T W AP 415/T2 /34 feATH
24062016 gRT fewoy w7 78 o o1 &
TS HHIG 2029 /3T RSP f&7id 31.01.2017
ERT W fhar iy o & 39 erfey &
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S YA W1 5 IR W g gt © fb uredi
HT M TSAled & QAR B A arell gl
TS IR BRI W @ IR Fel T | A
PRIAE! T8l gs| HeWEgd 1 U
AEIFeed W fAI® 101.01.2017 T HHAIG
1972 BT YF: IR AT WRg HRIATE el
g3 |

U HHIDG 757 /ST /3Rdb {aid 29.06.2016
T ERT S I Wl T8 of, SEH ARl
T MR gRT a1 R & eraetiand &1
T Aol G T o

IRTAE W U SEES AR
Aelqers A Uil @ wEd @1 sRamon
WRBR & Ulferarme dAag! (aRaeH) & o

A FArpd & QART I o b I doll

il & At 9 W @ @ 93 HHib
3948 /T2 /34, faAi® 12122017 BT e
Y b IR H AR RFEA SN, Rierd
faikor wer gRIToT Aferarer, | saRT T

g o), e fRAid 30.08.2016 BT B

& s grT et & &9 § rfferRar

P UST A, 44 R Jg W< ACY HSLID
P Gl A9 7 A O & ]/ Aq1E DI
g & 91 oM Rl S| &R SERT |
F W foram IR R AT HEIRRES B
WH F T 8 W@ W A =g fhar
SR |

ERT AP B SR Bledd R T
TR |

e 39 99T # R AT BT b9 AR =Irrerd ar § fifdd e 9. 2530 off

2018 TIaRREA € | I8 JMUS! armed Ui & |

3l
ool e 5 gRkage
gRATT, VSIS |

The Committee orally examine the departmental representatives and
petitioner/applicant on dated 05.01.2021 and 26.07.2022. In the oral
examination dated 26.07.2022, the Committee observed that the matter is
already pending in Hon’ble Court. After brief discussion, the Committee has
decided that the petition is disposed of in its meeting held on 26.07.2022.
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15. PETITION/REPRESENTATION FROM SH. RAJESH SAINI S/0O SH
OMPARKASH, WARD NO 5 SAINI MOHALLA, BARWALA, HISAR
AND OTHERS REGARDING CANCEL THE MUTATION NO. 330
DATED 24.02.1987 MAUJA BARWALA TEHSIL BARWALA, HISAR.,
WHICH READS AS UNDER: -
Jar #,
TR,
Iifereer afafa, sRarom faum= T,
TUENTG |

fvT— Io fA¥TT gRT 9 STl . 330 AN sRaTell dgdid, sNarel, fR9R fesiie 24.02.
1987 B AR B IR |

A= S,

fded a8 2 % Ta 7. 907 TG 1968—69 & AR TS FeAlbad U™ dargd
9 FRAPR IR FAfGA AR o & SNdGeR v R&rS & olex 4. (f &1 QT Heoll 8)
11375 /11463 f&AI® 16.11.1973 §RT SR e 11 fovmi gREW 99T/ 536 | i
qH I 9I% dIe b A Taald PR IR AR Y Y| oG AT gRT §<Ide A, 330
fHid 24.02.1987 &1 fbam 7| T8 WRRT 7. 907 @1 HAfhId UM GaRId  HRABR IR
AP A W1 99% IS & AW qaard R QAT 1| Sdih SWIGT UF . 11375 /11463
o 16.11.1973 & IR A% JRTH TS /3™ ¥ FRIFd A & dadia @I S off
STafs AT 1968—1969 ¥ 2018—2019 TP B SHIEI H WA 9. 907 BRADBR IR JHDA AfGR

Tof B

I fded g & g favmT gRT ool Sadia | 330 feAid 24.02.1987 B AR
T SITd | JmuesT Jffar HaT SR |

‘:r i

yreffaror

T
NSNECEIR:ERCIEIEI N
qre Hex 5 AT AT,
AT, RAR T 39 |

The Petition/Representation was placed before the Committee in its
meeting held on 12.07.2022 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. The Committee
orally examined with the concerned department & petitioners on 23.08.2022.
The concerned department informed to the Committee that the matter is
already pending in the Civil Court. The Committee has decided that the
petition is disposed off in its meeting held on 23.08.2022.
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16. PETITION/REPRESENTATION FROM SMT. MUNNI DEVI W/O
LATE SHRI NASIB SINGH D-165, VILLAGE SUNDANA DISTIRCT
ROHTAK REGARDING GRANT OF DEATH-CUM-RETIREMENT
GRATUITY AND FAMILY PENSION, WHICH READS AS UNDER: -

Jar H,

TIRAT ATES,
gifereT afafay sRarer e |
TUENTE |

SAHETE S

A faes 2 5 § =0 <@ ool W@ s ™9 Rig e #Ramon J=saw A
SRR P TS WX 1990 H 13+ fHar o | SHBT qaraedl 2009 H ERATON Jsdl A8 BRI
A UFgHET H e AT 3R UEdel § SYL WA TR B dIG F B IABT PIS AATAT e
fAdT | 39 915 PR & TWE ¥ Jol A8WegSH Jgad gR1 monthly financial assistance
Q) O JE oY 3R faH® 20.10.2021 F AT monthly financial assistance & ®X & T8 © |
Safs W Ufa @ Har gy Qe 31.05.2022 @I B @R o | MU IRM & & T

o

fr=forRad Tameil &1 AR HRau—

1. 8l 31.052022 & g I & d8d A monthly financial assistance fiermar
MY, S W1 Ul U W AR B

2. WOReY A g9l 500 WU A RET ®, S fb WRPGR §RT Jells 2018 ¥ 1000 w9 fe=
ST RET © | g3l WReY 9l DI gHrl RN & MY TAT 1000 B0 He T @Ry e A1 fe=
ST |

3. ¥ W 9T BT G.P.F. TR Al 911 WY AR T8l & T SHBT HROT A T MY |

<10165 79 JUSMT fSTelT I8 |

The Petition/Representation was placed before the Committee in its
meeting held on 28.12.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 10 days. Thereafter, the
Committee received a reply from the concerned department, which reads as
under: -

[t #,

wfea,

RN I |1 |frarerd,

FUSITE |

PHHID:— 7035 /T3 /3 feqi® 25.07.2022
fiwg— s 7=0 <di- e 39 ax|

SR v W mue s & 99 Haie HVS/Petition/805/2021/32741
eI 30.12.2021 & T H|
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fwifa wmrer d sSTWfd 9= < oo W@ 4 Tde R gRT @ 18 Rera )
I HATEA gRT AFH T8 fewol 7/ gR 4 28—

. e hE] fewofy
1. it & e 31.052022 T | A =1 <dl & ufd W@ 57 Td9 R 3
9 AT ® Ted AT | Wde & U W 9y 1990 H Sfic MR H

At faxia derar feerars ﬁgﬁﬂgs‘%ﬁ|ﬁ=l1’cﬁ19.08.zoogaﬁzﬁﬁaﬁ
SN S fb A Pf WU W | IEAd MR W UEREAl IR W IR

| B W BRI TSV R SR Su fad A
AT BT AT |

ST =1 <l g§RT AFE ST AT H
TR CWP No. 3566 of 2014 & faoiy
fedi®  19.052015 @1 JUIATT H AhleA
WHR & BEFdl JFAR 59 BRI &
AR HHD 20/42—2016/ U7 /33 faAiw
05022016 §RT HHANI &I Uil &l fAi®
19052015 ¥ 24102021 q& WG fa<ig
HEAT UG BT TE T

WHR @& e HHid  1,/58 /2017—12I(1])
e 27.02.2008 BT U= H AT =11 <dl
@I (f&1d 19.082009 ¥ TOAT 8T AN A
g, arad®) faid 19.08.2009 ¥ 18.05.2015
Td ARG O Ae™dT & URIR &1 =
PR eI T 7 |

SURIAT FJAR fa1® 19.08.2009 PI AU B
T T BN DY MY 45 U B B PR
FREER S9! g sfMfa =1 <4l &1 12
Y T% feAie 19.08.2009 ¥ 19.08.2021 Th
i faxia e &1 S g9l ot WRyg
ST =1 <dl B ARe R Aerar &
YT Qi 19.08.2009 ¥ 24.10.2021 TdH HR
for o 8 9 eRu sl 2 A 5 T
81553 /— WU @ JffaRed #iRIe  fa<ia
FERAT UETE &1 s o RN R @i
IRPR gRT U AE 16,312/— ®W @I 5
et # Rear o1 & SR A% 20.08.
2021 ¥ UIRaRe Yo SR &) &1 T8 2 |

2, R 9T ol 500/ — U | BRIV WPHR & fRermal Jgar s
T |1 € O WRAR gRT | 01.05.2018 W WReI 9T 500/— B9 9
\_{I,T*IT§ 2018 | 1000/— WU | IQIPR 1000/ — WU &A1 S¢S &1 & | fbg
fear o R@1 €1 g9 W@red | NIC g1 Ex-gratia @4l # #fie faia
< B gbrr N1 @ SN | wEEdr yeE f5y WM ' online e-salary
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TAT 1000/ — HIE ¥R ¥l | partal update T 8 @& SR WRT Hdl
faar sy | 500 /— & UGH fdar <1 @ o1 E-salary
software # fRHi® 31.12.2021 BT @RI el
1000 / — ¥ update fHar T B |

£ =11 <l BT Q7 01.05.2008 I FHTAT
500/— ®UU YA AE WReA Wl @l I
21,000/— ¥R & TRIR @1 YA fadie
25.07.2022 BT B a1 AT ¥ |

3. Rl 9 U Ul & S | S R R, a@e @ vem Fyfaa e
FaR A 9 IR ARET fHAT | 12.04.1990 BT Sii AR H g o o1 SUT
T B Ree @R oHa & fFgfad & @

IART SHUINE . 3reATe ol fhar a7 o7 |

& e e uaRasd,
R, TUENTS |

The Committee satisfied with the reply of concerned department and
the matter has been resolved. The petition/representation is disposed off
accordingly in its meeting held on 07.09.2022.

17. PETITION/REPRESENTATION FROM SHRI VIRENDER KUMAR
KAPUR S/0 SH. CHUNI LAL KAPUR, HOUSE NO. 10, BAHL
GHARAN STREET JAGADHRI REGARDING FREEDOM FIGHTER
STATUS (1957 HINDI MOVEMENT) TO VIRENDER KUMAR KAPUR
OF JAGADHRI, WHICH READS AS UNDER: -

To

The Chairperson,
Petition Committee,
Haryana Vidhan Sabha, Chandigarh.

Subject: - Petition for Freedom Fighter Status (1957 Hindi Movement)
to Verender Kumar of Jagadhari.

Dear Sir,

I have been a resident of H.No. 10, Bahl Gharan Street, Jagadhri. Sir
Hindi Movement started under presidentship of Swami Atmanand ji Saraswati
of Vedic Sadhna Ashram, Shadipur (Yamunanagar). I joined satyagrahi jattha
of Sh. Hukam Chand Gulati of Model Town, Yamunanagar in last weak of June,
1957. After visiting various Village of Ambala District, we reached Ambala and
were sent to Chandigarh.
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At Chandigarh, we offered stayagarh on 10.07.1957 (about 300
satyagrahis followed by about 1000 people) under leadership of Swami
Karpatri ji Consequently we satyagrahis were arrested u/s 147,149,454,427,
332, IPC from secretariate and were put at PS-17, Chandigarh.

Sir, my name appears at No.1 in the list of 101. We were put in Ambala
Central Jail. After about a month we were shifted to Ferozepur Camp. Jail. At
Ferozepur, we were Brutally Lathi Charged. As a result, many of us were badly
injured and me Barrack-mate Sumer Singh of Naya-Bons, Rohtak, was
martyred. Satyagrah gained momentum after this. Finally, we were released
on 31-12-1957.

On my return at Jagadhri Railway Station on 01-01-1958, I was warmly
welcome by eminent persons of Twin-Towns and taken in procession to
Jagadhri Town, where a Welcome-Function was held Prominent people
including Dr. Kamla Verma (Former Health Minister blessed me.

Central Jail Ambala and Ferozepur Jail supdt. informed D.C. Yamuna
Nagar that they did not have old record of F.I.R No. 188 dated 10-07-1957
PS-17 Chandigarh, which I had found in response to my R.T.I. letter no.
345/CP10/ Central dated 30-11-2017. The main F.I.R. was in English but other
pages were in Urdu. I got relevant portions translated into Hindi and submitted
with D.C. Yamuna Nagar. On further search, I found in the closing report of
F.I.R.-No. 188 that all (101) Satyagrahis arrested on 10-07-1957 were
released from Ferozepur jail on 31-12-1957 under order of Magistrate
Ferozepur.

It is therefore obvious Sir, that we were kept in jails for which record
should be available, if possible with Police Authorities yet record of my arrest
on 10-07-1957 at Chandigarh and ultimate release on 31-12-1957 from
Ferozepur is available.

Sir, grave injustice will be done if my case is not considered favourably.
Deserving cases should never be filtered-out Sir.

Sd

Virender Kumar S/o Sh. Chuni Lal Kapur,
# 10, Bahl Gharan Street, Jagadhri.

The Petition/Representation was placed before the Committee in its
meeting held on 05.10.2021 and the Committee considered the same and
decided that said petition/representation be sent to the concerned department
for sending their comments/reply within a period of 07 days. The Committee
orally examined the departmental representatives and petitioner/applicant in
its meeting held on 19.10.2021. The departmental representatives assured
that this matter will be resolved shortly & the compliance report will be sent to
the Committee. The department submit its compliance report, which reads as
under: -
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The Secretary,
Haryana Vidhan Sabha Secretariat,

FIS GoLaAfE (@F)—2022 /15048
fe=Te TvsRTe 30 /09 / 2022.

Sub: - Regarding Freedom Fighter Status (1957 Hindi Movement) to
Virender Kumar Kapur of Jagadhri.

S A R Ue F™Aed & A HAIG  HVS/Petitions/794/2022-
23/18098 faAl® 12.00.2022 & T== H for@r oiar & & S vz A aftig s @it Rig
TRaTe gF 20 R Rig A arafd Sig qHer / uF 9T B ure T8 g3l © |

9% AIRTT S o & f[awg # aftfa s faves {aIR PR, TRl BT TRBR §RT
SR Hefd Afefhde wHiE A 1,/73/2017—1 WL, A6 2 A, 2022 (Ufd A ) &
ITHY A WHT SURTT A1, 2022 F Yo AR R &Y 7€ 2|

BT
faRad fFeers (@)

ol FEICRID, A1, SH TP U4
9T favmT, gRaroT |

The Committee satisfied with the compliance report of department. The
petition/representation is disposed off accordingly in its meeting held on
15.10.2022.

10265—H.V.S.—H.G.P.,PkI.



